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IR HAG R STeh 1 A-fd/aesi &1 sei@ | e 7 fFa <1 g ¢;

(8) wvea gffvea wum fo feet ot aiferem &1 gferm g0 goia den §Eicd & &9 99R e
fo=n <mam;

W T 6 o uRftufrl gfem & foau 08 9w & <R it 1 99R OF STeRdsd S €,
Tuea ®i ghfvaa s =fe for aifaen 1 fet afeen @1 aifere & deeh =t Sei@ & v e 9.,
S o oft Sugs Afeen € "ehdl @ 1 gk T o A1 geen e | e e

(c) wued =i, 3R Sie & oA | Frdl off =xor ®, goem € fF Siw % g s w6
Sufearfa omevas e ?, SUH! T ¥ U T2 3 Wehdl € AT I ki uRedfd § Wig w wEER &
ehal ©;

(v1) aE I Tvew URETET TRIfHERR/&E wEwdl wi KA 9 fa Ame w1 @i sAfan feEn
g TE SR

(d) wved uiteen Teifrri 1 A e e de gued ol Rud gega & &1 off fdw ?
kel & A1 IH STeth 1 AAISTeh/ AT chedta TRensti § Heifed Avel W Ieie/faeve 1@ @ & o
e % W ?, o9 fop Heo fafy &1 Soofsd w6 o aieeh % aR § Used @i ot faem R wegd
FH & fag e < we;

(o) fafre merfaacalsadal & o fafean foam/amtafecia siufaal & faamt #1 e
T 9&H 6 % ol died weifgal & 9k ® g § S
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11. gfor iR a9 oIl @ gd iR uwanq wRgfy wrfard —(1) S € fafa w5 st
FH ¥ it fheit gferd gr ueher n 8, S 99 € gefua gferd sifueert gfea sam:
(®) o= Ifad ©IA H gE3RRE fRRIR A1 aeie shedrnl STfHe sl WIEe S YER OF &

faw;

(@) Aved & W & SR H, Vel R & wgd fRa SR, ok S fafy 9 gmy % eR d, w4
TTaT-fYar o1 W&k il HUSH & GHA IURYd g i STEvIkdl ®, fFR & ke 9 & R # fafy @
IeaE & § ARG fReR & wrar-faa o1 g 6

(1) S w6 % fau Aved # weEd FW Aol gafad fRUR w5 gmits gy eiR o=
gET uRftefel 9 et gu ww w9 % fog 9 e aAR @ fou 08 uee 9F % aR § getem
Tfeftan Afesi |

(2) e IM & < v, TRIIR @ Ao gfed ®IE 9 fReR a1 S et sifue &
TR & A T s, S sttt w5 g 10 &6 Su-ew (1) % oER Heig we &% i) qved %
ey fheiR I &g wOm, SR Sl U8 fROR A ot weamn sifusmi w1 it woam 63 &6t
39-91 (2) & A gfaufed geaml & AJ9R TEfRi T80 e T w @ R weeE wRen |
Iy el &, @ gferd eiferer, e Rk 1 iRwR foran 2, SO Aved & @Hel Wogd 4|

(3) fafyr =1 Ieciem & ¥ RIfYa fFYR 1 iRR &9 aret gfea frdt o ama o femr =t
TR H &I S A TSRIh! o WIE ¥ RUR AT Feieh HeA AGRR hl ST TR ARG B
o fooma 761 wam, afs ton st amtRfa fwen T e

(4) oo foawon & @ favm fReR gfem soE % wesl oR foud weft Amfwfoa feeir @
T[AF FHEA0 HEAGE H G TAh Jfad RIE H e g9 WM T A S

(5) STH YA Gl I THEA FH & U 78 FRoR & Aa-foar @1 9l 9 gegs e @i
3% fRYR g &E died 9 SFEER % aR W aae el gfed WYH O fRuR a1 o wear
STt o1 gfem W aresRt ghml

(6) g A TSRl Jfad WIF ¥ fheR A1 aeeh wedm SRR gosh fReR &1 | SR o
fReiR = Tmfee gegfh iR fruard & uftfeafaal ok s fean o sifueford st ot stfircifiem
Fam, o8 T guea & dS SR

(7) gfere = TS Ifad ReE 9 fReR A S shedr SAfEeRt TR st (RSAH ool &
faw 7 o FRE™ 9 Ao 30 B) § IRl ARG effawd & Amal ¥ 8 R @l fRER S ®
wIfe T w4

(8) T8 wmell ¥ Vel fRwaRt Tr €9 ¥ fFoiR & fed & o1 wdia et e, o'l gfe a1 et
Iferd WA § fHR O et oAl el fReR i JTeR@ A1 W Hi SEvgsdl ald aeie % ®9
H A SR S8 Wugd % gEe wegd wan, fed o fud § el oin W & faw feeik a6t
AETIHAT Hl T fomar A R 39 FrmEet & fam 13(1)(2) % @159 Aved ¥ wqfad e =R

(9) TR TR ypfa (Fed sawnl & faw 7 oaf sRe@ 9 #9 g0 @) & rquel & wine &
o gl o Al & fAu oiR 39 Amel o, Sl ek & fed A fiRwrd stevas @ @, ael gfem @
TR Ifad ©IE § fReR A e woan AfYeRl HUSd Sl SUE! WM STfie e & W
T a1 A€ & IR H RN & Aa-Taar a1 SXe i giaa &am, e 98 A3 e & fae e
HI I HT e g

(10) =g wuger ®i 93 =&l @, @ fafa w1 Seorsd # o fhek w erfufEm w0 a5 o
IY-R (2) & A Yfqufd waaH & STIER YUed & Uhd 93 & gHel Wd foRan S

(11) fafe &1 Sootem & ame ol & Al & Wy w1 B H, [ a1 Aok gfew ©ve
Y fReiR 1 areteh Hwedml SAfEerl, gom e RO &S S A RY U9 YA S & fau sifaa @l
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B, foar sl fhaR g wifiia fean T sifvesfoa sy aeesr, g S@ T YR 1 ' @ s uE
ST AT B WY A Y W Hiika R S Afaekford fepen e @ wneRer stuwet i wnfga s
I Al & TIM W, Yfad A1 Tkl gfad WIE 9 YR a1 ares weamn sttt fReiR i |
T areft R ofR fiRwR & it aifefaal ok efusfud soue =1 wRftafml @ defaa gum
fa@m @R ygell G % wHe HUSH i TH 9w

(12) T8 WHR Had TH Wicsd e &l Afemd wam, S aidian &1 9a| Y3H &, Saea
FE, T | T8 w1 0, QR H g5 w3 iR fae fRei g s 9 gferm @1 feeiR a1 aes
FHeA AfHE & WY eI w6 i ferfd | @, o gem e & w9 A W s % few a,
gfaumd ik erwa W &, i fRw o sifussfua stowy w1 aRfefaal &1 fod R & o, fHeik =
TR o9 °, 99 a% T Aved & guy W @l e 9@, e wvd % i qved & gHe fRER &
Trdfae AR R F&d H H, 3@ @ fReiR 91 oot wedrt e a1 i i GerEdr X dehdl 2

(13) gfer@ =1 fogiv foheiR gfer@ s @ fpeix =1 arerh sheamr sifuesil, a1 eifisa @fess
WS 39 et & SE, e T fRelid ol Se U T S €, S WWR & o7 iwR @ @ T
TeReiRl =l AIST =1 ool GaE-gawnet s o i SN geen & fon, R g

(14) v/ TR =l HUsd % Thel USET & HHL T4 (ha1 Sl € o 3RY Wit fehan < €,
Y Y W UUSH i Al S § HUSA GRI STIHIGT 1 SAFTahdl g

12. IR IEURY H ATERY B W arell UihAT —(1) I A fafy = fow F frwik @
Hafd gem g fRevaesl & Amal & foem, = @ mved @ 39 fem & fem § e |fufq,
Feqfeera, 39 W & foau oeRa fea S &t fafyr 9 @9 o &1 s/afy & iR t8 TRk = 9 =
fafr 1 Ioctem & ot fReR &1 ey feifa wan

(2) =T A1 HUSH A1 GAG W@ qOT T Hi Akl 9 fReR a1 fafy & Sootve ot
Y arcren, Fefeefd, &1 fReiesen o1 3u& INRE ofowen o1 SWEsl & ¥R R, TR 3Tas T,
T gl fula &Gh qen 39 Jen fRufq ara e, WA E I HRE™ S

(3) foema 3w feufa & v fFoiR o1 wrorh, Fefofd, weea: 12 o o atfuss 1 & ¥l €,
3y frefor =me =@ wuea @ wiufa, genfefa, gr1 frAifha wrTSTdl &1 W we Wied @ JA R
SR —

(®)(i) fFeR =1 ot g T=A fovd T wanl o8 & SURwfq sifvera &t ufafafrel wwa
TAfSTeRT de AGEd YHIOT U qT SHSh A9 H;
(i) weelt ar yaw fod ™ foerem (e fome 9 s®) 9 w5 fafsr g=mor o= den
T rureafd H;
(i) TR T = TR TR =1 99Ed g1 Yed S fdfa garor 95 qen
(@ W= @e (6) & (i) don, = (i) = (i) & 9 5w orgufeafa & &, @ 7R
e A HUSd A1 GfHfd g UEl STEvds 9 S Wi e H, Tk 9 9 9 Tfed
fafercar gvea g/ T 9 fopen S, S fR9IR a1 arets & oy sftd ST SR
o 1 gdw FraRor F& R 1 gewRar }, =EweE a1 gved @1, |idfa genfefd, g
sifafafed RO §, TR TEvash GHel 94, Joe a1 3R &1 o1 Tk a9 & "
% i ot 98 W IEHT MY TR U HeE USH FR Thd € a1, ¥ "l o
SR UIRA i T, Fenfeafd 3Iucte w§ wWed A fafecda W, aenfefa &t faam o
TR, 3T g aen wet (F)(i), (i), (i) 7 9 e 7 faffde wmez = w9 §
frerd sifafafem w3 o1 st srqufeafa #, @ @ =1 fafy &1 Seaed & A
fReiR & Hag ¥ Te (W) g & GAE0 S
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(4) T €9 9 Tied fafecla dea =el &t Wi &t fafyr o & awe & Ffi wam wifsrt
=1 Tafreda T giom)

(5) 3R 3u-frem (3) ¥ fafafde yamor & @ frdt & omeR W ek =1 arets = fafy &1 S
FE ol FRUR K1 e 18 9d @ F wElt Wt R, = @ A, @, genfefq, wfufa fafem o
sifafem qen 39 faw & TS & ol oy &fad v gu den fheiesen =1 em=gen &1 <o =ifod &
BT T TR TG 7N q91 ST 1 Uk Ufdrard 8 fHoR a1 Heg wrar-fudyaiersn/safa & 95 &1
SR

(6) T8 from # sfafde waum 39 frarfa amel | ot @ g, el fafy &1 Soetem &w o
i & feq o wqfad oy wlka w6 & foru sifufam & srefi derer & w2 g & onifed s €U
sAfafm & su-fram (3) o efafde yawH & orquR freieten #1 gof sfafreiia = ffan = 2)

13. AUSd RT URGIHRoT ¥ ufsharg |—(1) ‘#uea & wmer fhei & w&qa fofd SH w,
fReIR &l T5ga T A darea fReivara sedrol a1 SRel TRIfEeRl, o7 URIfeehal, safama, sAfahon
3 TR 1 grmifee geygf deon fiRwart qen eifiessfad &9 @ #if@ oTre =+ aitfeafadl 9@ sfafde &
e 39 fo7 Suees wREl SR @ ROl @ Aved R qAfddted S SO, 9en "ved s fem
el Gy wie § freifeRa eTRer wia wam, steiq

(%) wen freaifa wim, ovR SH+ fafy & Scoed w1 wed FRYR gdia e @ a1 el fweR
et fafer died & enfera 2;

(@) freR * 95gd fvd SH & 999 "qved & G TR gfaw ol § we w9 9 el 9
TR0 i STEYTRdl aTa fRe & Hefea wmal &1 |fafd ® faka wem;

(1) et fafy = wiw & fod sufeerd g9 a1 fReR 1 Tga w9 & e & Wy Y-l ¥ T
ARY & AW W UG AT a1 UGS Heensti a1 uieten yaifeentia, genfeafa, & weidaor @ sifiren
¥ fhoiR 1 e sam;

(@) -1l ¥ TF SR & STER wad THR oTHdl ¥ fRvIR & Siqiwd & "mal § S &
wfed Ted fReiR & T e A SugE e H uiEs A,

(8) v & dfed wa fojfed & 9t Ae o, Aved gar & oFeh fafy gfaa wem st gem
dfra Se & 15 ffi & 9] & T&T BN, do1 -3 § UH IR & WeAW | Haruq gietan g
q gt e Ruie &t ot go wam

14. Sifd |— (1) 7 3foa den @Ra s9 ghfvea & & fag feifea sa@ e, stefq—

(®) S IRY &E & I99, AUSA A4 AT H FHEEHE wEW o fafy &1 seem e 9«
freiR & Wy sifeaem a1 fEtan Teifvet Toa gfad g0 W o= fodt =afeq g0 gieer T8l fowan T
2 91 U8 THGER *1 <M H GURIHS H39 IIAT;

(@) srfafm & orefim wft amel o wRferfedl w1 F 999 991 WA e ¥ SAe fwma S
q1 e gHfed & % ol geur sl e R ek, o faeg sdfafear gfem &t w@h ®, w5
Fefarfedl & IRA o gt SreRen e e s

(77) TveE % THY @@ T TOE fRER w GA T q1 ST S H AW @ H S U/H
e St

(&) & TR TE % A, oFR foRiy fReiR gfew i g W gfew v H & freafa et
frd ™ €, wh W % iR diea wEfafEd o S % werm 9 6 g frefa R S gk ©, st
9 a1 399 e g9 & < 1 WM @A TR AU & "Wl H, fowga 9 w1 awen, gfear &
SFTEROT Tl ST Wl €

(3) 7R sl ¥ Hafym s & WEel H off Wed WA & WHel W faunur @t ufear @
STTEROT M|
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(2) wiet fafy @1 Ioetem & 9 fRviR 9 defua wie o wlen & fod wafimoqar ywwga
W1 €, AUeel T8 =AF | W@ foh woR wiaeet saredl s e § S gerer T8l R S @ den
T R e Afufiem, 1872 (1872 1 1) &l ¥ 165 SR WS V=l 1 SEH UM difeh fohemk &
e fohan ST Eeh W Ul SUERMST % WY HEAE! i S Gk S hUR & FAEGd Ry SH & ATRR
1 U ol T

(3) fafer =1 Sooism e et fHeR it 9heT wRd GEI dU1 3T M rfufefed e wHa,
qUed fReiR i s oH & Tl a9 dhed 39 AU % ey W, o fheik sifgea €, dfew e
oI WIS ATeR0 Ue 39 99d, fomeht fReiR W gvra vt &f, & "oy o o fdft s & foamn qef den
TRfearfaal & T 2 W Weafed wW & fod fheR &t e fasarget ol @ Heifea s

(4) wlen 1 fverE T8 YT | T 9 Aved 9 & Sfqasgetl aun uRfeefae, e ww foeen
TR o, Sl A H Y@ SUYE AHE|

(5) Tved fFOR & sk ¥ frhd R w0 & fod veaRl g7 gD Wed & W R den
AT ®T | IRk 300" &1 gRffaal o sfafdwe gfea & Ru qen afetean i g7 yo=1-1V o
T AU & AR R Wiewd e g7 Yo-11| F ER TR *1 T gt gy Rl e
TEAMI

(6) WUEA GN Y&® 9 HMS & URY sH &1 fafy § =R WEH *1 o@fy & ik qi it S
A FHIA AR AHA § F, FTH T STifEehd, STl i 9! TEA a1 Tamel i TR
o TR foera Siqiw 1, Aved g RVl S EEs Hie Siid @i SIard & 3 HEl fawr fea s
Tkl B

(7) 3 9R Awel ® fqer S Sel ifiefo sty TR wehfa 1 €, WR 9 ©e e 9 s
foera BM W FHHaET qHG 81 S

(8) et fohvit g AfTehford &9 W HIG T90Y &1 TR Yfa & wRoT wEdafedl § o weH 9
sAferer o1 T gan €, "ued foorta &SRO 9 HHA ® v w0 & fod R W @ suml & R
FHfd wId O e =rnefer 1 et # T erafus o dem

15. fafre Herdr —(1) 9Usd % Tl hEaedl w1 R giaeel oieRel § HErer fahe S,
W feae & eIfuR qen fgew fafus demar 9 weE gt @ gk | s o e U St
Sl

(2) fafa =1 IeereA wE A Rk & fau fafos densti & gmm 990 3g R T fafus @a
TR Tt faferen den wifeR & R & oER sifveemme w1 S9a T ffds wan SRl dene o
A Y THIER A1 Y0 & A H A W A qiferd & Hehdr 2l

(3) wved gHfv=a wm f fSen ara W s qon T fafus wemar mier fafa @1 s
FE o v fReI 1 Moy fafess 9eme ysE S

(4) fSen are Geemn s qen T fafues gema dar wfter | fafyes gsifusi avea g =t
Tt fafe wareti ®i Iueed M & fau aeEa & o1 g

(5) wvew fafy 1 Ieaed ® o Rl & Ara-faar ¥ dus 3 qen feemd & ar o gETa
IS qe Qe e TR S W-fafus wEt o o, fafus da wEefa qon Woweswh
S 1 e off 4G Y Tkl B

16. Sifg $T FHUA AT Fa) Hetll fdded — (1) 7ved 9r #EHl & fAuifa safa & fi|
Y = QU AN el Afefud ooy ¥ fReR ® Sfawa & ar § ww fred erfufafed &,
sifafem &t o 15 o wiford ord oewen Gt TR W ¥ UH AR wifikd &y
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(2) R =Y WG FH & e, Hued UREEl TIUHM SR A1 WUSA gRI U@ %E & fau
RV 53 T T T W Wfesd e g IR S T gmifes sgeE {uid wr wm, den
% freapel &t em o e

(3) WUEd g Wi Wl awen Hadl oTeEn H fRYR qen 3¥e URAR, S 9ed ¥, & WU
Fa:fepan & oMuR W fafy &1 ScosH W o Gafud feRvik & forg afieten qifuer grn qar i
T AR @@ A g93-X X Tavas €9 | sfdfdawe ghf|

(4) ST&T AUSH HAE qo A& & IS 91 T8 WEe ¥ 9’ & ST fheR &t fjaa &
=1 Fofg o @ 1 SH SR We1 A R ARY A1 ¥, U SAfRa Wy, gug s den arRitas
Yol I TG FH & ford AUsd gN el a1 T Seieh TREIU TS AT T WHR i off st fde
o < wewar 21

(5) i Aved fafy &1 Scoed R A fFER w fHed w0 9 S8 mHa-fua @ e A
UG Al 1 JEk@ F AeiE W a1 fola da }, su oAk, foe eifwen & fReiR 1 frde faeen
STar €, & ford fF oot 1 sifehan stafy & forg fHeik & Hgeraer don 9qfad se@ & fau yo=-V o
T fofea aeresd TS SO STiferd e Tkl 2l

(6) Aved yr=-VI # ufay & fa ww Safes duws & fored w fafa &1 Seoee A 9
foreit ot Frdfer o1 oW Y Fehar 21

(7) fafa =1 Soetom 3 aTe fReR 1 ST Geen a1 fomiy 8 &t Jei@ ¥ W@ SM &1 < F,
HUed 3 WM § W@ R Iwged den @1 foRm R fReR & Aa-fra o e & fee wme @
e srafted 2

(8) wved, 59 78 fafy &1 Secied & ool fheik 1 afidien W s o € den <9 wrn-fo
I WEh A1 SUgA AT F1 JER@ B el T & A1 Sl RO i ufeften ) fe fr S @ qen
IU IUYH WE HI IER@ H A Tl 7, AR R Gehal € foh fRvIR 1 ufieten usifeid & weaem
% ST @ S| TEev i oTafy stfuean o9 oy gl

(9) i #uew fofa o © o fafe o1 ScoeM & o FROIR % WY Sei@ 9O Gl whi
HETIHA G TAF F T H FGER w1 TN 7, Tg SUGH IT@, T 9 A & fau feweay
ofafa & wme to fheR & yegfaetor & fod smevas ke

(10) <&l HUsd 1 g Wdid el ¢ foh fafe &1 Scoed &4 o fReik 3 oitehen =t vl
U TE T €, 7% foreiRk w1 fomiv T o fregar & fod 99 S 1 SRy W g

(11) i fafa &1 Sedfed & ot fheik 3 16 o shi e1awe 9 &Y ol 8 991 SEeh gRl whiika
qUe T TR gpfa w1 ? fF Hved & gHem A, 9% 7 O W R & fea o w7 @ faviw e @
9 fRol & f&d & ?, Aved fheik *1 % QU wIF W 9o 9% 5N Gaifie SUgH 9Hg T e 9
W WM T AR FFGhaT 2

(12) T9 &R favie T8 ¥ s gufem v o fafy &1 Sooiem & 9t feend & fowm @ife
FI FEsd &1 STAeE & & fad Saaeen 3|

(13) Tt ot <om ®, fegar &t eafy sifufaw & 9 15 &t S9-91 (1) & TS (g) § Syafea
sifersham stafy @ ot =& S

17. fofy &1 Sovigd A a0 fFeRi & ford Hemd —(1) T SR I @ @F A A
W Wfesd WIS & WY G & o1 S Er v fen o W f el & gqg o areehl den
aifcrentsti & faT gorm WO T a1 gufaa Toe W@ foww T Tenfud s

(2) H9&1 T8 qA foR TE 11 I9 q, 12-15 F9 qA1 16 I TH THH W HI Y WU H
JUFHI] TS AT & STTER FAcAehi qo aferenietl & foru smard giasmnd wenfuaq &am)
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(3) YAF TEm & HHAR qT 3UH A W W T 5N s & fod sifufm, T g
T T T w6 we wfafafa w@e

(4) T3 LR T TEecHsh FEfTehl dar s

(5) fafy =1 Seoiem w0 ot fRol & forg asft gfaemd qen Samd sifufem qon w3 & fai =
JEHMl % SFTTIR ITeed HIA S qe ST w1 S

18. fffart ——(1) seftersr woee BN fhd T SARUGHR ©FE & Efy & gHi| W g R
SHare fafer w1 Seeem i are Rl & AHEl S T IR SRS T

(2) I&F AN I9gE w9 § ffed qen fffed s fooiRk & w99 % = 9 ° dH R
gHfred &6 & fau dag stefers, aieten TR, 9 Sedml TRIEsH o1 %y wrEdd 5] 31 o
% fram 12 & s1eiq Tenfuq yag 9fafd & gae W@ S|

(3) =AfRT TER@ ASHl & HHH IR H T qen 3 el % e 62 % e Tty wee
gfafd gR1 99 ¥H W HfSwRd ot T fEfe 98 qen e ave ae & ergER ffea g den
frif & @t amel o, fif & a9 % F TEd TP R 9 JA YR i SR ue god
frdfer wvem egadt wd & fod Gar afmfera e

(4) freiR =1 Ffea qen fefea ot v fafa &1 wmfas gumn o faar o1 Stes & w_e &t
St den gw fafy & fFeR &1 R o & fou ma-faa o Sess # Heen oM & fow st feen
SR

(5) 3R wra-fyar o1 wWierw Fenfeerfa, fraa fafy ot e & don from &1 y9R @R # fawa wd
g, Tohei =1 Heom & STReTsh g SEe Widl-Tudl A1 WETE % UG o Sl ST 9 dget & e o,
U Hfeel STk gRI o S SR S SHehR! SAFHReN S Hiel-fuay/atersh & |ig <)

(6) FHfeR = =" & wHA, fRYR & IEA &1 TH T T TEWIF FR AR Iqeres Ht
ol

(7) 3R fheiR & *IE Ama-fua o1 e T2 ¥, sS4 ugfad few % fou Jev@ Te/em weam
qfifg & a9 S GHdl 2, 91 3uH TR w1 w °, 39 otk & g e fReR w feifie sw
1 a= e R

(8) wIefwal & TEAM 1 Tefieish TIgeh! i TeHd A AUSH & STHIRA & AT 0 9T W
T WHR 5N A gfraar 18 ad 4 TR &1 dga! & 3@-1@ e A9 a1 HiE HT Fe AT
A ST U e SUS! WREdl Y A1, WREe Siad § a8 W IUh! HeEdl Hieh SHe
YIS G: THHOT § ASH! I Herddl X Gehal 2

(9) srefterd guA-VII # freh freik =+t Frdfea &1 emew wam et frega &1 safa gama @
THI 7 dA H T FRAE ® U@ A F fR Aved den guel Feam v Y gfad s 1§ SR
fife =t fafy dear =1 =1 e wetTes e # ed €, fRak & fefe &1 oSt § @0 Seare
T w9 & glafe & e gdre & e feer s ogsar @) fauria wEuRl 9Re fR 9w W
SAefiersh AR HRaE & foau e e, ovR 9w e ffe @ kA feeiR w1 feE wE @ o)y
fpafaa w0 o fawa wared 2

(10) steher HHfad AME H 99 999 W T WEHR g I F=ifa 0 W fafe oF, qon e
1 gy & R, <A, gufefa, & P 1 SR w Gl B

(11) 3uga Hall |, Aeferd fRoR 1 Ut eiferhan @ma & oremeiw, St geen gr fa=ifa &t
S S ffe Teer A W At 9m SRl FE w9 e URY & & fau e Tewes UH B
A SUHTOT IYAH HA Tehal 2l

(12) i fafer =1 Seoier & ol ok & T ffe & ST o & fag &g e T8 @
UEHA W HH F o 98 0 WA H ety g @ W % ST Gl ¥ ®H H SWE wl €,
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efierh TeH WURR & TIART & STEE &k o SUgH ool fhd 91 & 999 a& 3§ @A &
AT 3 Tkl §; A IY SW WN Tg § THART fwman ST Tehar 2

19. IRAfTH @ arRISH 21, 22, 23, 24, 25 A 26 B HIY H JIFARYT B SHET FfshAT ——(1)
sifafm =t o 21 % S1EF gfaufed wEe % Seaed i S H—

(@) wvea/afafa fie = soiwta Hifea 57 T8 Ioaied &1 99 o aen sAfafem wt uw 21
HI IT-UR (2) H Al YEHE & STER TEvIS W9 URT FHUN q1 FYfad TR WA HT; T

() =l o Ao & o & fod usde o1 T e stfafem w1 oam 21 % e o
1 W: ThY T ol €, Tg TSN A1 G N % T o6l WRE Tk 9ol 69 S Hved &% e 9
AT HRAE IRY T #1189 9 g 3% gfaa wam

(2) fafa =1 Sooiom F I fR9R a1 oo & 9W e ) w9 H, 24 s & iR feifea
FHRATE i STET—

(@) Geen &1 Atiees AUeq/Atdtd, Sen 9 WU SHE A T Fas WIHHIE Al 961 TH
gfafata & §e 9gar fa=l qen sEad gud fReiR a1 a=d & foeron qon gfe™ & iy &9 & gfaq on
71 foauie foReiR gferm s &1 dobtal T R s

(@) s TE W - B Y TR e B e el W Wag HEERe i HwR a6
e § e WA, 99 el oY T qe o A WSS @ fRUR # SR e €

(77) wr-faan =1 HEeh SR HiE B, Il TH 9N oo & 9R H e gfad fowen S qen

() eng@ el = St $s ¥ 3R G a6 orefierh 39 YR 9N fhen % AR § S et
HAT q1 HUSA A1 WAl a1 Galg, Wehal i qet Raid SIonm qen nrelt ses o yHAfdasT & fod s
el & fom 62 & 219 Tenfya weiem wfafd & wme RO y&qa &1 e

(3) =musti 23, 24, 25 W 26 H fafifde fafy w1 Ioiod &W o fFeR o 9 & favs
WY 3T Ui Gfear, 1973 (1974 &1 2) & SUsel & EfH W BH % oI SWEdl g A i
S B 99T Jford, AU qel Hag WY U6 HedshRiml TR Ufhad agar ar] il

AT 4
IR R GREAV B IFTLIRAT H TP

20. 910 BT AR —ucds e § & a1 weamn gfufa g, e afat=a & am 29
FH IT-91 (1) & TTIR TS99 § Al & WeAH ¥ TF WHR g Tfed foRan S

21. 91T BTl AT & G —— (1) 9fafa o defia fSe & e 31emet qon 9r 3T e
g, 59 & &9 § *9 U wfgen i qen wfufd ¥ w s sy sfa/sesia @ faw s

(2) wfafa & s1east a1 we= &l Frm 89 & o1eiH WAIeMd T WER g Tenfud == wibfa
I AR R e e s

(3) w=m afafa, afafq & steaet dun T &1 999 HW GHA GHAREd w0 fF W 9w of
aese favitiehd <O U1 U0 o1 9161 J@HE LM A1 dResaled ddad S arell WEddt e
¥ S g3 T 2

(4) T=9 WER Gfafd & A= o 9t weedl & fod o weifaee, S seamn, S ST,
TSRO deon gFarg o T yivteror wd fon fdwn, feeiRk =m & fau e don sidisdia uMe den
FETd AR Joel SYee wTET R 9 stevas gHeE|

22. 9ffy &1 BRI —(1) Sfafa &1 39 96 % FEE TN q 1Ede TS S &
FRdHE Afd & FEAEA & TEad gl

(2) afafa & s1eae qon G Afumad < AR wEEE & fod g e & o e g ©)

(3) wfufd & W= & FrEwA F fawR e o Wev THE sieEl T6F WHR 5N 34 &
oA & STER W A FF WA HI STIE W S
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(4) 9fafd & FEE@ & W sH W HAA GHREd HH H IS Wd gY, T TR faem
gfafa & wriEa & qfd & 9ed Uh = 9fifd &1 Ted wat; e sww faemm wfufa vt sifera
AT o AiSd Tfafa & g #R

(5) @1eael 1 wew fafed o T wEIA @61 Aifeq I fordt off gwa @ ] wehd € A erfafrEm
I G 29 ® SU-UR (4) ¥ R T YEEFHER 1% @ 8@ ST g 2

(6) wfufa o w1 srerfors ffe ==m wfbfa g0 TR 7 ™ 9w & Ue 9w o St ot
frfem g0 o S "eRdt @, 9o 9 Gfufd w5 99 ey q@ U8 eRor

23. Affd & ey 9 wewl & foq oA — (1) 9ffa & siemm W 9= & ®9 H
e o 91 ot safe 99 o & Rt erg 30 99 ° w9 qen 65 o 9 ik 1 e @R e W
frafafea sEmet 9 T oRal 0 & ol a1 s @A, e, 9 Afaeil o Hafta geal aen aea
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3YE @I Rl

(i) o= e wifaamy 9@ faem/Renaasere/fafyeauy e o1 o1 ol o=
s foM STgemed o Saehat feull ¥mor wa =il
(i) (F) SWEF & FATIR <AaH TRAT @A a9l STIH IHRAN & fen § 3uered =
T H e, wEA gfifa se-w (i) A sfeafeq fawal § o felt qon ww @
HH U qu T ST e e SEHISART i ST Y Gl T
(iii) forerer, fafercass =1 Yanfrad WM ok St a=af @ Hafed & § da= ©
(2) =7 B9 oreifad g<el H 9, S=uad Sl orddr den ewd W o §se &I ofufa &
Y 9] W A foRan SR
(3) forslt oft =afo o1 Wfafd & A= o1 ¥ & €9 § =09 & fo@ faumr 7 fean e, afg

() Jfafy = fusen shem 2;
(i) Tt orifas & & o1 oot gdoRR & fdht =@ & o1 9 99 & FEeE 9 9w
I%T%;
(i)  #% ww guiwlerr sgoa@ gro 53 g3 © St su erfufram qon fadi & erER
ofifa & & & WA EvIF THI A1 S EH FH T8l S Tl §;
(iv) erfafee qen So& oefie a9 o feml J fafed ok@ @ ogva & qU T8l &
2, a0 UE <9 W = wiufe e Wiw 6 ST A1 UH 9o % f9g 8 9 W W
SHHT A DR HON qon el & o & fow SR =t w@h T w5 gE 9
3T AT & A i AT R
(4) < Te= H oo o fRdl YRR o1 UWRad 31erel Srcd 1 far TEF e
24. Soeh AAT AT AA—THG & AT TN W HI TH AN TN ASF H AW B A
e Smom, St U5 WeR frEifa S
25. wfufq &t Sew—(1) Wl o o 9 [ ® URER A, 9l e & e TR e
R @, Afafrm & o 9a W R geeon & uw IugE 9ieR | s St
(2) 3WAE qAT WU Kl AGARA A GCih AT Fedl b aR H GEA YW TH W, R
wfifeafaal Tt € fF o=3 @ s=A w1 wfifa & 9wy v A& R W g 7, g@fufq o= @ = 9%
TgE & T o fhe Wend! € 9O UH M W U oo Y Gehdl @ Sl QW oeieh A1 el % forg
gfaerse =
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(3) T wfe & Wi o o s w2, F9F A frer e aen fRe f @ 9
I HE H GHA el B, SR & fau it sl Uh 9§ W dow e ! 8 a9 984 H
L] THEY BN TH T8 & HSeR T8l ol

(4) gfifa wwre § w0 @ w0 @ &7 dow wuht, g ame 9 w@ $ fad w1 w ek '
T T THR GR FeM@l S el 2

(5) Tk of ® @iufq & ereAer den WSEA # wH © W dF = gl e B

(6) Wil 1 Yeieh HEA SMfeshiieh i Sl & XA Wedsh WSk W hH W A qiE S SUTEerd
M 58 %1 % dfad ® W T THR R aG@1 S Fehal 1

26. afufq & e agr sifea ——afufa sfafm & el & 9 @ & fau feifeg s

FHA, 33[%1?{:—

() wfAfa & FHa Td STers & HH o T SH ST 96 O
() wfufd & T9y TR T Tl W IR 9 S’ U o

()

(=)

e o TR SHE A T AT W] TR A1 oA THR i WEEd W 3@ @ aen
WU T AIYIRA I UH Tedl qh TgaT Sl wicd uRfkufaai ¥ g9 % wror afafq
% THel WA fohd S w1 feafa § 7@ €

Tod S G AA FIC@ &H H FarHd q9l $% YAIied I A 9t g7 W Aeas
Sl CIGERCTE P

(3) & FHeam uSifemfEl a1 ufidien geifaeRiEl @ W WER Gl ® gtk Wi

(=)
(®)

efera 3 qen afafa #1 Rue wega & 1 e 3
T Tl i JERE F AU A TR
TehTel 9 THG a=d & fou oTevaeh Jek@ qe Wev gihfved &,

(1) forem ol HRErT 3RS A A <k U WA SATHRIOT AT A AR H WY ST

(=)
©)

@)
()
(%)
©)
(%)
@)
Q)

()
(&)

FE FE @ IISF GHG 39 e | Aa-TIar a1 Weehl A1 IUged sAfadl a1 Suge
eenatl 1 oTevEsh FRY WG & died Sqfed qAare a1 Yo grfved &,
A TR/ TE/U-5T BRI b Srefierh I S g Iei@ H forw eriferd w=Al
A T o 1 TR <

ofafa g1 fveR ™ yoE Tme & fowga a9 e w1 e % ® 9 H @A a9
RN CEETCIF

=i & fore st fasamqut araerer gifvea &,

Tl & JERE AT WA & AU [T TR H ST Geensti’ i ST I
fafafde ame o swemht safy & fod ‘Swgea Safsaal’ 1 =ifa &,

frdt a=3 &l ST TeW & ford fafee &9 @ go =ifvq e

3T SRRl & oaar a=al % Wa® § oA WA a9 STEvds STIad! hRas w;
TR T TRET HT IR A THA & G § T & WY HUh T Wl
T g Wel ®1 S R Wl ged W@ WK § qel {9 SR H el ¥ e
geeret o w=ai w1 feufd & wten 6 & ¥ w9 9 ®° 9 7EA d U6 9R Se@
T T TS foeied Sae WEUT SR St FAMT A SEAYIF HRAE H A A;
AU AR & b iR oF G el AR ol SHHEU HET S o § Gt
qfes s & TNU0T qA1 3T WY JHGER i kT < Toh;

e 9 TR TR A T A W SR A1 (o9 SRR I HeEdl | d=al @i
@A T W § G foren, wwen, omeft wd g faum dun o= sifveon & @
HHY & l;
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(A) v@ ®ft off sTava® B, Wi S9, YEEdT e qHee §6d qaed § 9 e & o
FHIANE & qo R THR IS & W Hqh & a1 ST ;9
() w=ai qen TR ¥ WHH 9 W gAE TAWAT HE TG Th GG U WA qA SAEvIR
HRAE
(%) wfafa, fen o Geemon g a1 fordl R-THR G 1 Gl 9, g=d & qAarg qen
AU WIS T: THIHWOT bl GH o1 o g faf= @i, I i, wRake ae
TR SATTRTol 1 Th G @ g €
(3) =@ = don a== & JAERE A HAE H G aH & o o= el | afafet qen
3T Hag frml & WY §9e e,
(W) === = foreh o9 defyd wMd ® aR W AiGe RO AR RN wd, W& he o
ST 2, 39 TSIl aTa) TR&01 S A1 Tod ol HXET0T Sehts ohl HoMl;
(®) =@ Fwea 9ffd STevas e TSdd o Sded S % SW @ fR T A w6
=1 wEr o frfd w0 % ol s wifrer @ few feld s ged @
(7) IEl@ SR GO H AETEAHd G dh b GaH H T WHR gR qHI-HHI W
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(3) ftfa gr fd T sro Teft el T WfeAl forem oI R0 TR I LT EYIER I
T I hHeTE Bq U s
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e ST
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(o) @S il g1;
(s) fordt dep-fediq@ T gN; o1
(@) =& s g
(2) & ®edt ff SR AfF/AfFOT R @ [ qA WV DI SAETIHRAT TN FNAh B TAR
o B, aorh, 3§ Teufa foad S@ = T ®, T ued 9 9Hd, W6 oAt | slelh w1 YR e e,
% foator YoM # gC YA o A Arnes A H AM NG F1 W AT UEH HI SR s w6
YR OF dTell SAfd ST A9, Tal a1 N9 "ied & fod 9 %™ 9 W@l €, U fgeRu ud @=e o %
= % 3 gEa foerer off yeH )
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(3) T o W wH I aerw ® HEA W, S Talhedid T G ey €, Al A WS oelh &
B & e GHfd o 24 s & R T fafed R 95 9o 39 99@ & & fafedda yuoms &
I Ik o fafehcda §9 ¥ @EA B 81 e &l 9iafd & §He TR wal
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T &IV ' SAETARAN AT Ik Tk Ugd Tehdl § 9 WH FE H QW FH H T o6 WET TRR A
T TR G 1 STavds qHe qen TRl SUeTes hiu|

(5) Effa & S 7 HH HI <0 |, WHd & GHY qoh B U9 R 9 % gHF a% AT
I TETE A IUGE Al A IUge gernstl &I, Fenfeerfa, gifam ofwean ¥ W@ WH & fad 9 @i
sifafrm &t g 30 ® I9-u1 (2) & oA eifuefud Suedl % T ER Wiufd & Twa 99 & §hd
T oA S W 2

(6) ThA WEH & W TEH ® R T T K [ W, A G F TIHA 7 8F W, qeih h Heft
AR AN & G R R WD G A1 wEee aEA A qfad N sfufm & et defied
el & fd Fgfaa Seen & S S, den 9fifd & wne YN Y 9H % 9Hg 99 U Heen ¥ @
S|

(7) Heag T TH Ao % IR § Gfafd & otemel A1 fRd 9w & gfed wOn ud 24 W &
fiR wfafa & 99 aee ol YRA w0 9 TH AWal °, 39 Al & fau, SioSelE o SEu &
AEYTHA ol Slelh hl HEA T @l €, WHG % TH el % WA (Y S % §HF SURUd g
AETIF: T B Fehal §| IR T ISTHE I8 €, STelh Hl FMafd H1 e 9ok & A T&qd
S Gehal 2l

(8) St ¥ off wiufd & wHer aoth o YA A €, 39 qRffaE, T e aers S e
T o o, 9o 9fed S o SAfed ' %l gfad w0 H S g R W oyl W ww ROl 9
Gehel @ AT S WA | W&l HIE WA Sfegw Ged A1 HiE qfordstl afufd & wuer sorh 1 wed
F 7, 3% ot 9ok & URAR H U oH % o S g fed ™ vl s R wega S @

(9) wfufa & wme i & fod =1 et deen ¥ o<t A & o o &t &E 9
fafecda o Semact det wian T qatden T8 gr

(10) wfufq oI aetshl & W Td SIetehl @ @i fedn, vive ud §eRr & AMe o off gfem
IR den Yem gE O & fed & g sARelt @ foen aa g swE a fSen W e fafuew
eI Hel MR A1 Sfegw Gredl o fafuw sifumr & wemw 9 erdfer fafus e w1 oFeen
Hf

(11) v aftfa I qen TR i Savashdl et aiehl & aR B 396 5N U gEe wiees
Td s &9 9 e a1 TS el R0l 3R A1 5T TR hi A |

(12) @fufa =t srferfeal & SR sTorh 1 @l e[l ST Syess SEr S|

(13) fafa = arE sifeeet, gmafss sEieds qen AAfes e faeel ® T Ui
gt gF St 3eRR fRY T el & wmel 9 fued o wfnfa w5 e wE e S gaer fR ™
TR 1 fafees FaTd wgET W oM % fAu die sifEieeR a1 WeTEe Wi sifEetR % oW o
FHa:fepan R Wkl €, 59 TH erhl 9 Hefia Amell W Frafia Sifes et o four feen s @1 sl
T F9a B T, dMfcihl & AE | i ATTHISIH 1 GeTah olich ATAISih 1 AHa: T Afean grft|

(14) TS a1 WU THE H TR W GRAR H I H & fAU ue dee 3™ fwen S
e, qon A=IFd Wfeos Hiedl, aEee AT a1 Iferd H o W ot 1wkt €|

(15) =fafd Sa & dfad Wwd aiae &1 oy e o & fau wqfaa gfawet o amfdfema
Ta T W IS qen UE sTawen H, {59 WR URaed 3Ueed A A1 SRdfaeh R & STER W
8 T & fod eayas aeide afded Fa
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(16) acTeh ohl TSTell o1l WX&I0T TS i He@d 9 W) a6 § Yfed URiiEe a1 Wiess e
% wfafafy grn = fedt o= =awen gw, 59 wfufa g7 Suged 9 T e, GRfe ®9 9 o S S gk
? o wifetnt & Ao H, Afgen oTRern oifeisht & W g
(17) T3 TR W 9ffd 1 9+ T=Ied 91 J8RE Gl Hi gmar a1 sAtatE w5 ' 34
% o7efi9 Fen fafeq qfoa gfawnst & @y TR TH gat, 9N a1 Gared SEe garst & Th g1 a9
[ W HT [t I Fwearr wfufad & G faawen e Suers wHE SR
(18) wfufa W9 & <ifad Ted oItk I A9, Wefh a1 IYH Al &1 SeiE & T
TR JOF-VIII H TRY FI THA, AN GAEA & T, Fefeefa, T Awar-fudn, S @ suge SAfe i
T-IX # aeesar 37 % faw e 3 g @)
(19) v/ i ot wfufq foredt aree & ford deen & TR &1 ARY W 8, 98 8 ae Hia-fud
1 T TS o sfaem &1 fafufedl & wo yoa-X ¥ U5t 9een & orefiersh &l |9 & dfad ®d o7
safy & fod R & oWy &1 & wfafafy serfa s
(20) w/@ et ot wiufa sifafm &1 9 39 =t IT-9W (3) ® We (I) ® A S & AW
% N W delh w SUgE Gel § @ WM k1 SRY Al T, 98 UE ween & erefters & yw-X| A
T % ST STRY T TH Ufd STERA &
(21)(®) wfufa =t g9 ft FEER w e ok aaew w® gfaw g1 @ fRE o= =afe g
el wehR @ TET e T ®, S ATl shedrol WiHfq % GHel ofH % YANSHIY wlefh whi
IR T
(@) wfufa offm o ffg S° & w79 % 9fay 99d @ sHe fo aae @
A1 fadn/Rers 1 Jek@ | Big gehdl 2l
(M) ofafs FEEE = R iR €1 ¥ Rl 9w gt w9 % fau S # fed
Tl Hee 1 2
(9) wfafd <El@ q1 SR w1 STEvTEdl A gedl o fed geifad w § Harud wie |
TR & fau fwdt difen & favg FRaE Ry Fwam)
(3) wfHfa Je¥@ T WU F STEATIRA o doh 9 qSAS HTN qf I8 Uik e,
1973 ® Jen fuhford wforan & ST {ER Feml &l 1 Sl
(@) orR wfufg w W9 & ogHEE B R o oraRen # uw wwwW @ fw W9 &yt
etk Wk Sufefa sferd T €, St W ¥ S¥ ®e % Wdl § qO1 SIask i
srqareafa o S 1 FEART T gHd 2
(22) 9T I, &1 qk WO T Wb, 3T WL H W@ M W, IW WH & head 7 S@ &
Iq% Ara-fad a1 wers 2, aas o ma-fadr a1 GRerhl g off S % Wy gEER A1 viwer 9 feen
T B
29. Ser @t WiEhaT— (1) S *IE dicieh |iHtq & S o S ¢, affd go- X o oRw &
WY W W™ H Ao w3 % fod Wl U WHifeeh et A1 UiEte YRR A1 hy-hrded a1
IS HAT TITRRT T FiA
(2) Gfifa wh Safes Ik@ ASE TIR HA 901 SUgE A & fou qsds TR S
foenl =0 faftifiesl & aR ¥ dag =Aafw o1 d@7ed & Ry <)
(3) ufieten USRI a1 %E HEFRT A1 T HAN TRIEER R Farea v+t si= go=3-XI| &
ITER Ml U TR oMEvas ®Y W (IR 9 oot i UReneh feefd o1 ke SUeled Al ®, el
fafea & Trdira & € fF 0 oot i SUH URER % YH: BaTe Sl U Sud fga | e
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(4) 5= TE¥d® €9 § IR HEMl & @ @ TH agm oty & @, 5 wfafa gm gen
fruifa foran <, o &1 S 21 W 7 T wfafa oo + S feq | 9o fafed & <& fRe Smae
Frol @ foeiy aitfeafaal & e s ety a1 dedt B

(5) S & THOH & S, AR aF G- § o4 w1 & fau e & g 2, afufa
TE-3Telteh h UH SIeTR 1 AWIGSE W UGS W w1 A1 WG @t aifte weien & fou wfafa &
e deh i T HE B R W

30. ST TE—(1) TF TR @F a1 Wiess e & e (o i@ qen el &
YT dl A aerhl & foaa = fafafde Ofa & goss el @i Tenfuq &waf—

(®) W 9@ e F eAfutEE H AW 34 & IU-8W (3) T A T & W 74 &
1 ol e Heed % AR W USiehd TR S,

(@ Gt 9@ E fEwm 73 9 sifvefod gfean & oigER sifagmifon fa smei;

(1) = 9 R 3T G W J@RE AT GRET HI SIS A YAh ded & aR H
Hag wfafa & grad wat;

(@) v 9 Te H et & fou wqfeaa gfawmet & @ 0-5 a¥ & oy ¥ H as
% fau srem gfaemd wfae gh;

() 06T 18 ¥ & T WYg Iel acThi qN aifceisti & foT g oa T Tenfud f&a
ST

() 06 ¥ 18 =¥ &I g WS & d=al &l 06 § 10 oW, 11 § 15 I =0 16 ¥ 18 3w
% fF el ¥ gue foRan S
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wE deTeh el oo i G e e ffde # wehd 2
(7) |ft 3N TE Wik T DN AT WA ST TS HI YA w1 HEE B A T=dl w
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A H TR GEEAl HET ], A I TCRE F dhfeqh HEARH b HEAH U TA HT € qol efhred
YeIrTa Jer@ w3 grm|
34. T® U |— (1) TAF TR H UHM Aed UH dIeTh i Tl WM qRaR SUeed w1
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IU-GN (2) W FAT Yo Weteh SEr@ 1w HE & fay FEI-XVII § HeH WiiteR g ey fla feen
SR, G2 Ieieh SERE hi STATY dTcteh hi STEedehdl W R gri

(2) TS99 TR @d A Ueish QERE HEHH dAR AN A e WHR N A fafgq =
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(%) ueE A@-fad & 99 9RER & W H1fad SeHes aEee g ey
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el i orggeEn-1 o erfenford @ (Srel/feheiRl &1 STEvashdIaR =ad Al § 6T TR G X
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(c) == &1 wa/mafnd IT=R Hey/fafran &=
44. 3f® et —(1) T Teen | o afafadl & @ J9on e IR a1 Akt & fo
faenfaa =1 T 3w fereat gnf, o deen & ofer fafv= woml @ ggean & @i el fean smam
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(2) 3 o=t o & wy-mY T fafmtia e srenfed Sfed, Sefes ST qen e,
YRR =W, A, ik hee, cAeHiaE e, gufed wHfaAR qu ok, Afqw foen, afes
Tfafafesl, e den ArEIfae M TS YAl qen sewen o fau favie wRiw wt SFewen w3

45, QYT qRAT AR HAIGAN —Teensi g1 f=ifha 9oor qen eMeR HIEe &1 R0 faman

ST, 377,
(@)
(@)

(m)

()
(s)

AT I TG THA IARA =R IR TS 3T HAT S

e frl =t aggeE-ll o aftfa =aq qivoeTe e 9O STeR HIURE % STIER
Hqfea RR T8 WK ¥ fafaua & giten &6 & fau 9w fovvg = fafecs w5t
TEEd | 99 AR femar S

T4 aifufem & o1l e geen sEEn-ll # fafifde =maw uvor deEt e qen
SR WIS 1 FHORAME® oIJued &l (S=a/fReid 1 STavashdgar  =Jiad
A § T TR T H Gl ) ;

STl e e | TR e a=al o) fasiy HisH Sueed wE S " B
qaSIdl e W fRIRS A1 STl i Il SRR W TEvasar R fafhas
AR & TIER fa9iy TER IUeTss 31 S|

46. Tt TE@—Ide Ewell-

(®)
(=)
(m)
(=)

(s)
()

(1)
(=)

C)
@)

()

()

e fafercdia S 9 & ¥R W Y&® ek a1 9= & fafecn foeror o
I TR BTN A STERIh (Afhedd 1 GIAHT IqeAe8 HIAM;

gffvaa swont foe fafean foeror o0 o aom don oo &1 eifver, fodt I =
SR, qe1 S Ui a1 qEfEs guenst & faavo gfmfad €

foreidl o s=af @t frafaa fafecda siw qen sTeR & fou adft &6 fRaal = gaa
R fafrees & 39 BH ®1 gfaen ¥0a fafecia glawmet &1 ewen W@
aifaen il qen wH-WH wi agel % WeR dfed wefhs STeR fhe wid e
e gt Bidt At gaEed ¥ fuen & fou wata fafecia syt wrh;
Wefes STER ¥ fued o gt e 6 gfvifera st

Ih! Tafehegerl qen el g fafia <) & fow qen weemeti & i) omedt w9 @
wreg fofel & s 0 & fau T mafies @ o, TR T,
afercan weTfaarer, o= Feqaell, foiferel ERITTeh o HATafheael qe AMids
WRey HeensAl & WY He-Hay wenfud wan;

TR SRR & AU eTovas et ®Ef 9o 39 dag | Iuge faawur &
TYRT KM

Higfites o1 Hehte W Hl o W U & fow Fars Sa@ &l

T T W WA ® AMHal A1 AR "men & fweqn fafaa srewaa @ weaea
STIR =l i (e w6 & fog gonelt IR wi;

YR STeTehi i Fad Fafhada wae & e1ei= Wl

it & T fafeaE ymor v | SR 3 fam fee feiR a1 o &t o
EZUIR

fordt deon A ot F@ T yAS fHYIR A aerd H fafrcda whean & fau fafean
TRt g1 24 e & ot qen favm mmet @ fafecd s feafaal & qeema
Tafercdia Sa 1 e &al;

MU ® T A FWO b Ted 24 Hd & i fafean wiftet g feeik @
e o1 fafeada St &1 sgaen waf;
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(%) fReR =1 o & A-faa a1 §eeh & g8 STAf & foa1 IHem wis ved fRars
SYER & wM, Saaw & wa-faq a1 Weew | ¥ HE @ien A S Gl 8l qen
frei = w== W feufa UE @ T fafrcn Wi & @ o el off fooma @
A9k o o=d & STETIE T TN A1 THh R HI B TG, AT STAAT Feeq
% oTefiereh | 39 99 & fafen ergdafa wra fed famm o =1 &,
(1) vEF fRER W S=d & W frafha el T oeTen w9 A 56 IUced S ae
e & i) wWEel T & foru g el W U danew & sTavdehdl aret feRei
% fau fafafde gHfos @ swew gffvaa wam;
@ T T, R faftre aRE 9= gEWEM AR 9o gAatE I H STeREshdl
2, @l A Hfdl g yenfed ggfea s Hide wult S'l 3 wEEy g6g 9o S
3y, foim qen o= fafafdedet & sqwa fa s
47. ot @reem—(1) Hafya geenstt grh yoie fReiR o1 a=d & AHfas e &1 foero
@ S
(2) STTeRvl-Seia e, S fo o % foru U guedent aeRe giva & ®, 9u datees
STIR A <Al € Yo STete @ TIu evash © el 3 el weensd o Sucisy s W)
WRAHUT—  TH SUCEH & FASHY, STaey e g&ed Sa &1 Th qiehan €, s fondlt
e o U Guefei HiEle qe Sdertl Sue HUs YRY Bl @ q8 ghried
FH & fau for g g== 1 qHarsti &1 9d 9 "Weh A1 A Sfed & dag o
fofg o & fau 37w fowey @ IfgwR B 9 39 R, 97 fawfaa @
Th T I THENEE 9T W W WY UEIH H Weh qol g=d W TH
TEILY 1 TS AecHs TS Bl 2
(3) Tt Weenm # amreRer foremdl o areRl w1 oo frofa w8 fved wd qA:favam wa w A A
Y& 99 gC 3HRR ¥ HE BT =16
(4) foreht geen o fRo =1 aerRl 1 <Ek@ W wfier gt SafwEl S Tk Gameh i) adeRel dar
FE H 9 o1 A1feT qun fafehaas & @ 9ed #¥e & HEn @)
(5) dafer STER T fafire wfewen & qen qoieh e uw fofuss AHias @R gwey & an
R 4% fAu e sy
(6) Teen W s foheiR o1 w=n & foru fafyre qon frafia dafwes ST=R 2 wifera wweial =t
Yo I o1l AAREH i, HferR qen HAfeihed faur S Sl Afueton a1 uEy W e 1R
WHR IHN & Y He-Hae Iqe= ShM|
(7) Heom 9 92 AMfEe wWeed fanivel & WY HA H YOS IR A g & fau 9
FAU TRIEHTE R AFfGH WRed Jek@ Ao fasfad w6 SRRt qen e fRvR @ o i
Saferieh ER@ AN & W THfhd H G SR
(8) U WGl I Widew H AN @eed fomiual &1 AN §eia i SR den g
e & fore Se@ diern § wfea Y S S
(9) 3 faui & fem 62 % 319 Tenfyq yeiy Afafq & wmel Yo HEMT a1 o1 Shednol "iafq
% THe FAGE &9 ¥ Tf e ASHT T w1 S
(10) Tgfad &9 ¥ wfifea wHfas @ea wfifal g0 fFd ™ mEoRE godied den fRE &
fo afas e ot gueneti & fau fedt ot fHeiR a1 s=2 # IT=R ygM T8 fean s
48. Toram—(1) Y& Heen o qe &l & 9t fRei o1 arcreRl ol STUeER Heel & wia
TE AR S T R ST, ST g Siee g1 f¥ien Suers et
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(2) Serforer el % e famey e T gea u} % waeeh faaem, fas faaem, ge famem,
R o=k foren ws foreror den Sf omawEs @, fovm foeet @ o wa w afmfed 2
(3) el el ot eavaw T, WA wWitss WSl Hl WeAlEd wh A HIET Hwl B WY TgH
geenst H fommer SHatet aed i eifafe Hife Suees wE S
49. =raHTae TPTeuT—(1) Te Hee fRvil a1 aretehl i aneyul T8 SeReE, S TS
I FITeT0 ST B |
(2) FEATT qhATh! TRV & HIAHd FEAM, S N0 FeqW, Wl TF st Wi a1 g=xumsst,
stfuerll =1 fieH sifianll & <erar Terare TR RhR) Gl & a1 ge-ded fasfaa s
(3) W 1 orefierr oTifed & AR W 16 @ 18 o ® oy & el % fEeH % fa
THRETT AT AT
50. Afde @ gl ——(1) geenstt § wff fRei wd ol & nRfia wEifadR @
AT I FHIA ST
(2) THH TR TH 2MSSR Telds, Wi, JefifaeH, fUwfer o sex WM, Wiepfas FEiwa qen
e wiferd gl
(3) Yo Teen Wl SrerH B HARAR wes wfatE & fow watw wen S i, feen o
T IUeTe A
51. fowendl o1 aTetenl o1 HeATd Weg— (1) T3 odf f6a ™ feem & d9g § e
Hfshan 1 TR0 foham SR:—
(F) W FHE A qEARD AN fRIG W cASwl wI qamen fhdr Afgen wHEER gW ot
SRAf, den fredr wd R w SRR €9 § 2F § @[ gU difciehl ae areeh aFl
I qeel o R
(@) fweiR ot Jafes aegell 9en o= SgHed aegell 1 YMUMHEH qe HSRUl, Th Yk
TSt H axget t gfafe s
() = w q E Fed (Suaw fEoad g fafag 7 9);
(&) wEeE SEhE, ael s T Ue, fase qen o WS-Tesl Ud SUSR SIRI el
(et % ST{ER);
(3) W Y= fReR & AMa o, o Trafis a1 Gomew I, AFfEs W a1 7= & o
¥ 7 BH H HeE @, fafecia ol qon SwER, el e wl;
(@) ififs I @ T e & g | s faew teia den geer #t sevEed g,
fagie &9 @ wuriferd IF well A1 SIS AT ST H gerahIvl;
(®) wenst, @emehr H Sufterd gF, wa-fud i oo faen, dafws gueet S e
H AIhIfR qen Afq HewUl STeRFSdsl W M 39 o1 "vew a1 gfafq &
STRYTIER Sefereh 510 fReR & T o1 Tl
(2) TRIM ¥ B W TRIHEE A ard wednn USIfEwiEl a1 Sedtas ®9 9w
IS STl a1 A w9 U g wiftss g sEwien a1 qwsiaet § @ 79 o
fFa T e fRTIR o1 ST 1 T W Sl sTdfed fhan S
(3) &% T4 wdl fRa T fHEIIR H Heen qon W FEEar W ulfed wwn SR ud fAEifed
& ¥ =g feen faior g wam—
(%) Aok TReT qo AR qe =
(@) HEATT STRIEH e @R & A, 98 W6 ekl & foau awm;
(M I =, Tawe & Wy e, fawmeT el # gdw ;9o
(@) wen & fiw AfeR, STEEl T S % & |
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(4) W R wRIfaw’ 9d oSt fReiR a1 aee & AW H Yfafe wm qen SugE e
gfaen smafed wHam

(5) = foa sft Wb & foru aenret foran <M @ den s wrEdewt a1 aieien wSifeRRt a1 e
TR STEHUl 91 39 Af & |1 THER YRY & 9 fwem = s 3 9m foa=n 3

(6) srEfterr gifvea wam for Heen 5 9w fod T fRRIR a1 S 1 Jafoe awqe gfEa
affien o it S den dafadew oeqq dofl § <o @t W qun g aegell i fRYIR A1 STetw i STEvas
®Y G oAl 1 T 9 98 HEN H SiEdl 2

(7) st ford T3 freiR @ Sl ®R U SaEEae Afawta w1 ek, wEvien wdhen qe
3 ARl HUERITY gRI Geiferd THerol U6 Heleh & €N W 3Mlehod fhal S ehal & @M ael &
g Fafhasl, Tol faee a1 s e dwom & @ ot oavas ge-dey eifa fRd S ged )

(8) Tt Heem ® well fRd & fopeik o 9 1 &9 sfagd T&I-XX & IR i@ fowan
ST, TSEH Ul Amifeeh Hihiaeh a1 SAfYE Yo | Hetad gEl SN a9l =R, Hi-Taar a1 S,
e, foamrer, frdl o 9@ goa gt G9a ud Suorsd Wil °§ U ge Ted Hehford i S Hehdl 21

(9) formm Wit o1 Witss woamn el & @Y e gedm wd gu g+ geenet § s
d AS q favie Rl 9 ge R T Hmel & SAJadd 1 Uk Giaeiia ey STt fRar S

(10) =R orqAfd & o1 WM ¥ WM orct a1 Gl &% iR g Y Hikd G ad  fRwR A
AR Hi M W, A Gag HEA & oTefierd §N YW qe1 URER R, TR _G B, 9§ I WA qen
foh9IX o1 STeteh &1 =&l Udl oRTH, STl feheik a1 aoeh ofidl €, o Jardl & aref qfefaal = foega ol
ued 1 |infa, senfeafa, & 99 § <wEem

(11) v foreiR o1 s=a & 9 sfagn, aRfeafaal ©o dafwes sreavamaei & S8R W s &
A I A IHUHRIGd i & SiaH 8T & 91 GEIEd JERE W W a1 goe [RYR A1 aeh &
faq St et dis fasfaa ot SR qen Safees <ei@ A fefated Aqeiteet W snenia
Bl —

(®) orfigw 9@ Foaw TWIEHK A HY FEGd, A GEINE wREA H @™
TEI-XX| & TIER 39& wdl 81 % ToH TH & i fhel geen § A 9 Tow
otk & fod Tk Safade ei@ e AR T,

(@) =t e Aeet H fHROR A1 aie & A, qHAE, AUk TS STl
FE & fau Fem gfmfaa sm;

(1) feE @ 9fEr &t 99 auE wE A YESE A ded SeRE 91 96 T80 & faehedt
T9q wqfaq fae den qHa & fau 39 feml & fm 62 & orefie Ty weem
gfufa g 3ei@ A w1 SEfges gHter | S,

(@) fiR =1 STorhl 1 YR A TR R quE S wEel faan s

(8) oUW I AU S A YHINTHE & HHEl ¥ Jer@ A w1 g gifvea e
SR

52. faftrg awqu—ai ot =afe feafafea ffieg awged =t gen & i 728 @, stufq—

() TRy a1 o= TR W’ e fou orefa sifad @ @ W (S =, =ie, @6,
ATl W& TAIR) ;

(@) et ot THR F1 TewEd a1 fare;

(FT) «, TS, TR AT S WUF AT TAYAET U1

(&) g, fame, e o

(z) fordht T =1 fomiv oW & wWegm ¥ U9 R g 39 Tifa fafifde #E o =)
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53. eyl Ud FRIUT U url TRt sRqui—(1) STefiard sHel fFARE swan fe wEen § oy
5 T yE ek = R i wfaha w9 9 ywifad fwd fom feeiR &1 qemlt o S, e Safwsw
gl 1 R fha S qen fReiR & a9 uRit T SgHed Seqetl i eTeierR/guRl TRt i gRfaa
SIfen o @ SH|
(2) anferertet it TRl HEENEY § ¥ R Afeen wew g1 ot S qen frear wd i
Tk, €9 § 2§ WA g SIfaiehistl qef areieh] QI ohi qerei o S
(3) Y® Wl H, fRYIR % UG UE T o, 9gqed aRgel U o aege & faerer ‘Safee
a5 IS H W@ S
(4) v fRoR @ gafd St o # we § w1 w wfafen fed T @ surerfs §
iR il ggas gAR S, fomer e gfafesl ot yE@ & oo § gwder fomn S qen g9 steherh
B0 Wfaswmaia feran SR
54. ettt fraror—fpe <ver 4§ ura 5 T @1 @ T W PUR @ o9 @ g
Rgell &1 FefoRaa A & fearer fHar SR, s
(%) foeR =1 fordt ween 9o &1 fédw 39 gU 39 ek & Wew § 9w Wiuer g7 i
AR fFd WM W, stefesk qHg-THg W Afasfad g1 9 PR & AW ¥ fawa e &
Y TE fRR &1 o9 S &AW
(@) FROR 1 o erefierd & UM TN WA A Sgqed oeqel, 9ul, faen ud e aege,
3TR HTE B, i G ARReT § @ S,
(1) S U@ fRYIR Al TH HEN W TH I el Sfdfd fha Wil €, U R oM, Sgqed
TGN T T TSN I 3Tk AHR YER & U qe1 S faeRw s sepfed qoa &
il 59w & orflerh & U fRUIR & Wi 99 e e el s9 sfafa fRar wn €
(@) o feeiR *t fofe & 999, fem sifwen & it T Tgqea SwqQ 9 = WA
@ fReiR & 99 S foRd T oA W fRER W aree a1 Aran-faan a1 wieren, Fenferfa,
F1 gt G s wd oo o 39 fafm ww gfafe @ SEe qen sreherss gR1 waeia 6t
ST
(3) v wen ¥ foelt fvoiR 1 9 & W €, gak 5N D T GgHed HM 9l I
gmiE qon fFR & AW Sm RS T eA s g fR T wf % gae a3
SR S SW SO @ fag FR @ 7 9o Tk afaqfd s femied e €
(@) U =fed § U TgHed SEU A1 S WA qen T W I Rl T el S
(8) oR tH foeiR & 7g a1 daed & [ § 88 7eHl & @Y & iR HE IEER
Sufterg & g ?, fwl & fam 56 & erfid wifim weem @fafy gw o m
i e SgHea aRqetl a0 o axgell s Ui o frwaner fean S stfafem w6t
g1 61 H =en afvfa fafer § == s s fean smem
55. |Tg Hferdhl 1 HaRuT— (1) Y% TRk o1 o= &1 %y ik & Feen | Hono f&=
S feed frefafea geand stafdwe g —
(@) 39 =afe = aAfro ot {ue f5om 7vea & wmey fHeR & wqa foan on;
(@) wiehes w1, GRElaT GRS 1 A 9@ Hedo URIERN i, TUERN i qo; Hd
w1 f9e;
(1) fooelt Hen ¥ 9 w1 g1, SR wE B;
(@) foeR & @ wRfve siq:fwra w fol, ofar & wewi, dafedl, aqem, fasf @ o=
A e fafay g,
(3) sfafe =1 =1 9i;
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(@) werEo @y e RO

(8) fafean W= ¥ fafta @ <on dd9dt O, T &1 @@ gem & 3w Rue,
AR e A1 Rl ot Wt T@reed gL, Wel WANd ©l; % Yehitael wtd
frd;

(%) dfgean ek (1Q) wdemn, sifaste wer, Herfores =1 sama@tes wem;

(31) wmfser sfaesr;

(31) | FEwa qun Srehe 5 TRE SR T faver;

(c) uftreror qen SRR wRfET ¥ Hafad Td vt SHare fov waefe & ar | SR

(3) erEmI T T YA foRIMITEHR;

(3) fomw Suafesran we fradl 1 3caeM, 7R & 7;

(3) St wufa waes;

() ymE-XXI # =en fafeq ffeayd wrfen, fefe Tver dsm don sTqad s wwd

e B ST,
(@) wEEr & oA sTaffa & g = ffa;
(o) frs;
(%) orgedi fi;
(1) =nftiw Brnfes;

(A7) fafed s&a-XX & 9= €9 ¥ 90 T &9 3f09q;
(v) wem WigwR & FEIMER fofa-Tvera Amel &f STad R4ie, TR &k &, a0
(%) fewaufir
(2) Geensti qen wued a1 WiAfd g Wenfd Wt w9 Giewed &I, Sel 96 d9a g, Hrgeded
foran SRR qen Seae ¥ Siig T S i Ta TE el 9 e SHE U6 T SR Al s ®9
q Aiwe ST Rl
56. wegm wfafa—(1) & Wl ¥ e & JEud 9o Yod YR U e & W @
SIFAV & Garyd e a1 WU SHE b SRV & WEAH § Med Tk e GrAfd Sl
(2) Jafs k@ ISR % SHOR Tgfad JEk@ d SUUR ghfed & & fog, fReR @
T[AF I MY, STOTH H TPHia a1 UG 8@ & TR, RIS 0 AFfAh ©@eed T8 (6 & Rw
HI Y & AER R TRl § wWiHa fhan S
(3) weiem wfufa & fr=fafea =afsa afmfea gin:—

(i) e et s it (e a@ e ) - s
(i) Fefiersh - HeE-giEd
(iii)  ofeten w_ifEeRy =1 1@ Heaon TRIHSRR A1 6 Sl - <
(iv) e fafeen gaifeer - =
(v) v A - =
(vi) T wHdaR A SHAHE TR - =
(vii) T - =
(viii) TReR =m Aved o1 919 woArl GG T AT R - e
(ix) v @ qfbfd § fFR o1 aae & gfaty (S99 o wEl & e a1 - <
ekl 1 FfafraE gAfea w6 & fau mifie SshigEd SER W)
(X) =0 ARE wRE qe/A ASee Hednn 99§ yiariry - =

(xi) TR THW G 1 TH WA - T
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(4) STl fren, saewitas g, wH-o=e JeiE, AHfes @Re wEwy qo fafs ger

S YUY TS dehteR YT SuTed A W Wi §ied githferd ®, vewa wfufa, yeua 9fufa s Sow!
¥ fasiv emmfa iy & dr W t0 Wfess Ged & 9] gfafafdl & s w g 8l
(5) U@ TSl o el forenn oot wRern seoht o1 e el fhen wn B, foen sifvend sw wfufa @

T B

6) () vaem wfnfa frefafed W faerR w6 don gdien #@ & fau Fon 99 IRaR e

(i)

(i)
(iif)
(iv)
(v)

(vi)
(vii)
(viii)
(ix)

(x)

(i)

(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)

FOM TG JAF T 72§ FH § FH T 9O

SNRATS TER@ A R SERE, 3EwH, fafafs & &F Td oTufea yaeor =
%ﬁ&%ﬂaﬁw;

fafeedtr gfaemd w sw=w;

TH 9, 9d, sl a9l SRR {9

TRl o1 aTctehl & W1 AHTGS TS 378

fRoiRl Td wTetenl w1 dafaae wae, fafie e denetl qen §eend SHESE &
wEeE W s aRerma: Safe ke deme w g geiten @ 2

frarem & fou smamfas gfneor qon sEem;

foran e e =eran o risH;

grIfSieh FHIESH, STHIE UHIE, TE i deet nfafafer, ant ge qen o
a1 GHiel, fRRIN UH WIeiehl i STeRAshdlel o STIUR STETHE HEEHl
HHAISH Tl IR0,

TEEEEd eRE HaE & WY A Fd ¢ fEE % e U6 YeEad & qvEr
IAATE HEIHT H ASHT TEE q1 T ht A qh SATAA;
Friferel =1 yemedA-ud T

fHfe =1 gemed;

Frofor 9v=mq o1 gy qvEn Sgad we;

TS STTETEAT A A THA SER@ & =[AdH THF;

e fe=mt;

qh ® qEa Sfed § foen, ety wfafafeEi, ek wHig den i
(hobby) & &= & wrEifaes wriier den witss edn;

3! e e T sifufam qen fadi & owfi @en erifer weft oSh=i w1 Heen
TN GYRO TR S €, wifdes Teten Aol W 39 USiEl i WiE-USdiel S adl
AT AT, T, €9 ¥ Wifq 9o g&amafia &

(xviii) sl =t wfbfael @ Hataa Ama;

(xix)

(=)

HE 3T Tmen S At wee am 9R|

aefierss &9 Gkl o g FROIR 1 S 6t Awifes wfd RO g e qen
ST aTet TRET0 SRTE A HUSA A1 WiHfA I, Feferfa, saet gfafafa s

(7) veiee wfafa ycis deen ¥ us e deon gfaaror st ogaen wnfud i Tt o geen o
SET ¥ UgoH AT €M W A S(Ceh] ® Rl A I Hal H 9 A Yel GERMtad i S|
(8) (@) =1 goma udt, fomert =n+fian yaem wfbfq & steae &t IfiRen o WM, & ama wfufaar

(=)

% gEE w ANl ¥ weed wfufd & sremw @ o 9 W TRE ° o 39w
Jfaffa g Y& 9<e S i S|

TR i UHl THE A1 god ¢ W dehtel e fea s erifea €, weied @it @
A == I A AR FRAE HH b (oAU Yoo HiHfq w1 AR Sk e
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(1) eSSl i g w6 % faw Tl 9 weet @ e, f e afufeE @ <
TS, JaUA Wbl % ALy, 9 hedl 9 A AUed & HeH, JAEAfd, qOr Heen
% refieh witmfed gl
(@) T & sfas @ favg TR sifumed o1 fowed €F #1 <0 H, 98 UM S5k
fewm &l @ qen yeem WiAfd % TR o SUGSy USH il IUh WM W wimfed
foran SR
(8) gom@ & % wegw 9 ura qeft gerdl qen S "o W i3 w fola & qRummeey
# TR wRaE W fFA M % fau sriferd wRaE e afufa w5t Swfgw Sow o
qiea=t den wHteT & faw W s
(9) T® I gAE gRaehl e Geel § Tl Serft SRl frerdl td yeed 9fifd gi st T
FRAEA g, &9 9 fafafed w1 S don yeuA wfafa w5 Smfaw 9ok & ST e w9
afafaal = wgfed wX g smm
(10) wved o1 WHfd % TEHl | ®H 9 FF Th IR 9 GAE Gt w1 qHiE wOl|
57. oA \fafaai— (1) Rl =1 e & fau gos geen &1 siEhes aaw & b fafae
T TEl, S8 T 6-10 o, 11-15 o qen 16-18 o & o1y el % fou «ret Winfa i wene s g
AR A T A WA H hAA dTeiehl I TSd fRAl SR 97 Wesdl @ SR 9t e
e YR afaf, we Te wiepti A, e yHe at e 8@ awd §
(2) TEt o wiafa w freifea wfafafeat & am o9 & fow st e smEmm—
() Heenm =t <M H AR H;
(@) <T@ & ST fFd ST arer A H1 dHte S
(71) Ik Tt 9 SRR HWIUSE dUR T
() Steiforeh, sEEIfas qen TfaAIR weel ere fasmfad &o;
() ¥&e ¥ fued o T T 1 Tl &,
(9) THwe qon ITRW Y FH aml gR fRA T IHGER qel W0 Y I I,
(B) AU M o T A oAt W Gia @ Rl & wWem 9 oo fae’ & WA
Afeafa e,
(S1) weie wfufd & Aead | GEEl # geEA|
(3) arefterss gifyem wim 5w afufeal g 99 dos R den e wifafafal wd st
1 Afaferied e & foe weh ool W@, U yeie Wit i e doshl § W SUeh gHel Wd
(4) erefter gHfvea wam ff goe €9 § @ W & fau oed ammit qon e ud Anee
U a1 GG Sl STEvas el a9l HHiE Sqeed wRET S|
(5) TIta wifessh we a1 wmefl Fretifrd wm@l o rel |fafaal w1 eEar X gehdr €,
(@) T& @l & =T FH H;
(@) wifass el #1 Faed FE H;
(1) o el & FEwdn & fau fEEl S TR W den T S w6
(8) wifveel @ O gema IR @ o ETd SEIeS Sl 9UR R H;
(8) fordt o= Ta-ya-eia Tfatary H|
(6) weier Wiufa sTel |iHfaal & T qe ey W tEfieh ¥ Uk Yiaaed =i, oA S
daenl H 3 Rl i geten Hl qon el oniferd @1, sTevas HHAE wul
58. TGN AR SRS I——3teiier SN Gee & Yaer N 9va-gag | e &t s ol <3
W [EHR TRE FREIR =1 aoh il SHe Fafia @ iR oS oAeer % Ty Wieded & w9 H wyeH feman
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STET; @R fEE & 999 9F EhR SH YR A S Rl o % fau o o SEe Hidl-fuar st
AfquTash IUa WE Ted i IR TI] A ST

59. fereil an aTeTent @ THEMT 3R S WY oA &1 MEM-FEM—(1) fFoR =1 e &
AT SR Rede”l ol wER § Tk 9R Su9 faem @t egufa & wiwl srven favw uRfefa W erefiers
BRI AAMAIRG HeATehd 1 &Y & TER 7™ H T ¥ Afgd ar off e 9 Ao &1 sgafa su&
Ara-faar = foasRd &t & S, faam 39 A ® 9 ag gen s @ oS wra-faar o federd
aAfreehl 3 & STork % W fedn, gefaer iRk v fRar e

(2) Heen W ® W@ TRkl A1 St Bl U Bl Wi i § Ukt T SO 3R S q€ Tdsn gt
& 3 guifad oa W o 9”3 fad, qen afz ekl =1 areehi & Ara-faar, sy a1 feasrd
A1 WIS B, A1 e I8 ghfvea w0h fF goie fRuR @ e i et sAfumEesl i T 9w o,
TSTeT STk Hege HEAl g €l SUesd hdl STl

(3) eefiersh fordt off fF9IR o1 aTeTeh &1 a1 39S W for@ U et oo o1 ufiefie ST g qen
I qEE T BT G g UH UF Bl I A A9 W SRR R G SR 39 v Wl T g o
3T HRUT hl AEEG Hh T HAMT H IS

(4) favr wfifeafq &, =1 o€ o1 Afbfd & RYHER, i fFd fooik o o 1 oW
Ara-faar =1 sAfred a1 fEdsR & AW R arqeid I H STIE 3

60. Tt foremT =1 aTeteh ot T ——foret Teem § et foreiR =1 e &1 9 8 a1 38
BRI sTeee & fau W &t <9 o frfafea ufswan st s :-

(1) ween ¥ forslt fopeik o1 o &1 STUERfOS g BM AT Wb GN SAHEE H fAU S
T H ween & fau gz gifved & sevas g R gog-geien o wre-wden Femey fean s

(2) foret Upfas &R ¥ W IR TH ® wRO TR fENIR W SR wT g w9 OH
steftersr faforen ot o ROid o &om, fod gy &1 #Ro wiien STom den 39 ume &i fafed
Yo dehre feheadt gfad o, S8 a1 |fbfa, T STUa T e STHeaR S T, e e
&I THE AT [T 1T TRV SRS A1 T foRelt Wafua w9 39 fRvIR a1 arets & Aiar-faar @
sl a1 Rl 1 wSi ST

(3) TFTM g A fe@ & TROMHEEY T A1 AHe a1 ool & HRU T o i e |
ol () wEwd a1 IRt Sfuwd A hearnn AfUwd gR TH U &t gel, siEfierd iR fafwan
Afeeptl w1 qla < STl qen srefierh dohrel, TeReed! gfer@ o, o€ a1 wfufa oIk gae FRYIR @1 e
% AT = sAfaseel a1 Reas™i i gfaa s

(4) afE deon ¥ yaw H % deig s & ofi TR fReR a1 Sror # 9o @ S © o geen
1 siefierk U qford oM & erefierh, frmeRl sifusmifar § g wmen sman @ iR fien fafwmem i
frohead! TR TEqare qe ga& fheR A1 arersk & Aa-faar a1 sfvameesl @ ol &t g9 fawg o
sifaea giaa &l

(5) stefteren, 39 Mepead! AfTEe &1, S T WHIGT HREGRT 3 & fa¢ e 8, qon genfefd
a1 a1 FfAfd Hi IRt 9 HIHS T AT 3

(6) Ween & erefiersh o fafered eifeepil S® wToteh ot gog &1 uRfefadl &1 <90 <6 a7 Th
R wafya afaee, 9 Ifad o =1 sfyeiRar & a8 wmen o &1, 36 o9F & 99/ it wfufa
IR foren fafrea eifumr =1 fom fehead! Tt srouaret & ftemn @R 9oy & *Ro1 %1 Wi 2 fheik
I STeth H1 Y9 AT T B, Y eSSl AN 3R srefterk iR fafredn sifue 9o % wRo % fama
o o faem erfufefed s iR soshl Rue 3@ i om & 99 sifusr den ag <efusrd &t <0
et sifaerial § 98 AMen o Bl
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(7) T fodt fpeik o1 oot ® g & FROT MR o= SR &% Hew H ufed etfeerd
TRTEE g0 1 WM oiell S ! SR & oy erefiers o) fafwan et syos w1
(8) Jg-wHian T4 & Hask VIR a1 Seteh 1 VA W Hia-fua a1 sifwsrehi w1 fwdari w6t
Tiar ST steren fRe SERR & Sufterd B ki <90 H SH YR A STtk & A ud % SER sredies
HI IER@ | 3R 3ffqy Hewr fman s
61. TR9iT o1 wTcteh ¥ giaEr 3T STeRT VNUT— (1) YT T Sl ! AR, ST
IiToT, SUeN R SUY iR © FraRU ud wWen % ki fogen el 9 R g0 gHa-ge W
foran SeRm w1 e foRen s giafvea s
(2) Heen w1 erehersh g8 ghafved wum fF i UER, SUel Ud godeRR el gen © e s
HHERA 1 39 W6 W Fawd @A A el € R wivn, Suen, godewR w1 ered @ € SR u™ Wi,
IUen iR geeRR & YRMMH Hehd 0 B © a1 U8 el § i o e & 2
(3) forelt sft Weenm & Tetehl w1 TER@ SR WIEIUT % STREEN A gRI I @il wHiRe, Wi
I AT iR i <o o, food SRl Sven wftmfeq €, frefafed wRae &1 s
() TR IR WU &7 T K I TW BH W TN F FHANE 57 Te KAl
Tkt STefterah sl <t ST =fEUl
(i) wrifes, dF a1 AoHHR IRR 1 SRY SR B oM W stefiersk aid an fufa
% mey o R yeqa wam, St fauiy srawor s e 3
(i) = =1 ofufs 0@ A 1 S HE qe T SRS w1 gEe WhE oF SR sTevas
TV F H AT Yferd oF an fawe R gfew e @ fade <
(iv) @2 =1 ufafq 98 gifvea & & fau 9t smavas 39 won fo a9 si9 e
o= B IR fReiR = difgq a=a o fafuem-dema iR Wl Syesy Y Sy
(v) @ =1 wftfa ¢80 foreie = amee &t fRet of g geen, o1 T o1 3uge St
Eal2 Eistolcauil
(vi) deensti # foreid o1 ol &1 ared fRU U fRE o1 oT9U™ &t xeN H A€ a1 wfhfa
SHF! G ol SR g gferm Rem @ fae ek gferm s g few S A
SMEYTSH ST hi STE HEM|
(vii) Heenm #1 sreftew yeEA Wiufd & sreA w o gfad AW SR T e iR 3§ W
1 T A RS i RS i Th Wiq Yo Wil i enTell doeh & wHer W@
(vii) =€ =1 afufs g den § wfea feeik afafa @, TR iR wivor deh qea %t S
?g fomef o Twar ® R SEE v # deftm wfewes gredl, a9 s’ &
foreroati, Afae e fagvel 1ol Hehe oT=0:8W ®=i ¥ HE™dl W X Feh|
62. WY WM o1 AHfAE @Red guesit ¥ vifga fwemt ar sreer—(1) <@ 39 sifufrwm
IqEdl % o1 fRE Swge Af a1 IUgE HWEdl & J@-3@ H T T s fRe U® W A uE
R o1 AMfas @ed wnen 9§ ufad o s @, fee fau o fafeaia sas &t steawesar g
9% fFdl WU (AR®Ifeh M) A1 TA: YO ugred w1 oS B dl IH dleieh i FeH-WIHE & IRy |
IHIfEa Heen W T w1 9 oty A1 U sty & forg Sw waene wenfia fad wum W wen s e
39 a1 Hfua i & fau fafearcn w=ifasrt g S 9oo-19 § STevas §ae T S
(2) ST S9ge SU-FEm (1) & el Ik & TR HT SRY 3 dIe UerH W i U
Wi et 8 fom aer U 9 @1 w1 gEfae e @ e 8o g, e o sifren A w1 A
g @ e o A5 & YR AT i A1 39 SuE Afad i, Ted a1 i SHent wmmRen feen @ el
H AR HAM a1 IE O & B W 9 K STAvIHhal T8 T T & a SH SH P BN SR
HTI
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(3) V&l wigfier a1 Gkt T & UG acrhl & A9 § SU-FE (1) F 1 R R ot T
B 'l SU-fEm & o1 e Wt Wi Sod Sieieh bl AN feafa S Amar-faar = ifudes % 1@
TETE % g, SHEE 86 W R T FReR 39 aee % fed ® oar genfeufd sEe war-faar w
AT T TAHT T FX A TR S A-foar a1 safqerees oot S g G T R

(4) 58 T W vsm Wit & Afsiar & it = feadt et o1 T § TR wERm @
IR I iR Ghuor @ difed foreik a1 aTors 1 Jek@ iR Heem % forw 39 eifufm #1 uw 58 &
el AETEIE e HiSg T ¥, 39 WM R T WHR U8 R a1 skl o1 {99 savaenharet &1
qfd & T Jumewes el i T R

63. R IT qTeTdt B SFURART B Ged —(1) et Feon & W 9 ek a1 ot i
e Y e W T A1 i W % faw A aieRr | faaw S9 faew sreedl W w geg a1 gee @
TR AR & MU 999§ STEeh™ W SH & fau oTamd fohan s wehml

(2) I H T Pl BIER WHN €I G Afehad W@ A w oieumiaR gl siEiad gN
T 1 Wt ®, fong UE gt oI widfa g W ST

(3) freIR & wrar-faar =1 Afaess =1 foreik o1 o &t IR 9 siEfiers oo & faw aie =
fafa 1 TEET Tgd H T, Y g w1 WA SR g H ey # W Seae w gy fHuR
I WA Sl Bigd H ST BN

(4) sTureafd &t Tt & MR W fa9R wW 999 @8 a1 §fufd, el o1 aee o1 3T
Tr-faar a1 sifasmasl w1 gl iR Afg @i o1 9fafd o omert © fF S el w geR w fRER @
Ik & fed o ? @ wufua ey e Swm ik o€ 1 wfufa afteen s a1 e wHeamn st 9@
T fUR 39 <90 9§, S9 fRR A a1 gatud wa-faar @ sifasee g T IR
oA 39 FAeH @ forg wat e 2

(5) T HSR FT H SR IR FIA THI A TV ® A Yo FI GHI WEH WHHER
T F AR F U P Kl Y q I H Seo® FON AR AR g A @l & A 3 vl H
et e foran S @ qt TRk a1 ootk i Heen ® arq| e S g

(6) wraI-fyen =1 Afuwres fheIR = aicieh & WNRers i SRl HUM IR W 98 W9 T T,
Tel eefiersh URER & TF aF AR o8 W 99" oW % Hug RYIR A1 It o OEReT0 i SFer€e &y
I fReR = Sk & wa-faar o eifawes ArRem & fau s=gw @ foeg offYie &9 ® waw 7 @, @
STeferh 37 T ol & STefF Fen STga= am T i =aee &

(7) 9% TROIR o ook WA kI AT % SNF UREGR W WA Wl €l dl g e Wia-fuan 4@
aAfqeqes g Heen & orefieh W Aokl grud e S osTife € denm S) ged % W fRar &
AT € N A% 9 U S o 3% dehlel Wl § S99 S Se|

(8) afE foheiR a1 acreh wiefty =i & i &l wren S e df orefierh fehean gfew oM SiR
TR AfH-qU HI gHH! a1 W fovg fRoR o st & fawg #iE ufdee sHvmafes wraE @l &t
STt SR eifufram & srefi siferfora wfeman 1 o e STy

(9) 3% ek o oo & wrar-faar =1 sferes g2t #i oafy § st 3faa Seva T w7 @
71 fruif@ eafy & iR forei o1 arers & 9 ¥ avg 98 O 8, @ o 9 U9 oWl W g °
SRR fohan s T

(10) AfE iR =1 STefeh WoR 1 T e & FHH W TN H arag €l o @ @ aie @ qiafa
eI 1 JUR Goe qon 39 G § oi9d oF % fofg U8 A i qferd i gig 3o

(11) TS 22t 1 1@ty Heem # fHR A1 AR & 38W HI STEMY wI MM R GHI G H
WA I oty § wfer e, iR g i ey &% uvEl Geen 9 orqufiyd e i oty Wenm ¥ & &
srafy 9 efuafsid i S|




40 fagR TTo1e (3MITYRYT), 24 AgF=R 2015

64. fReror (1) T TWHR 38 faaEett & f=m 89 & swefiv nfed wg=-afufa =t fawfer =
T4, e o TR 'R R Frieor afufa &1 1T 3= anf & faw s

(2) e wfafaar g9 deonedl &1 SR AN iR geon 1 feafal, ren 2q wfranedl 1 Sugew,
FHed T g w1 PR wl, geenst gru srwfed Jeve iR G & HEehl w1 qAfdeR wa,
e AERl % Sooed i fRdl ot s & ufd Gasar @R 3W FrEwEet & M 56 @R 57 @ e
Torifd e Wit & sl SR o wfufa & el s SeE-ugde Sl SR wgfed few <)

(3) 78 T HeN &% GUR iR faehr 2q gam o <

(4) 39 3@ H =Nfe, T TR, WHT SR 9 a1 |fufa, T3 9 sifasRr dieon s
T AHETsR o, fafman o1 o= aef & o, @fos gredl ot gfag amifss wesde &
gfatfaal |fed | 98 Bl

(5) &% @ T § 9 9 w8 TH R e feen smom

(6) Trltero 41 o 1 @ *u o wLET B

(7) & Geenst 1 A1 @ ghed e S wa A1 S R R

(8) T 9 IR H STethl 1 e GEAfTad w1 9o ST JfErEe guA ya w & fa s
EIcEiieTul

(9) STkl o =R & Frepul iR gemal | qeft gy WifteRREl gR1 Siedt S w1 S|

(10) Fréveror wfafa @ W egedi wrar {ue, fend qeon geme fen o w@wem e @ik T
TR 1 I S|

65. WY wEr-sia—(1) ™ &R, a9 w1 ufafa @ favm feeR gfew soE, @
sTuferd @1, 1 TN § Tg HiTen ot a9 a1 wfufa @ fave vk qfes seE & wmers @, geenst
3R HHAE & HHRS HI, qH Te0 ATAHW & FHHBN i, HIN =T & oot SThe T iR
T H 39 fufem & garet fFaraem @ g o fRdt off amel 1 sgen SR gedikd |

(2) AHfGsh e, deid J@-1@ 3R W@ d A e & & H hed diedl sl e
Feh Td T TSR W WM ol S I S|

66. STOH WS ST 3{T el shrars —(1) S a1 affd, fReiR =1 s @ik g mar-fo
7 e 1 Ggfad gAarE iR @y @ @iy wikeis geuft &1 stered s & fo o @ afufa gr
iy weiaem sifusmial @1 9 wea sfewiEl 1 Rl o) qme & ol & foag o o afufa +
U YR R T TG HIem a1 RO & R W fRYIR O areteh ot Ao 99 R SRS JA

(2) &€ =1 gfafg goF-XXI| & STHER, APRE & AR Hi Ufd & WY 9" g9 9H F ARy B
yfa e O W TR A T WEHR R SR S fROR A A A 9ee & fae fafy seres
Eauenil

(3) IUE 99 WM % HWE H geunfefd wefwdiet a1 SRSt a1 S dhedror sAfueRfE o
THaerur Rl g ST S@E ASISH % ®q W o9H S ! ANl dAR i W@ SR g9E 3
et & fram 56 & o Tenfua yeiw wfifa & qAfdeiena ok fawie ® snerf@ g

(4) ferd =& srfafier =i =1 widfa ot FReRI =1 STefehl i am99 9SH & fog IR S weHl &
HEArT o

(5) et =n anfersmreti st wfeen AWRero Ta1 & W S SMC|

(6) =fE werd Wifeepl w1 FRW &1 o Ann SR 3T AIeRfeeh @l Wied TRTIRI =1 Sretehl whi o
Io & foau ffa T = fSen ara W s A1 T WER R 98 foRd S|

(7) 59 g TR a1 ST 3T =R A9 T S =edn @ 9 A1 afifa ot eifere o 39 9
H T§ HUN q IV R WM ?G Al e fepan Srwm, @ik 7 € gHemen W, e w1 9 9k ae
FHA AR A A0 AR i TS 9 o 9 78 ffv=a 8t ™0 8 & 9er o g3 S
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foheiR =1 <Teth & waH feqd o 7 @, @ war-fud @ sifyames RROIR A1 et Al oG9 oF @
TR A Bl

(8) TIeTsh I AMH HSH H WEEd ¥g dIS A WA TR THRRIG o1 HeA URITHRIE a1
et qRTeRE, RS Gl g el Sl qAR i ST, S safad @ Ao & 9
w9 F gl

(9) TG o el AR a1 afeten feshit a1 TR-THit TS < a6l i ety a% e
sl fe o€ o1 |ffa &1 qon soh! T ia 39 G & ek i Ao, Wl iR A 9 |® W@
il

(10) sTgadt RO o foreiR o1 Teieh i 999 99 % qvEr 39e ferfa qen fReiR o A
STRETT § ST FHHI L TG U9 WHR G U &I H Al 90! & o aR | T 3cer@ gl

(11) srefiersh TRYIR o1 aoTeh i %@ ®iEd | o ad RO W @ qen owelt 4o% W T, 39
frameet & fom 56 & @1 wfed yeeA-wfufa & wme J&ga Ham

(12) ereftersh oTqadt el &t ww ufd e a1t GReror st &t off s

(13) W&l TRhRI hrdshdiatl a1 IR-TLhRI WSl & 7 8 & SR el hReT qewE el 8, o8l
grag fSren a1er TRemn ThE o a1 |infd S e gerdr yaH St

67. ANTGeh YRaehl—(1) T&% Fee ¥ Args i et o, fe o=l o o =t
AT AT T qRIE IR Sfed gEel w aees il

(2) Ten 1 Aefiersh TH A Glafte & UH ufa foren o e shE A Rk, 9N s
H do gfafted ONd WEE AU TSOIER SO TURIIU STl 8T iHgfodl % We, W W
TEAE SATHER AT S SR H HIM

68. el T @1 WHT—3tehier, Afafem g Jemifag S&d don =7 fwi g faffdse
Mot o gt 1 o wEfed o e ey, el @ yfawet & g ¥ wn W w6 frefated
it wnfae gn:-

(%) waw IR Sfr Ao

(@) e R

(1) fafeen wra o fafea ol

(g) U9 SRR WA

(8) wiw Frx

(@) «m-g%

(®) omew gfeq

() S g

() e =@

(31) e foeRr wEa

(c) <9 e wEa

(3) =afRTm <Er@ AN & WY AR ®d FEA
(5) = gem g

() g Ffee

(v1) wHE HEeE R

(@) =i "mE e

(o) waeR Gfafa & FwRga e

(3) = wiufaal =+t wEEw X

() el ok RO a1 et @ Sufterfa et
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(A7) vfEr @ #t T wRaE w1 gfdeea Wt
() sfqaanfeEal @ R T g W

69. &l @ wIfteh AT HUTRI—(1) TIF & & HIHhl HI G&A T GAF HifE & T hI
& T TR g fEifa & Se

(2) T ® SRR, &I, HEUR, HE ® IR0 AR HEHA H MULT F IFEN TN,
HieATs gr=n ffv=a e s

(3) fFet & H quleprferer wH=IAl o STavoshagaR, oiefiern, afteten syt (T T8 @
fovm Te *T T H), AW FEwd (A6 TE A Y e AT WAl SERE TS i I9N H), THEH,
forerer, =maEfas ufvem srRyes, fafecda wieries, waftes wHadE], @uEs (FR IW),
WAYaE, WERUTA, TS, B¢, €6, YHE HHAR qe1 Aol IMHA 7 qehi

(4) SiSTeRITeTeh HEERIgE | FAA hedsh, FAETR, SAEHTe e 3R THa-gHa W 37ufera
311 gfuer aftafera g1 gl

(5) T& & HHAN reherss & o0 iR grgol weidemr § @, S oy gR se faffde fafire
Tfaat i STEEG S iR THI-9H9 W fHT T " TR ¥ Hag WiHEH wi ST e

(6) Srefieten & AHAEY HHAR & wHooAl T Il w1 HERer Afaf=m &1 Hrl eanst wt
[ | e gu feRar S

(7) Fe=fEl w fgfea =9 SR 5N fafeq o & o/ gER &1 ST

(8) 50 THIINI =1 AcTehl i &war ATl fhel Heen & fou fr=fafed @&y & ER wH=ikal &1
frafm 1 g 2:-

o W ELEINVCCT el @t wEn
1 Rl weifEehT (Efieren) 1
2 | gUwRiEmE 1
3| fetan SAfesRRY A A Hrehal 1
4 | T @ A e faar (2 25 9l & faw ) 2
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(5) THIUT T A WA hl AOH ©F A1 GA: TH w1 fatees e 9 wear gfbfa @ =
WHR 3N fafed wiveR & A9 & o1arR | forn 1w

(6) TEEHR dIE *1 NUE & MUR R Feon & Jut et & d| feq & fi wedeo A
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foRan T R, TR Y g1 S
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(2) fSren a1 WReq s & wr—eifufem & fafr= Sy & T sEtags, afufem & e
T frsheonl iR Heene 1 el TS SHEU & oreld e o Giemn s fefaten fafiids
FHET qUT 3T HE b A IR B

(i)

(ii)

(iii)
(iv)

[ o1 GO TS & GHT AFEE H e Al a1 9g-9Ed W T WER g
frfa fader &1 wmteem wam

TR gferd sohE, a=ai i Heenstl, fRviR T8, 91a YE oS i el &TH qef
TR SERYA WA Y, AR % WY 3Tk HEedl i T § 9gAn wal;
9 % T W@ 9ffa & & SR Yedied wOl Td des gfiesd 4
TEHR hI U war|

foreiR =g afteg, o swear 9fafa, e gaesr aRug qen fSen fieo wfufa &
e SR 7 WK oTasH il eifufrem qen femmEett siafa fAwnifa sar &
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(v)
(vi)

(Vi)

(Vi)

(ix)

(x)
(xi)

(xii)

(xiii)

(xiv)

(xv)

(xvi)
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TEEM U 3R SR TR oW dAR U qUl SR WIE, SR Hell, 33w,
G o1 GHarE 2 SAHRON S UM Y, I Wl Se;
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Sifem & ©® ® IReRl qe i@ iR TR0 &% SEIdHS Sielhl Rl UeeH Sal;
FHfcd afifeafdal # ® ® aehl & 9@ &1 HERer @ e wfed aRfufml o
el A T IR gfa w AR wH & fon e fafire e 9w dam w,
g PR TR wE & fou fel © W aol o gefud gd giaenst #
frmefas iR Frafia gHfas TR w3 9o gua-gag R giEfaEl R sef w5 g
IYASH HA;

FEFH & A fHAET & WU-WY AW wE & wRT 2g o, s qen
T R R a1 F&I0 FEfa ol e ghfea wa;

G, < T, TeiH-910 @A 3R WS & HIegH d dicishl Sl S 9ieR
T THGA 1A rHhlcish Tl TeUhIfcieh qIad & oy arerehl i @R & fag asdf
TR R ARl h TR H TR S

e "R W IRER e R-geemma Ganst & fRarasd § T <o Teu g reH
ST FT HEEd M,

A FHea & & faeve & e @ fel o erfsheon oIk grensti & gemrgul wiftx
AR e & fau afmm &R o famfad s

(xvii) ot & aTorenl &l oTETEE gfawn YEM X W Al Teenstl a1 SR w1 qee

SR AffeT Fwaf;

(xviii) STt ®I gt Al SuEsy A @ fou sifufem w1 e s A g

(xix)

(xx)

el (TN 3R TR-Ehr)) i Hieror <t 3R SRt arwan fmfor s
sifufem & fraraam qen wifa &1 e w0 & fau =eeedrd, favied @
U ARYRTON, el & gur tfusmifial, TW-wer gl qen @ geel gfed fen
T W gt el % W fauEl dosl w1 TS Syl

T TR W T A 0 5T, Tod Tah-Te0 Hare Afaeton qen o= fSe =t
St et TReTT SRIEAl % WY W ST
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85. faviw fervit qferm gertE—(1) fafr &1 Sooiod & o fviR den 3@-t@ ue weem &
SEHS ATehl ¥ Haftd wmel &l f9ed % fau 9 TR e 'R W fovi fReR gfers s @ Tew
Eauil

(2) Tt fopeik gfer s e & @l gferm o, o foetl o wofiva faem faeiR qferm s
qen e are TR s & Wil gEad ot wa

(3) 39 @i ¥ forim foreik gfew wifesd (Ifed Sweerd § o= Wi &) & @ q A
IS wEwd (Th Afgen) iR fen & gt freiR-ge-ama Heamn wifs e

(4) foem & |t gfe@ o # T gfed RIfEEd # a wedl WRIiEe’ & ® 9 § gRirafed
oo SO S STefehl & A & 91 HogAeie adid wam iR foen & faviv froR gferm g i amd
w1 Rde &

(5) TSR STIHYM, WY, J@-TE, [Tl Td qaie fed arasl $ d@-1E SR WE
3IY el YSH HA At dfq @ fav fRviR gfew weifeet & Anfee § s & werware oy fweiR
e SehTE W=l WIS T e, U U, TR A1 W5 e i Heds Y G|

(6) TSTen aTel W&Vl THhE A1 ToA 1T TRETU SIS AT hig o Sifafed gfvreror weor fawme fem
qferE TRt B qen Aot @ Hetud oel 1 wier ¥ Heag o sAfed w frafva it ik
JorEYash AT YH HAM FTer 9w faew fren gfas weifbsmfar ofk s seamn s
% foTq ST=aes B

(7) T 3R fHeR = (STerehi &t der@ Td Grer) Afafrem, 2000 (3 2006 o Ferdsifia)
T 3T e I T FraEEeeh & Iyadl § qen g oK, feRR gfewm stfuf, 2007 W sEw o1
TR T TR e fraueeh W fFE g @ v fRel & Sl o wiE fatenam e @ feafa o
e & garad fead o faftreea fean smom

(8) fasiy fohreit gferm e fadiy &9 9 fIRER & 9w, avas yfadsd daR w6 o, weqa e
S ek fRei 1 99R TR & T @R wuee % wHel 39 fEdl % FEw 11(12) % ogER TS i #
g ok faei freik qferm afel iR e gfee ReEl # weEa w6 % yEsE % fag om g,
T 9 T ThR SR SR TS % ®9 § Wifkehd ifeseh WSHI | Werd =R |

(9) forad & gferg erefersr faom feroiR gfer@ gfte &1 o™ BFT SR 99 999 R 3@ FE H
TR M|

(10) gferd wefieds &t ¥ 9 o= Yfer® 9 iedt oifumi &l erfufam & s et @
el 1 Y@ iR G ¥ Gefud g ges W gfeE & 9@ g9ed ok erudfs e & fau e
T | 9W R fwa smom

(11) STEvgs Wie & U9 OHE% ®9 ° A1 IRIRE ®9 § O H Fared w H1 IS qb
T HiE ot gfer syt sty & foru sfvifsa fvd S & steen Wan § gerd WM W <t g6

86. e I Wied Hoamr AMHERY MR gRAeT JHRY |—Foemm ufdten o o 3fs
FH & fau gem Wiusd g0 39 wEee SugeR U T wifssd diedl iR g wwdist § 9
st o ez woamn sfumi iR uftdien sifuemifal =t fgfa & sToft oik gem wifvwrd &
RY ¥ 3! Hareti wi foparaem 93 o ot geafsa foren <o)

87. isitersh, UReiam Afaermt 3todar & deht 30N WU &7 a3 Sfeaal 3
wHuge o FREAT—(1) erefiern, uReien sl o1 S@-ot AR @A HH o 3 HUARIGS
A WA A TWH & FASHl @ U JeR@ SR W A S g s G & forg feme femwik
MeTeh T A TE

(2) forslt @@ FH T & R Rl Feen ® A1 "een § 9 fRd foRwiR @ S % i,
A I AT SU0T Haeh i Raie we=res St % qvEn FEd s ae S|
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88. wfenl T FRHTAUT— (1) T WHR, T ol G THIE shi Ferddl o 39 ffuf=m ik
T THH I8 T fadeel & wEeEd § Gerd &iHel % fau 3l Al qifuel @ @ faffes
siemtell AN W TEd g TE Studl Ui iR wiY geH % gedm 9 frafga wfierr sweifsa e
IR ermar fmfor s
(2) uftneror wrfewy o fr=fafea afmfaa gm—
(%) 7w odff fFy T FHENGR J@aE wEwde, wew, yfaw, st w sfafam iR
BN
(@) 9w Euehdel & fow o § uh aR qHAveE gien uegsd @i wivel SeE
HIAHA, qAql
(71) wHEeR e, wiftsdl, wre)
89. wrEA Wiufa dem THeR! WEMT——(1) T TR, 9 a9 &t oafy & fau oo o
siferger gR <o wiufa 1 Tea wah, faed frefafed 9@ aes= 8-
(F) TR UM =ARMER 399 EeE A SRR A e = @ 9% @fw s T
THR & Ggd WX % 98 § HaIgd g7 o U9 9ihd Hal § SEem Ww o, &l
A % ¥ § amAs fama s,
(@) we= wfed & &9 ¥ Hag favm 9 ww yfafifa st fiwes 9 s dfem &1 =0
(1) @ AfEER qE8 W FHERG fohwg Skl § Hatud G 1 Heed T8l e are S
qH TR SRR e ¥ U giarr;
(9) wae %, T, R, o foem, fen, fafa, srua-faam ek @ ek«
& HeEh e T SN T ar efea derfores FreeEl @ < wfafafy,
(3) T AFETHER STERT o1 Tod oTal SRR TR0 STERT, o1 Uiy ifemmd: a8 9as
fad St A SAfHHER & G Il 7 qen
(@) T 9R N T T HgE Hfed WO ATGEd Sd/SHsTd SR TR |
(2) == |iHfa SUTIER STl 9o SIEifSd S Ul UIET Uhud UH doehl & TS W
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WHR & g 39 ARE & Gasieh oo & Hoasy o as W) fa=ar s
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TR TR W FARHR el & N WHR gel & foe Tmi 7 gt w1 sran w4
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92. fHeIR = A —(1) T &R, 39 fafae & g 61 & o1 T8 sifafem & Suas
% 31efiF o A fReR = et % e iR gEie & fau 59 T ' W ww A o ger st
o ‘freir =ma fafy’ (sod gos omt fafy & v § ffide) & 90 9 < s

(2) 91T 61 HT Y- (2) & LA A ATt HIW, SFARHN st AfvgmEl & stfafted, s=tasa
&R ot 39 Ay o sfase & wa

(3) HEEd Wit arfufm, 1860 & e WEEihd Th wage! Td et e g &Ik
fafy 1 yelem wd weme, sifufm &) g 62 % riF fed T UaRSR A & S1EiE g

(4) fafg =1 f=fafea & fao swm feen smom—

(%) FRER =1 aTetsl & woaml, A 3R TTEGR & U FrEEd &1 HEieam ST
(@) TR-ETHR HSHT i TRl SR
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3T T R T fSrgs e o1 e &1 sty 39 sifufem &t o 15 B Iyefed sifsaq srafy
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(2) SHIF FANHY T GHie 9Efd @1 Ted T SR g fRal S S, qAfdded & 9En
ST SR TT FHN hl GO qe T WHR Tfad 1Ry wifikd

97. WEWIAUdeh Wi T HRAT whl WU T Hdedl & TURA & /A Afafam &
TR H TROEYES H T A FH & foau owifaa R mme & fau R wEer, wEdd 9ned &
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98. fa W@ =mEfd—(1) fTer fFeR = (S #1 E-1@ @ wen) e, 2012
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I A—1
yaTe_ Ud =g 9 ifraw a8k

(1) fperRT 3rerar @l &1 FrafaRaa &gy ys@ &1 Sg—

fawax anfy

:.g T gfar srae amqfid @ "=
1 2 3
1 | dtfern 4 gfq ad

2 | gl arex 2 gfa 2 ad

3 | dafear (B w=1 83N) 1 gfad 2 ad

4 | afea & daR 2 gfa 2 o

5 | 31 ®HEd 2 yfaq 2 ad

6 | 9l =& 2 gfa 2 ad

7 | ©3 9 R 1 gfqd 2 oo (S gamal )
8 | wgar 1 gfa 2 ad

9 | wABRErl 1 gfq 2 ad

dsfeal & forv sus

1 | @@ 3N =SSl g7 Fold®
i ar Il 9l @
1T 1Sl 3R Udldle

IRY 3R &= yraffieae & smaR W 5 dc ufa
o

IR (Td—ua Hiey)

BId dsfeal & favu 6 ufa ad

2
3 | duR I3 asfeal @ fag 6 ufa o
4 |9 (1 Hier dus) 6 ufa ad
5 | dfredt cfaa IS asfeal @ fay 12 doe gfa ad
6 | S+l Wex 2 gfa gt ad (3 sl #)
7 | S owta 1 9fa <1 ad (G gar@l #H)
dsdHl @ fay sus
1 | &l 5 de¢ yfq ad
2 | faex BIC gzdl @ fay 5 dc yfa ao
3 |d= 98 =l @ fovu 5 de ufa ad
4 | afEmE 4 < yfq ad
5 | 3w faaR 4 de yfa ad
6 | S+ ot 2 gyfad 2 9 S sl A
7 | @B 2 gfad 2 9 3 gaTHl A
fafeer awq¥
1 | 9wd 1 <Y gfa ao
2 | 9d 1 oY gfa ad
3 | ¥hd dI adf AT € 918} o drd 9=dl @ fag 2 d¢ yfa ad
4 | ¥@d & Sd AT ¥ q918% W drdd 9<al & fag 1 d< yfa ad
5 | ¥d 97 AR LI AT ¥ 9181 W drdd 9<dl & fag 1 d< yfa ad
6 | ®HTd 6 gfa ad
feaur— Swr fafafdse gga@ & afaRea, e sae &1 GIRIEl @& IRl W
SUART & fag, i 9 ¥ @ IR, v ge f&ar am, G9d @ 9ns oW, e sl el
v a1 de, @ Sigl dUs @ 9B< Sd 3X U ok (S saral H) wfia 8| asfear

B el Iy (A%]) AT Uh GdR
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The 19t November 2015
Bihar Juvenile Justice (Care and Protection of Children) Rules, 2015

H010/9070%A10-17/2003-2140—In exercise of the power conferred by Section 6ge

Juvenile Justice (Care and Protection of Childeet) 2000, (No. 56 of 2000) (as amended from
time to time) the State Government of Bihar makesfollowing Rules:-

CHAPTER -1

PRELIMINARY
1. Short title, extent and commencemen{b-These rules may be called “The Bihar State
Juvenile Justice (Care and Protection of Childrules, 2015".
(2) It shall extend to the whole of the state of Bihar.
(3) It shall come into force from the date of its pahtion in the Official Gazette.
2. Definition.—(1) In these rules, unless the context otherwesgiires-

(a) "Act" means the Juvenile Justice (Care and Prateaif Children) Act, 2000 (56 of
2000) (as amended from time to time);

(b) “Abandoned” means an unaccompanied and desertdd who is declared
abandoned by the Committee after due inquiry;

(c) “Best interest of the child” means a decision ke ensure the physical,
emotional, intellectual, social, cultural and matalelopment of juvenile or child;

(d) “ Child abuse” means maltreatment which includesddrilie following:-

(i) Physical, mental, sexual or emotional maltreatment;
(i) Any act by word or deed which degrades the digoiitthe child;
(iif) Deprivation of his basic needs for survival,

(e) “Child friendly” means any process, interpretaticaititude, environment and
treatment that is humane, considerate and in teeifterest of the child,;

(H “Community service” implies service rendered to soeiety by juveniles in conflict
with law in lieu of or in addition to other judidizemedies and penalties, which is
not degrading and dehumanizing; Examples of thisy rireclude (only non
hazardous part);

(i) Cleaning a park/setting up of a garden;

(i)  Serving the elderly in nursing homes or Old Age l#em
(i) Helping out at a local hospital or nursing home;

(iv) Serving children with disabilities;

(v) Community care of elderly person;

(vi) Group work;

(vii) Getting involved with Habitat for Humanity;

(g) “Detention” in case of juveniles in conflict withw means “protective custody” in
line with the principles of restorative justice;

(h) "Form” means the form annexed to these rules;

(i) “Foster care” means the care and protection ofild ehneed of care and protection
for a stipulated period by a foster parent as @uleby the Child Welfare
Committee;

() “Group Counseling” means an order under Sectioroflthe Act by the Juvenile
Justice Board for the participation of a juvenileany group counseling programme
organized by the State Government or by any rezegnioluntary organisation;

(k) “Individual care plan” is a comprehensive developtngan for a juvenile or child
based on age specific and gender specific needthanthse history of the juvenile
or child, prepared in consultation with the juvetslor child’s self-esteem, dignity
and self-worth and nurture him into a responsiliiegen and accordingly the plan
shall address the following needs of a juvenila ohild:

(i)  Health needs;
(i) Emotional and psychological needs;
(i) Educational and training needs;
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(iv) Leisure, creativity and play;

(v) Attachments and relationships;

(vi) Protection from all kinds of abuse, neglectl analtreatment;
(vii) Social mainstreaming; and

(viii) Follow-up, post release and restoration.

() "Institution" means an Observation Home , a Spddahe, a Children’'s Home or a
Shelter Home set up, certified or recognized awistered under Sections 8, 9, 34,
sub-Section (3) of Section 34 and Section 37 ofAtterespectively;

(m) “Superintendent” means a person appointed for gmtral and management of the
institution;

(n) “Orphan” means a child who is without parents otheut a willing and capable
legal or natural guardian;

(o) “Place of safety” means any institution set up eswbgnized under sub-Section (3)
of Section 12 and sub-Section (1) of Section 1éhefAct for juvenile in conflict
with law or children;

(p) “Fit person”, “Fit institution” means a person falfit by the competent authority
or, an institution found fit by the State Governinen the recommendation of the
competent authority as per clauses (h) and (i)eatiBn (2) of the Act. This shall be
done on a case to case basis for a temporary pefitche for that specific child.
These institutions may be registered under any Act;

(q) “Registered” means all institutions or agenciesauntary organizations providing
residential care or any other care to children @ech of care and protection
registered under sub-Section (3) of Section 34;

() "State Government" means the Government of Bihar;

(s) “Street and working children” means children withoastensible means of
livelihood, care, protection and support in accamgawith the provisions laid down
under clause (d) (1) of Section 2 of the Act;

(t) “Surrendered child” means a child, who in the opmiof the Committee, is
relinquished on account of physical, emotional social factors beyond the control
of the parent or guardian;

(2) All words and expressions defined in the At aised, but not defined in these rules,
shall have the same meaning as assigned to thtra #ct.

CHAPTER - I
FUNDAMENTAL PRINCIPALES OF JUVENILE JUSTICE
AND PROTECTION OF CHILDREN

3. Fundamental principles to be followed in administva of these rules.—{1) The State
Government, the Juvenile Justice Board, the Childlffe Committee or other competent
authorities or agencies, as the case may be, whpementing the provisions of these rules shall
abide and be guided by the principles, specifieslinrule (2).

(2) The following principles shallinter alia, be fundamental to the application,
interpretation and implementation of the Act anel thles made hereunder:

I. Principle of presumption of innocence.—

(&) A juvenile or child or juvenile in conflict #i law is presumed to be innocent of any
mala fide or criminal intent up to the age of eaght years.

(b) Right to presumption of innocence of the juleeor juvenile in conflict with law or
the child shall be respected throughout the prooégsstice and protection, from
the initial contact to alternative care, includadtercare.

(c) Any unlawful conduct of a juvenile or a chitat a juvenile in conflict with law
which is done for survival, or is due to environiaror situational factors or is
done under control of adults, or peer groups, ghoto be covered by the principles
of innocence.

(d) The basic components of presumption of innoeere:

) Age of innocence.-Age of innocence is the age below which a juveoile
child or a juvenile in conflict with law cannot Iseibjected to the criminal
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justice system. The Beijing Rule (1) clearly laysmth that “the beginning
of the age of criminal responsibility shall not faeed at too low an age
level bearing in mind the facts of mental and ietgbal maturity”. In
consonance with this principle, the mental andlledtual maturity of
juvenile or child or a juvenile in conflict withwabelow eighteen years is
considered insufficient throughout the world.

(i)  Procedural protection of innocence.All procedural safeguards that are
guaranteed by the Constitution and other statotéiset adults and that go in
to strengthen the juvenile’s or child’s right toepumption of innocence
shall be guaranteed to juveniles or the childrejueeniles in conflict with
law.

(i)  Provisions of Legal aid and Guardian Ad Lita.- Juveniles in conflict with
law have a right to be informed about the accusat@gainst them and a
right to be legally represented. Provisions mustrzale for guardiamad
litem, legal aid and other such assistance through legalices at State
expense. This shall also include such juvenileghtrito present his case
before the competent authority on his own.

Il Principle of dignity and worth.—

(@)

(b)

Treatment that is consistent with the childasnse of dignity and worth is a
fundamental principle of juvenile justice. This rmiple reflects the fundamental
human right enshrined in Article 1 of the UniverBaclaration of Human Rights
that all human beings are born free and equal gmityi and rights. Respect of
dignity includes not being humiliated, personalniily, boundaries and space being
respected, not being labeled and stigmatized, bafieged information and choices
and not being blamed for their acts.

The juvenile’s or child’s right to dignity amdorth has to be respected and protected
throughout the entire process of dealing with thiédcfrom the first contact with
law enforcement agencies to the implementatiorl sheasures for dealing with the
child.

lll. Principle of Right to be heard.—Every child’s right to express his views freelyalth
matters affecting his interest shall be fully retpd through every stage in the process of juvenile
justice. Children’s right to be heard shall incluzteation of developmentally appropriate tools and
processes of interacting with the child, promotidgldren’s active involvement in decisions
regarding their own lives and providing opportuwastfor discussion and debate.

IV. Principle of Best Interest.—

@)

(b)

(©)

In all decisions taken within the context alivanistration of juvenile justice, the
principle of best interest of the juvenile or thwegnile in conflict with law or child
shall be the primary consideration.

The principle of best interest of the juveralgjuvenile in conflict with law or child
shall mean for instance that the traditional obyest of criminal justice, retribution
and repression, must give way to rehabilitative sastorative objectives of juvenile
justice.

This principle seeks to ensure physical, eomati, intellectual, social and moral
development of a juvenile in conflict with law ohild so as to ensure the safety,
well being and permanence for each child and tinakle each child to survive and
reach his or her full potential.

V. Principle of family responsibility.—

(@)

(b)
(©)

The primary responsibility of bringing up ahién, providing care, support and
protection shall be with the biological parentswdweer, in exceptional situations,

this responsibility may be bestowed on willing atigor foster parents.

All decision making for the child should invel the family of origin unless it is not

in the best interest of the child to do so.

The family - biological, adoptive or fosten (ihat order), must be held responsible
and provide necessary care, support and protettidhe juvenile or child under
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their care and custody under the Act, unless tls¢ iheerest measures or mandates
dictate otherwise.
VI. Principle of Safety (no harm, no abuse, no neglectp exploitation and no
maltreatment).—

(a) At all stages, from the initial contact tilich time he remains in contact with the
care and protection system, and thereafter, thenjlev or child or juvenile in
conflict with law shall not be subjected to anyrmarabuse, neglect, maltreatment,
corporal punishment or solitary or otherwise angft@®ment in jails and extreme
care shall be taken to avoid any harm to the setgiof the juvenile or the child.

(b) The state has a greater responsibility fougng safety of every child in its care
and protection, without resorting to restrictiveaseres and processes in the name
of care and protection.

VII . Positive measures.-—
(@) Provisions must be made to enable positive sarea that involve the full

mobilization of all possible resources, includirge tfamily, volunteers and other
community groups, as well as schools and other str@iam community institutions
or processes, for the purpose of promoting the-kwlig of the juvenile or child
through individual care plans carefully worked out.

(b) The positive measures shall aim at reducingerabilities and reducing the need
for intervention under the law, as well as effegtifair and humane dealing of the
juvenile or child.

(c) The positive measures shall include avenueshéalth, education, relationships,
livelihoods, leisure, creativity and play.

(d) Such positive measures must facilitate theebgpment of identity for the child and
provide them with an inclusive and enabling envinemt.

VIII. Principle of non-stigmatizing semantics, decisiorsnd actions.— The non-
stigmatizing semantics of the Act must be striciighered to, and the use of adversarial or
accusatory words, such as, arrest, remand, accusenlge sheet, trial, prosecution, warrant,
summons, conviction, inmate, delinquent, neglectedtody or jail is prohibited in the processes
pertaining to the child or juvenile in conflict Wwitaw under the Act.

IX. Principle of non-waiver of rights.—

(a) No waiver of rights of the child or juvenile conflict with law, whether by himself
or the competent authority or anyone acting ornuliag to act on behalf of the
juvenile or child, is either permissible or valid.

(b) Non-exercise of a fundamental right does mobd@nt to waiver.

X. Principle of equality and non-discrimination.-

(@) There shall be no discrimination against édatni juvenile in conflict with law on
the basis of age, sex, place of birth, disabiligalth, status, race, ethnicity, religion,
caste, cultural practices, work, activity or beloaviof the juvenile or child or that
of his parents or guardians, or the civil and prditstatus of the juvenile or child.

(b) Equality of access, equality of opportunitguality in treatment under the Act shall
be guaranteed to every child or juvenile in confhith law.

XI. Principle of right to privacy and confidentiality.—The juvenile's or child's right to
privacy and confidentiality shall be protected WY means and through all the stages of the
proceedings and care and protection processes.

XIl. Principle of last resort.—nstitutionalization of a child or juvenile in cdict with law
shall be a step of the last resort after reasonialglgiry and that too for the minimum possible
duration.

XIll. Principle of repatriation and restoration.—

(@) Every juvenile or child or juvenile in contiiwith law has the right to be re-united
with his family and restored back to the same secimnomic and cultural status
that such juvenile or child enjoyed before comirithim the purview of the Act or
becoming vulnerable to any form of neglect, abusexploitation.
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(b)

Any juvenile or child, who has lost contactttwihis family, shall be eligible for
protection under the Act and shall be repatriated r@stored, at the earliest, to his
family, unless such repatriation and restoratiorlikely to be against the best
interest of the juvenile or the child.

XIV. Principle of Fresh Start.—

@)
(b)

The principle of fresh start promotes new beigig for the child or juvenile in
conflict with law by ensuring erasure of his pastards.
The State shall seek to promote measures datind) with children alleged or
recognized as having impinged the penal law, withoesorting to judicial
proceedings.
CHAPTER - III
JUVENILE IN CONFLICT WITH LAW

4. Juvenile Justice Boards.—Fhere shall be one or more Juvenile Justice Baardsery
district, which shall be constituted by the States&@nment as per Section 4 of the Act.
5. Composition of the Juvenile Justice Board.-
(a) The Board shall consist of Metropolitan MagistrateJudicial Magistrate of the first

(b)
(©)

(d)

(e)

class, as Principal Magistrate and, two social wgrom the district concerned as

members of the Board of whom at least one shadl Wweman, forming a Bench:
Provided that the Principal Magisradf the Board shall assess the

pendency of cases before the Board and take seph, sis may be necessary in the

expeditious disposal of the cases.

Every such bench shall have the powers conferrecthiey Code of Criminal

Procedure 1973 (2 of 1974).

(i) A Magistrate with special knowledge or traigim child psychology or child
welfare shall be designated as the Principal Meajisof the Board.

(i) In case the Principal Magistrate with sugiesial knowledge or training is not
available, then, the State Government shall provime such short-term
training in child psychology or child welfare acdnsiders necessary.

The two social workers, of whom at least one shalh woman, shall be appointed
by the State Government from a panel of names enrédbommendation of the
Selection Committee set up under Rule 89 of thededR

The State Government shall provide for such trgingmd orientation in child
psychology, child welfare, child rights, nationatdainternational standards for
juvenile justice to all members of the Board, asitsiders necessary, in accordance
with the schemes and programmes of the State GmestiCentral Government.

6. Tenure of the Board.—

(1)
)
®3)

(4)

®)

The Board shall have a tenure of three yeadstlae appointment of members shall
be co-terminus with the tenure of the Board.

A social worker being a member of the Boardlldbe eligible for appointment for a
maximum of two consecutive terms.

Any re-appointment of the member of the Boaldll be on the basis of his
performance appraisal by the District Child Pramttnit or the State Government
and on the recommendation of the Selection Comenitt up under Rule 89 of
these Rules and the performance assessment of membehe Board shall
necessarily assess their participation in the pmdicgs of the Board and
contribution in case disposal;

A Member may resign any time, by giving onentfi's advance notice in writing or
may be removed from his office as provided in Sebt®n (5) of Section 4 of the
Act.

Any vacancy in the Board may be filled by aippment of another person from the
panel of names prepared by the Selection Commidieet the person so appointed
shall hold office for the remaining term of the Bada
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7. Qualifications for Members of the Board.—1) A social worker to be selected as a
Member of the Board shall be a person not less 3@ayears of age and not more than 65 years of
age and have either of the following qualificatioms addition to a minimum of five years
experience and engaged in planning, implementingdoninistering measures relating to health,
education, child rights and other development &ii/related to children preferably:

(i) A post-graduate degree in social work/healilncation/psychology/child
development or in any social science discipline.

(i) In case suitable candidates having minimum qualitms as per (i) are not
available in the district, Selection Committee cacommend candidates having (a)
graduate degree in subjects mentioned in sub paaad experience for at least five
years;

(2) Under circumstances where two or more candidagebaring similar qualification and
experience, preference shall be given to membdosigpag to SC/ST communities.

Provided that, in case where eligibility of SC/SEmbers is the same the
decision of State Level Selection Committee shalffibal.

(3) No person shall be considered for selectioa &ember of the Board, if he, -

() has been convicted under any law;

(i) has ever indulged in child abuse or employmenthifddabour or any other
human rights violations or immoral act;

(i) is holding such other full time or part time occtipa that does not allow him to
give necessary time and attention to the work eBbard;

(iv) does not fulfill the qualification and experienaeegrribed in the Act and these
rules and in such a case the Selection Committal§ sifter due inquiry and on
establishment of such fact, reject his applicatimd recommend the name of
the next person from the list of names preparefilfimg the vacancies.

(4) No two members of the board shall be in consanguis®r conjugal relationship.

8. Sitting and conveyance allowances.Fhe Social Worker members of Board shall be
paid such travel and sitting allowance as the gfaternment may determine.

9. Sittings of the Board.-—

(&) The Board shall hold its sittings in the premisésm observation home or at any
suitable premise, other than court premises.

(b) The state government shall set up by notificatroofficial gazette, Juvenile Justice
Board under Section 4 of the Act in every distrigith requisite infrastructure,
human resources and finances for smooth functioointpe Board, as prescribed
under the norms of existing scheme, if any, or ay tme determined by the state
government.

(c) The premises where the Board holds its sittingdl bleachild-friendly and shall not
look like a Court room in any manner whatsoever;eicample, the Board shall not
sit on a raised platform and the sitting arrangdrséall be uniform, and there shall
be no witness boxes.

(d) The proceedings of the Board shall be like a camfeg in which the Juvenile
Justice Board members, the juvenile, the parehésProbation Officer, the Police
Officer, the legal representative etc., shall pgtte in the proceedings.

(e) The Board shall meet on all working days of a wdrk, the sitting frequency can
be extended by the Principal Magistrate. The Skateernment may also extend the
number of sittings in a week by a general or specder.

(H A minimum of three-fourth attendance of the Primtiplagistrate and members of
the Board is necessary in a year.

(g) Every member of the Board shall attend a minimurfivef hours per sitting.
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10. Functions of the Board.—(1) The Board shall perform the following functiotts
achieve the objectives of the Act, namely:-

(a) Adjudicate and dispose cases of juvenileoinflict with law;

(b) Take cognizance of crimes committed underi@est23 to 28 of the Act;

(c) Monitoring institutions for juvenile in condli with law and seeking compliance
from them in cases of any noticeable lapses andowement based on suggestions
of the Board;

(d) Deal with non-compliance of any order passed by Board on the part of
concerned government functionaries or functionasiegoluntary organizations, as
the case may be, in accordance with due procdasvpf

(e) Pass necessary direction to the district aityhand police to create or provide
necessary infrastructure or facilities so that mimn standards of justice and
treatment are maintained in the spirit of the Act;

(f) Maintain liaison with the Committee in respettcases needing care and protection;

(g) Liaison with Boards in other districts and etistates or union territories to facilitate
speedy inquiry and disposal of cases through doeegs of law;

(h) Take suitable action for dealing with unfomsesituations that may arise in the
implementation of the Act and remove such diffimgdtin the best interest of the
juvenile;

(i) Send monthly and quarterly information aboutgniles in conflict with law
produced before them to the District Child Protattlnit, State Child Protection
Society/Unit, the State Government and to the Chigficial Magistrate for review
under Para (2) of Section 14 of the Act;

() Any other function assigned by the State Governnfiem time to time relating
with juveniles in conflict with law;

(k) The Board shall initiate action against anydiagor publishing any matters relating
to the children in conflict with law which woulddd to the identification of the
child;

() The Board shall order to keep the child in @bservation Home or in a place of
safety, as the case may, be if the child couldbeoteleased on bail to the care of
parents/guardians;

(m) The Board shall ensure that no girl child was taglearge by police between sunset
and sunrise;

Provided if the circumstances warrahts police to take charge of a girl
child during such time, the Board should ensuré tha girl child was kept under
the care of a female fit person or a relative @& girl child, who shall also be a
female fit person or in a place of safety or inCiyservation Home;

(n) The Board shall, at any stage during the coursengfuiry if satisfied that the
attendance of the child is not essential for thgppse of enquiry, may dispense with
his attendance and proceed with the enquiry irabdsence of the child,;

(o) The Board can also direct the Probation Officercémduct social enquiry and
furnish the report to the Board and also direct toncause the professional/expert
opinion on cases pertaining to the psychologicathmtric problems of the Child,
provided the Board, can also direct the professsataefurnish a special report about
the child in conflict with law;

(p) The Department of Pediatric/Psychiatric medicinethe Medical colleges/hospitals
shall be recognized as nodal agencies for giviofegsional opinion.

11. Pre and Post-Production action of Police and oth&gencies.—(1) As soon as a
juvenile alleged to be in conflict with law is appended by the police, the concerned police officer
shall inform:

(a) the designated Juvenile or the Child Welfarficef in the nearest police station to
take charge of the matter;

(b) the parents or guardian of the juvenile allegede in conflict with law about the
apprehension of the juvenile, about the addresseoBoard where the juvenile will
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be produced and the date and time when the pavemisardian need to be present
before the Board;

(c) the concerned probation officer, of such appnsion to enable him to obtain
information regarding social background of the jilee and other material
circumstances likely to be of assistance to the@®&& conducting the inquiry.

(2) Soon after apprehension, the juvenile shalplaeed under the charge of the Juvenile or
Child Welfare Officer from the nearest police siatiwho shall produce the juvenile before the
Board within twenty four hours as per sub-Sectibh ¢f Section 10 of the Act and where such
Juvenile or the Child Welfare Officer has not beesignated as per provisions laid down under sub-
Section (2) of Section 63 of the Act or is not #alale for some official reasons, the police officer
who had apprehended the juvenile shall produceblefore the Board.

(3) The police apprehending a juvenile in conflicth law shall in no case send the juvenile
in lock-up or delay his charge being transferretheoJuvenile or the Child Welfare Officer from the
nearest police station, if such an officer has lEsignated.

(4) A list of all designated Juvenile or the Chiléklfare Officers in a district and members
of Special Juvenile Police Unit with contact detaihall be prominently displayed in every police
station.

(5) For gathering the best available informatioshiall be incumbent upon the Police or the
Juvenile or the Child Welfare Officer from the restr police station, to contact the parents or
guardians of the juvenile and also apprise thethefuvenile's law breaking behaviour.

(6) The police or the Juvenile or the Child Welf@#icer from the nearest police station,
shall also record the social background of the nilgeand circumstances of apprehension and
offence alleged to have been committed in the d&asg of each juvenile, which shall be forwarded
to the Board forthwith.

(7) The police or the Juvenile or the Child Welf@#icer from the nearest police station,
shall exercise the power of apprehending the jueemnly in cases of his alleged involvement in
serious offences (entailing a punishment of moaa th years imprisonment for adults).

(8) In such cases where apprehension apparentiysseebe in the interest of the juvenile,
the police or the Juvenile or the Child Welfarei€df from the nearest police station, shall rather
treat the juvenile as a child in need of care amdegtion and produce him before the Board, clearly
explaining the juvenile’s need for care and prabectn its report and seek appropriate orders from
the Board under rule 13 (1) (b) of these Rules.

(9) For all other cases involving offences of neni@us nature (entailing a punishment of
less than 7 years imprisonment for adults) andscageere apprehension is not necessary in the
interest of the juvenile, the police or the Juverol the Child Welfare Officer from the nearest
police station, shall intimate the parents or gisaraf the juvenile about forwarding the informatio
regarding nature of offence alleged to be commitigdheir child or ward along with his socio-
economic background to the Board, which shall hi&aeepower to call the juvenile for subsequent
hearings.

(10) In case the Board is not sitting, the juvemileconflict with law shall be produced
before the single member of the Board as per tbeigions laid down under the sub-Section (2) of
Section 5 of the Act.

(11) In dealing with cases of juveniles in confldth law the Police or the Juvenile or the
Child Welfare Officer from the nearest police stafishall not be required to register an FIR @& fil
a charge-sheet, except where the offence allegdwvte been committed by the juvenile is of a
serious nature such as rape, murder or when stehcefis alleged to have been committed jointly
with adults; instead, in matters involving simplifeaces, the Police or the Juvenile or the Child
Welfare Officer from the nearest police station Ishacord information regarding the offence
alleged to have been committed by the juvenilehim general daily diary followed by a report
containing social background of the juvenile antuwnstances of apprehension and the alleged
offence and forward it to the Board before thet firsaring.

(12) The State Government shall recognize only siodhintary organizations that are in a
position to provide the services of probation, s®limg, case work, a safe place and also associate
with the Police or the Juvenile or the Child Wedf@fficer from the Special Juvenile Police Unit,
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and have the capacity, facilities and expertiseldcso as protection agencies that may assist the
Police or the Juvenile or the Child Welfare Offideym the police at the time of apprehension, in
preparation of the report containing social baclkgrb of the juvenile and circumstances of
apprehension and the alleged offence, in takinggehaf the juvenile until production before the
Board, and in actual production of the juveniledoefthe Board within twenty-four hours.

(13) The Palice or the Juvenile or the Child Wefa@fficer from the Special Juvenile Police
Unit, or the recognized voluntary organization Eha&l responsible for the safety and provision of
food and basic amenities to the juveniles appredebmd kept under their charge during the period
such juveniles are with them.

(14) When a juvenile is produced before an indigidmember of the Board, and an order
obtained, such order shall need ratification byBbard in its next meeting.

12. Procedure to be followed in determination of Age.%) Except in cases where a
juvenile or child appears prima facie to be a julenr child, the court or the Board or the
Committee, as the case may be, shall determinagbef such juvenile or child within a period of
thirty days from the date of making of the applimatfor that purpose.

(2) The Court or the Board or the Committee shadlide the juvenility or otherwise of the
juvenile or the child in need of care and protectiprima facie on the basis of physical appearance
or documents, if available, and send him to theepnlagion home or children’s home or in prison as
the case may be.

(3) Save and except where a juvenile or a childhasase may be, prima facie appears to
be above 12 years of age, age determination shatiohducted by the court or the Board or the
Committee, as the case may be, by seeking evidbpahtaining--

(@) @) the matriculation and equivalent certificatergavith copies of attendance record
of class VIl attended by the juvenile or childg, o
(i) the date of birth certificate from the schoolh@t than a play school) first
attended; and in the absence whereof;
(i)  the birth certificate given by the Municipal Corpton or a Municipal Authority
or a Panchayat; and
(b)  only in the absence of either (i) and/or (ii) at) (@f clause (a) above, or in case the
Court or the Board or the Committee finds it neaggssthe medical opinion will be
sought from a duly constituted Medical Board, whigli declare the age of the
juvenile or child. In case exact assessment ofatieecannot be done, the Court or
the Board or, as the case may be, the Committeg¢hdoreasons recorded by them,
may, if to be considered necessary, give benefith® child or juvenile by
considering his/her age on lower side within thergimof one year and, while
passing orders in such case shall, after taking @onsideration such evidence as
may be available or the medical opinion as the casg be, record a finding in
respect of his age and either of the evidence fpédn any of the clauses (a) (i),
(i), (iii) or in the absence whereof, clause (bak be proof of the age as regards
such child or the juvenile in conflict with law.

(4) The duly constituted Medical Board shall submi¢dical opinion to the competent
authority within one week from the date of receipthe order.

(5) If the age of a juvenile or child is found te below 18 years on the date of offence, on
the basis of any of the proof specified in sub-(8lg the Court or the Board or, as the case may be
the Committee shall in writing pass an order stathre age and declaring the status of juvenility or
otherwise, for the purpose of the Act and thesee®ahd a copy of the order shall be given to such
juvenile or the parent/guardian/person concerned.

(6) The provisions contained in this rule shallbadpply to those disposed of cases, where
the status of juvenility has not been determineddoordance with the provisions contained in sub
rule (3) and the Act, requiring dispensation of semtence under the Act for passing appropriate
order in the interest of the juvenile in conflicithviaw.

13. Post-production processes by the Board(@ On production of the juvenile before the
Board, a report containing social background ofjtivenile and circumstances of apprehension and
offence alleged to have been committed shall beiged by the concern juvenile/child welfare or
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police officer, other officers, individuals, ageesiproducing the juvenile on the same day. Such
report shall be reviewed by the Board, and the @admall pass the following order in the first
summary inquiry on the same day, namely:-

(a) dispose of the case, if the evidence of hidliod with law appears to be unfounded
or where the juvenile is involved in trivial lawdaking;

(b) transfer to the Committee, matters conceringniles clearly stated to be in need
of care and protection in the police report sulkeditto the Board at the time of
production of the juvenile;

(c) release the juvenile in the supervision ott@dss of fit persons or fit institutions or
probation officers as the case may be, throughrderonForm-1, with a direction
to appear or present a juvenile for an inquiry eowext date;

(d) detain the juvenile in an Observation Hométanstitution pending inquiry, only in
cases of juvenile’s involvement in serious offenagper an order iRorm-I1 ;

(e) in all cases of release pending inquiry, thear@ shall notify the next date of
hearing, not later than 15 days of the first sunymarquiry and also seek social
investigation report from the concerned Probatiofficér through an order in
Form-Ill ;

14. Enquiry.- (1) The Board shall take the following egps to ensure fair and speedy
inquiry, namely:-

(a) at the time of initiating the inquiry, the &d shall satisfy itself that the juvenile in
conflict with law has not been subjected to amyrélatment by the police or by any
other person, including a lawyer or probation @fiand take corrective steps in
case of such ill- treatment;

(b) in all cases under the Act the proceedingdl bbaconducted in as simple a manner
as possible and care shall be taken to ensurghbgtivenile, against whom the
proceedings have been instituted, is given chikhffly atmosphere during the
proceedings;

(c) Every juvenile brought before the Board shall beegithe opportunity to be heard
and participate in his inquiry;

(d) Cases of petty offences, if not disposed off bySpecial Juvenile Police Unit or at
the police station itself, may be disposed of bg ®oard through summary
proceedings or inquiry within one month, while iases of serious offences
entailing punishment of 7 years or more, due pagsinquiry in detail may
follow;

(e) Even in cases of inquiry pertaining to serious més the Board shall follow the
procedure of trial in summons cases.

(2) When witnesses are produced for examinatiangairy relating to a juvenile in conflict
with law, the Board shall keep in mind that theduimg is not to be conducted in the spirit of strict
adversarial proceedings and it shall use the poe@rterred by Section 165 of the Indian Evidence
Act, 1872 (1 of 1872) so as to question the juxeaitd proceed with the presumptions that favour
the juvenile’s right to be restored.

(3) While examining a juvenile in conflict with law amdcording his statement, the Board
shall address the juvenile in a child-friendly menm order to put the juvenile at ease and to
encourage him to state the facts and circumstangbsut any fear, not only in respect of the
offence of which the juvenile is accused, but afsoespect of the home and social surroundings
and the influence to which the juvenile might haeen subjected.

(4) The record of the examination shall be in such fasithe Board may consider suitable
having regards to contents of the statement acdroistances in which it was made.

(5) The Board may take into account the report of théce containing circumstances of
apprehension and offence alleged to have been dbedhand the social investigation report in
Form IV prepared by the Probation officer or the voluniangyanization on the orders of the Board
as per~orm Il , along with the evidence produced by the partiesfriving at a conclusion about
the juvenile.
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(6) Every inquiry by the Board shall be completed withi period of four months from the
date of commencement of the case and only in excegt cases involving trans-national
criminality, large number of accused and inordirdgtay in production of witnesses, the period of
inquiry may be extended by two months on recordihggasons by the Board.

(7) In all other cases except where the nature of edlegffence is serious, delay beyond
four to six months shall lead to the terminatiorite proceedings.

(8) Where the proceedings are delayed beyond six mamtheccount of serious nature of
the offence alleged to have been committed byuterjile, the Board shall send a periodic report
of the case to the District Judge stating the mredésiodelay as well as steps being taken to expedit
the matter.

15. Legal Aid.-(1) The proceedings before the Board shall be wcted in non-adversarial
environment, but with due regard to all the duecpss guarantees such as right to counsel and free
legal aid.

(2) Bihar State Legal Services Authority shall noate panel of lawyers as per the
directions of National Legal Services Authority (N®A) to facilitate the legal services to juvenile
in conflict with law. Their services may also ingluto obtain relief in cases of abuse or explatati
of the child.

(3) The Board shall ensure that the Legal Officethe District Child Protection Unit and
the State Legal Aid Services Authority shall extéme® legal services to all juvenile in conflictthvi
law.

(4) The Legal Officer in the District Child Protawt Unit and the State Legal Aid Services
Authority shall be under an obligation to proviégal services sought by the Board.

(5) The Board may also deploy the services of théesnt, legal services volunteers and non-
governmental organization volunteers in Para-lé@sits such as contacting the parents of juveniles
in conflict with law and gathering relevant so@ald rehabilitative information about the juveniles.

16. Completion of Inquiry and Dispositional Alternativee— (1) The Board shall complete
every inquiry within the stipulated time of four ntbs and on recording a finding about juvenile’s
involvement in the alleged offence, pass one ofthan dispositional orders enumerated in Section
15 of the Act.

(2) Before passing an order, the Board shall aldasocial investigation report prepared by
the probation officer or by a recognized voluntarganization ordered to do so by the Board, and
take the findings of the report into account.

(3) All dispositional orders passed by the Boardllstecessarily include an individual care
plan inForm XXI for the concerned juvenile in conflict with lawgpared by a probation officer on
the basis of interaction with the juvenile andfaisily where possible.

(4) Where the Board decides to release the juveitkr advice and admonition or after
participation in group counseling or orders hinptyform community service, necessary direction
may also be made by the Board to the District ateSChild Protection Society/Unit or the State
Government for arranging such individual counsglligroup counselling and community service.

(5) Where the Board decides to release the juvémilsonflict with law on probation and
place him under the care of the parent or guardiafit person, the person in whose custody the
juvenile is released may be required to submit dtemr undertaking in Form V for the good
behaviour and well-being of the juvenile for a rmaxim period of three years.

(6) The Board may order release of a juvenile imfloct with law on execution of a personal
bond without surety ifForm VI.

(7) In the event of placement of a juvenile in ¢@bfwith law in care of a fit institution or
special home, the Board shall keep in mind thafithastitution or special home is located nearest
to the place of residence of the juvenile’s pamerguardian.

(8) The Board, where it releases a juvenile inflazirwith law on probation and places him
under the care of parent or guardian or fit permowhere the juvenile is released on probation and
places him under the care of fit institution, mayder that the juvenile be placed under the
supervision of a probation officer. The period opsrvision shall be a maximum of three years.
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(9) Where the Board decides that a juvenile in loctnfith law ought to be treated as a child
in need of care and protection, it shall make reamysorders for production of such juvenile before
the nearest Committee for suitable care, protectiahrehabilitation.

(10) Where it appears to the Board that the jueeimlconflict with law has not complied
with probation conditions, it may order the juvertib be sent for detention in a Special Home.

(11) Where a juvenile in conflict with law who hatained the age of sixteen years and the
offence committed by him is of such a serious reathbat in the satisfaction of the Board, it is neit
in the interest of the juvenile himself nor in tinéerest of other juveniles of the special home, th
Board may order the juvenile to be kept in a platesafety and in a manner considered most
appropriate by it.

(12) The State Government shall make arrangementdmplying with the detention of
special category of juveniles in conflict with lamvplace of safety other than the special home.

(23) In no case, the period of detention shall eddeeyond the maximum period provided
in clause (g) of sub-Section (1) of Section 15hef Act.

17. Institutions for juveniles in conflict with law.—(1) The State Government, either by
itself or under an agreement with the recognizetlintary organization, shall set up separate
observation homes or place of safety and specialeBofor boys and girls in every district or in
group of districts as per requirement.

(2) The observation homes and special homes shtallps separate residential facilities for
boys and girls with a classification and segregatip to the age of 11 years, 12-15 years and 16
years and above.

(3) Every institution shall keep a copy of the Attte rules made by the State, for use of
staff, juveniles and children residing therein.

(4) The State Government shall develop an Operatidanual.

(5) All facilities and services for juveniles inmdtict with law shall be made available and
maintained as per the provisions of the Act andState Rules.

18. Release.—(1) The Superintendent shall maintain a rostethefcases of juveniles in
conflict with law to be released on the expiry lué period of stay as ordered by the Board.

(2) Each case shall be placed before the Manage@mmimittee set up under Rule 62 of
these rules by the concerned superintendent, poobafficer, child welfare officer or case worker,
for ensuring proper release and social mainstregquoiithe juvenile post- release.

(3) The release shall be as per the pre-releasepasidrelease plan prepared under the
individual care plan and reviewed from time to tilmg the management committee set up under
Rule 62 of these rules and in all cases of releasggssary action and preparation shall be initiate
well before the time of release and shall includeppration for post release follow up.

(4) Timely information of the release of a juverdled of the exact date of release shall be
given to the parent or guardian and the parenuardjan shall be invited to come to the institution
to take charge of the juvenile on that date.

(5) If the parent or guardian, as the case mayfdiks, to come and take charge of the
juvenile on the appointed date, the juvenile shaltaken to his parent or guardian by the escort of
the institution; and in case of a girl, she shalscorted by a female escort, who shall hand loser
custody to her parent/guardian.

(6) At the time of release or discharge, a juvesiiall be provided with a set of clothing and
essential toiletries.

(7) If the juvenile has no parent or guardian, heyrhe sent to an Aftercare Home/Child
Welfare committee for appropriate direction, orthe event of his employment, to the person who
has undertaken to employ the juvenile.

(8) The Superintendent of a girl's institution maypject to the consent of the girl and the
approval of the Board, help the girl with her sbe@integration by way of sending a girl above the
age of eighteen years to an after care home oringelper with some vocation or gainful
employment or, helping her settle into family lié&s per the procedure laid down by the state
government from time to time.

(9) The Superintendent shall order the dischargéarm VII of any juvenile whose
detention period has come to an end and informBiberd and Director of Social Welfare within
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seven days of the action taken and if the datelefise falls on a Sunday or a public holiday, the
juvenile may be discharged on the preceding dah ait entry to that effect being made in the
register of discharge. The Superintendent shdibbée for disciplinary action including initiatioof
departmental proceeding, if he/she fails to relethee juvenile on the date of such release or
implement the order.

(10) The Superintendent shall in appropriate caseler the payment of subsistence money,
at such rates as may be fixed from time to timetheyState Government, and the railway or road, or
both, fares, as the case may be.

(11) In deserving cases, the Superintendent mayigedhe juvenile with such small tools,
as may be necessary to start a work or businegscstits such maximum cost as may be fixed by the
institution which shall also form part of the postease plan.

(12) Where a Juvenile in Conflict with law has rlage to go after release or in order to
complete the course and requests for stay in gtgution after the period of his/her stay is oubg
Superintendent may, subject to the approval ofttimapetent authority, allow his/her to stay till the
time some other suitable arrangements are madeawpibe transferred to an After Care Home.

19. Procedure to be followed in respect of Sections 22, 23, 24, 25 and 26 of the Act.—
(1) In the event of violation of provisions laidwlio under Section 21 of the Act,-

(a) The Board/Committee shall take cognizance ohsiiolation by print or electronic
media and shall initiate necessary inquiry and pasgropriate orders as per
provisions contained in sub-Section (2) of SecHtrof the Act; and;

(b) where the National or the State CommissiorPiatection of Child Rights takesio
motucognizance of violation under Section 21 of the, Acshall inform the District
or the State Child Protection Unit of the concerdestrict and the State directing
them to initiate necessary action through the Board

(2) In the event of an escape of a juvenile in konfvith law or a child, the following action
shall be taken within twenty-four hours,-

(&) The Superintendent of the institution shall edmately send a report to the area
Police Station or Special Juvenile Police Unit glovith the details and description
of the juvenile or child, with identification marksd a photograph, with a copy to
the Board/Committee, District Child Protection Un#nd other authorities
concerned;

(b) The Superintendent of institutions other thaelter homes or drop-in-centre shall
send the guards or concerned staff in search ofuthenile, at places like railway
stations, bus stands and other places where tkeaijavs likely to go;

(c) The parents or guardians, if any, shall bermfed immediately about such escape;
and

(d) The Superintendent of the institution othemtlaa shelter home or drop-in-centre
shall hold an inquiry about such escape and semdrdport to the Board or
Committee and the authorities concerned and thertregpall be placed before the
Management Committee set up under Rule 62 of thdss in the next meeting for
review.

(3) The offences against a juvenile in conflicthwidw or a child specified in Sections 23,
24, 25 and 26 shall be either bailable or non-b&ldesides being cognizable under the provisions
of the Code of Criminal Procedure, 1973 (2 of 193dJ the procedures shall apply on the Police,
the Board and the concerned authorities and fumaties accordingly
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CHAPTER -1V
CHILD IN NEED OF CARE AND PROTECTION

20. Child Welfare Committee.—Fhere shall be a Child Welfare Committee in evasyritt,
which shall be constituted by the State Governmignoiugh a notification in the Official Gazette as
per sub-Section (1) of Section 29 of the Act.

21. Composition of the Child Welfare Committee.{2) The Committee shall consist of a
Chairperson and four other members, from the distoncerned, of whom at least one shall be a
woman and one from among the members belongin@{8 Scommunities.

(2) The Chairperson and members of the Committeall she appointed on the
recommendation of a Selection Committee set uphbyState Government, for the purpose under
Rule 89.

(3) The Selection Committee, while selecting theai@erson and Members of the
Committee, shall ensure that none of them are fmagnvoluntary organization running specialized
adoption agency or child care institution or Chiidl

(4) The State Government shall provide for suchiniing and orientation in child
psychology, child welfare, child rights, socialipat and rehabilitation, national and international
standards for child protection or juvenile justarel the relevant legal system to the Chairpersdn an
all the members of the Committee as it considecessary.

22. Tenure of the Committee.—1) The Committee shall have a tenure of threesyaad
the tenure of Chairperson and Members shall becoitus with the tenure of the Committee.

(2) The Chairperson and a member of the Commitie Ime eligible for re-appointment for
a maximum of two consecutive terms.

(3) Extension of the tenure of members of the Camemishall be on the basis of their
performance appraisal by the District Child PratectUnit or the State Government and on the
recommendation of the Selection Committee.

(4) With a view to ensuring continuity on completiof the tenure of a Committee, the State
Government shall constitute a new Committee betbee expiry of the term of the existing
Committee; where after the existing Committee shaldover all records and information to the
newly formed Committee.

(5) The Chairperson and Members may resign at iamy by giving one month's notice in
writing or may be removed from office as providadsub-Section (4) of Section 29 of the Act.

(6) Any casual vacancy in the Committee may bedilby appointment of another person
from the panel of names prepared by the Selectiomrittee, and shall hold office for the
remaining term of the Committee.

23. Qualifications for Chairperson and Members of theoBimittee.—(1) A person to be
selected as a Chairperson or Member of the Coneméttall be a person not less than 30 years of
age and not more than 65 years of age and haw¥ eitthe following qualifications, in addition to
minimum of five years experience and engaged immtay, implementing or administering
measures relating to health, education, child siglsdd other development activities related to
children preferably:-

(i) A post-graduate degree in social work/psyogglchild development/education/
sociology/law/criminology or in any social scierdiscipline.

(i) In case suitable candidates having minimunalidications as per (i) are not
available in the district, Selection Committee cacommend candidates having (a)
graduate degree in subjects mentioned in sub garand experience for at least
five years;

(iif) A teacher, doctor or retired government setvavho has been involved in work
related to children.

(2) Amongst shortlisted members, a person withhéigeducational qualification and
experience will be selected as Chairperson of trar@ittee.

(3) No person shall be considered for Selectionaa€hairperson or Member of the

Committee, if he,
() has a previous conviction record;
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(i) has been involved in any immoral act or inat of child abuse or employment of
child labour;

(i) is holding such full-time occupation that gnaot allow him to give necessary time
and attention to the work of the Committee as perAct and these rules;

(iv) does not fulfill the gqualification and expenice prescribed in the Act and the rules
made there under, and in such a case the SeleCoomittee shall after due
inquiry and on establishment of such fact, rejéspplication and recommend the
name of the next person from the list of namesamaapfor filling the vacancies.

(4) No two members shall be in consanguineous jugal relationship.

24. Sitting and conveyance allowances.Fhe Chairperson and Members of the Committee
shall be paid such travel and sitting allowancehasState Government may determine.

25. Sitting of the Committee.1) The Committee shall hold its sittings in themises of
the Children’s Home or, at a place in proximitythe Children’s Home or, at a suitable premise in
any institution running under the Act.

(2) On receiving information about child or childrén need of care and protection, if
circumstances are such that the child or childr@mnot be produced before the Committee, the
Committee may move out to reach the child or ckildand hold its sitting at a place that is
convenient for such child or children.

(3) The premises where the Committee holds itsggtshall be child-friendly and shall not
look like a court room in any manner whatsoever; dgample, the Committee shall not sit on a
raised platform and the sitting arrangement shallifiform and there shall be no witness boxes.

(4) The Committee shall meet at least a minimunthoée days a week, which may be
extended by the State Government depending onacaspendency of work.

(5) A minimum of three-fourth attendance of the @herson and Members of the
Committee is necessary in a year.

(6) Every member of the Committee shall attend rmimmim of five hours per sitting during
the official working hours which may be extended thye state government depending on the
pendency of the work.

26. Functions and Powers of the Committee. The Committee shall perform the
following functions to achieve the objectives oktlict, namely:-

(a) Take cognizance of and receive child produmdre the Committee;

(b) Decide on the matters brought before the Catamat the earliest ;

(c) Reach out to such children in need of caremmtection who are not in a position
to be produced before the Committee, being indlifficircumstances, with support
from the District Child Protection Unit or State i@hProtection Society/Unit or the
State Government;

(d) Conduct necessary inquiry on all issues mdpto and affecting the safety and well
being of the child;

(e) Direct the Child Welfare Officers or Probati@fficers or non-governmental
organizations to conduct social inquiry and sutamiéport to the Committee;

(f) Prepare individual care plan for the children

(9) Ensure necessary care and protection to titek atcluding immediate shelter;

(h) Ensure appropriate rehabilitation and resitmnat including passing necessary
directions to parents or guardians or fit persanftanstitutions in this regard, in
addition to follow-up and coordination with Distri€hild Protection Unit or State
Adoption Resource Agency and other agencies;

(i) Direct the Superintendent of children’s honhedter homes/open shelters/drop-in-
centres to receive children requiring shelter aane;c

() Document and maintain detailed case recortigahvith a case summary of every
case dealt by the Committee;

(k) Ensure a child-friendly environment for chider,

(D Recommend ‘fit institutions’ to the State Gowment for the care and protection of
children;

(m) Declare ‘fit persons’ for temporary period &pecific cases;
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(n) Declare a child legally free for adoption;

(o) Keep information about and take necessaryp\ielip action in respect of missing
children in their jurisdiction;

(p) Maintain liaison with the Board in respectoakses needing care and protection;

(q) Visit each institution where children are keptd sent for care and protection and
specialized adoption agency at least once in tmaths to review the condition of
children in institutions, with support of the St&evernment and suggest necessary
action;

() Monitor associations and agencies within thgiisdiction that deal with children in
order to check the exploitation and abuse of céildr

(s) Co-ordinate with the Education, Health, Pqglitabour Department and other
agencies involved in the care and protection dfdon with the support of District
Child Protection Unit or State Child Protection Umi State Government;

(t) Liaison and network with the corporate se@od non-governmental organisations
for any of the above, including for social inquirgstoration and rehabilitation, as
and when required; and

(u) Maintain a suggestion box to encourage infuas children and adults alike and
take necessary action.

(v) The Committee may, with the help of Districhild Protection Unit or any NGO,
maintain a list of various governmental, non-goweental, corporate and
community agencies for facilitating the rehabilid@tand social reintegration of the
child;

(w) Liaison with Committees in other districts aother concerned bodies to facilitate
speedy inquiry and restoration or rehabilitationhaf child;

(X) Prepare and send monthly report about child any other related matter as and
when required, to the District Child Protection Uand the State Child Protection
Unit;

(y) The CWC can issue order to the local authaintyssue the birth certificate of the
abandoned child after conducting necessary enguirie

(z) Any other function assigned by the State Gowent from time to time relating
with children in need to care and protection.

27. Procedure in relation to Committee.—1) The quorum for the meeting shall be three
members attending, which may include the Chairperso

(2) Any decision taken by an individual member, whbe Committee is not sitting, shall
require ratification by the Committee in its neittisg.

(3) The Committee shall send a copy of every onpessed by it to the District Child
Protection Unit for necessary compliance and follgav

(4) The Committee shall take into considerationdbe, developmental stage, physical and
mental health, opinion of the child and the recomdation of the child welfare officer or
caseworker, prior to disposal of cases.

(5) For final disposal of a case, the order of @mmmittee shall be signed by at least two
members, including the Chairperson.

28. Production of a Child before the Committee.-4) A child in need of care and
protection shall be produced before the Committéhinvtwenty-four hours, excluding journey
time, by one of the following persons-

(&) any police officer or Special Juvenile Polidat or a designated police officer;

(b) any public servant;

(c) Childline, a registered voluntary organization by such other voluntary
organization or an agency as may be recognizeldgtate Government;

(d) social worker;

(e) any public spirited citizen; or

(f) by the child himself.

(2) Whenever the above mentioned person/s takesyehaf child in need of care &
protection, the information shall be given to thdiqge station or Childline as soon as possible,
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giving details of child, the situation from whickscued, the time at which the person took charge of
the child including the place. The person takingrge of the child shall also give his details like
name, address and organization for which he is mwgrknd other relevant details of members of
rescue team.

(3) In case of a child under two years of age, whonedically unfit, the person or the
organization shall send a written report along with photograph of the child to the Committee
within twenty-four hours and produce the child Wwefahe Committee as soon as the child is
medically fit along with a medical certificate toat effect.

(4) The Committee casuo motuake cognizance of cases brought to its noticeraach out
to a child in need of care and protection whereessary and the District or the State Child
Protection Unit or the State Government shall mevhecessary support and assistance to the
Committee for carrying out such functions.

(5) In case the Committee is not sitting, the chilaly be produced before the single member
of the Committee as per the provisions laid dowdeunsub-Section (2) of Section 30 of the Act for
being placed in safe custody of parent or guardidit person or fit institutions, as the case rbay
till such time that the child can be produced beftie Committee.

(6) In case the single member is also not accesblthat the hours are odd, the child shall
be taken by any non-governmental organisation dldiie or Police to an appropriate institution
for children registered under the Act with all thecessary documents, and be placed in such
institution till the time of production before ti@mmittee.

(7) The concerned institution shall inform the ©barson or a member of the Committee
about such child and produce the child before thm@ittee within twenty four hours and in such
cases, it may not be necessary for the person whgsba child in need of care and protection to an
institution to be present at the time of productidrthe child before the Committee. If the insiibut
is Government Children Home, the child may be poeduduring the next sitting of the committee.

(8) Whoever produces a child before the Committegy rsubmit a report on the
circumstances under which the child came to thalica and efforts made by them in informing the
police and the missing persons squad and in caseseva recognized voluntary organization or any
police personnel produce a child before the Conemijtthey shall also submit a report on the efforts
made by them for tracing the family of the child.

(9) Any general medical or gynecological examinatid child shall not be a pre-requisite
for production of the child before the Committeeadmission in an institution.

(10) The Committee shall facilitate the filing ofpalice complaint and First Information
Report in cases of missing children as well asemf violence, exploitation and abuse of children
and arrange for required legal aid through the L&jfcer in the District Child Protection Unit or
District or State Legal Aid Services Authority asluntary organizations.

(11)Each Committee shall send monthly and quariafbyrmation about children in need of
care and protection received by them to the Disamal State Child Protection Society/Unit or State
Government.

(12) Child shall be provided a child-friendly eramment during the proceedings of the
Committee.

(13) The Committee shall have an empanelled lidanfyers, social workers and mental
health experts who may assist the Committee inmgalith cases of abused children and who may
also interface with the Public Prosecutor or AssisPublic Prosecutor to facilitate legal servites
the abused children, when the cases relating tio chitdren are taken up in regular criminal courts.
As far as possible, the public prosecutor or Aasispublic prosecutor may preferably be a female in
case of girl child.

(14) Every possible effort shall be made to trdwe family with support from the District
Child Protection Unit, and assistance of recogniaddntary organizations, Child line or police may
also be taken.

(15) The Committee shall send the child to the glestied place of safety, with age and
gender appropriate facilities, pending inquiry andsuch eventuality, the State Government shall
provide transport or make necessary budgetary altmts for such expenses based on the actual
fare.
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(16) The child may be escorted by the police officeplain clothes or representative of the
voluntary organization or by any other arrangenmeshtconsidered appropriate by the Committee
with support from the District Child Protection Waind in case of a girl child, a female escortIshal
accompany the child.

(17) A list of all recognized child care instituti® along with their capacity and appropriate
facilities as prescribed under Section 34 of thg Adist of all child related resource serviced an
list of contact details of all Child Welfare Comtsiés across the country shall be provided to the
Committee by State Government.

(18) The Committee may, while making an ordeForm VIII placing a child under the
care of a parent, guardian or fit person pendigginy or at the time of restoration, as the casg ma
be, direct such parent, guardian or fit persomtereinto an undertaking frorm IX.

(19) Whenever the Committee orders a child to @ kean institution, it shall forward to
the Superintendent of such institution a copy efdhder of short term placement pending inquiry, in
Form X with particulars of the home and parents or gaardind previous record.

(20) Whenever the Committee orders a child to bpt ke a fit institution as part of
restoration under clause (f) of sub-Section (3pettion 39 of the Act, it shall forward a copy tf i
order of restoration iform XI to the Superintendent of such institution.

(21) (@) The Committee should also satisfy thag, ¢hild has not been subjected to any
harassment either by the Police or by any othesgoerwho takes charge of the
child for the purpose of bringing before the ChlkIfare Committee.

(b) The Committee may release the child to thre o& parents/guardian with without
surety till such time the final disposition in made

(c) The Committee shall conduct the proceedingnninformal way to ensure that
child’s interest is of paramount importance.

(d) The Committee shall initiate action againsy anedia for publishing any matter
relating to the children in need of care and ptate¢c which would affect the
interest of the child.

(e) The Committee shall enquire the child in neéadare and protection and shall
record the statements in accordance with the pueeds laid down in the Code
of Criminal Procedure, 1973.

() The Committee shall, if at any stage durihg tourse of the enquiry is satisfied
that the attendance of the child is not essertraihfe purpose of enquiry, dispense
with his attendance and proceed with the enquitirénabsence of child.

(22) The child shall be placed in an institutiomsest to where his parents or guardians
belong as far as possible, unless the child has belgjected to abuse or exploitation by parents or
guardians.

29. Procedure for inquiry.- (1) When a child is brought before the Committee, the
Committee shall assign the case to a social waookegprobation officer or case worker or child
welfare officer for conducting the inquiry throughd order irForm XII .

(2) The Committee shall direct the concerned pei@onrganization about the details or
particulars to be enquired into for developing rdividual care plan and suitable rehabilitation.

(3) All inquiries conducted by a probation officer case worker or child welfare officer
shall be as peForm XllI and must provide an assessment of the family tetuaf the child in
detail, and explain in writing whether it will e the best interest of the child to restore hinhiwo
family.

(4) The inquiry must be completed within four mantr within such shorter period as may
be fixed by the Committee. Provided that the Con@aimay, in the best interest of the child and for
the reasons to be recorded in writing, extend #liek geriod under special circumstances.

(5) After completion of the inquiry, if, the child under orders to continue in the children's
home, the Committee shall direct the Superintendetite home to submit quarterly progress report
of such child and produce the child before the Catamfor an annual review of the progress.

30. Children’s Home.- (1) The State Government itself or in association wibhuntary
organizations, shall set up separate homes fadreimlin need of care and protection, in the manner
specified below:
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(@) All children’s homes shall be registered as chédecinstitutions under sub Section
(3) of Section 34 of the Act and rule 74 of thasles;

(b) All Children’s home shall be certified as per thegedure laid down in Rule 73;

(c) All children’s homes shall report to the concerrig@mmittee about every child in
need of care and protection received by them;

(d) Separate children’s homes shall be set up for bogsgirls in the age group 06 to
18 years;

(e) Every children’s home shall include separate faedlifor children in the age group
of 0-5 years with appropriate facilities for théaints;

(f) Children in the age group of 6 to 18 years shalfflréher segregated into three
groups of 6 to 10 years, 11 to 15 years and 1@ tgears.

(2) Each children’s home shall be a comprehenshitdl care centre with the primary
objective to promote an integrated approach todctdre by involving the community and local
Non-Governmental Organizations through the Managen@mmmittee set up under Rule 56 of
these rules and the District Child Protection WnmitState Child Protection Society/Unit or the State
Government shall make an annual performance reefdunctioning of the children’s homes run by
the state government or by any recognized volurdeggnization, besides the regular reviews.

(3) The activities of such centre shall focus on:

(@) preparing and following individual care plans faregy child, with rights based
approach, specifically addressing the child's ptslsiand mental health,
emotional needs, education, skill development, qutadn and special needs if
any;

(b) family based non-institutional services, such astdr family care, adoption and
sponsorship;

(c) specialized services in situations of conflict madter and for juvenile or children
affected by terminal or incurable disease to preveglect by providing family
counselling, nutrition, health interventions, psydocial interventions and
sponsorship;

(d) emergency outreach service through childline ftek Help Line no. 1098);

(e) linkages with Integrated Child Development Servitescater to the needs of
children below six years;

() linkages with organizations and individuals who gaavide support services to
children;

(g) opportunities to volunteers willing to provide vaus services for children;

(h) ensure that the child develop positive attitudesatds the family and creates a
linkage with family; and arrange group counseling

31. Shelter Home.—1) For children in urgent need of care and prodectsuch as street
children and run-away children, the State Goverrirsball support creation of requisite number of
shelter homes or drop-in- centres (open sheltereugh the voluntary organizations.

(2) Shelter homes shall include:

a) short-stay homes for children needing temporaryteshecare and protection for a
maximum period of one year,

b) transitional facilities for providing immediate eaand protection to a child for a
maximum period of four months,

c) 24 hour drop-in-centres running for children negdday care or night shelter

facility.

(3) The shelter homes or drop-in-centres shall hhgeminimum facilities of boarding and
lodging, besides the provision for fulfilment ofdic needs in terms of clothing, food, health care
and nutrition, safe drinking water and sanitation.

(4) There shall be separate shelter homes for girts boys as per Rule 41(2)(d) of these
rules.

(5) All shelter homes shall provide requisite fiigis for education, vocational training,
counseling and recreation or make arrangements forcollaboration with voluntary organizations
or corporate sector.




ER I5Te (IFMTYROT), 24 AgFET 2015 119

(6) The Committee, Special Juvenile Police Unitblmuservants, Child Line, voluntary
organizations, social workers and the children telaes may refer a child to such shelter homes.

(7) All shelter homes shall submit a report of dreh using the shelter home facility along
with a photograph of the child to the Committees thissing persons bureau or special juvenile
police unit and the District Child Protection Unitthe State Child Protection Unit.

(8) The services of officer-in-charge, child we#fasfficer, social worker shall be provided
for the proper care, protection, development, réitation and reintegration needs of children in
shelter homes.

(9) No child shall ordinarily stay in a shelter horor more than a year except in special
circumstances with the approval of the Committee.

32. Guidelines for prevention of sexual abuse of chiir— The State Government, the
Juvenile Justice Board, the Child Welfare Commijttether competent authorities and agencies
shall, in the best interest of children, ensurd #haery person, school or such other educational
institutions abide by the guidelines issued frometito time by Central Government and state
Government.

CHAPTER -V
REHABILITATION AND SOCIAL REINTEGRATION

33. Rehabilitation and Social Reintegration.—Fhe primary aim of rehabilitation and social
reintegration is to help children in restoring thdignity and self-worth and mainstream them
through rehabilitation within the family where pide, or otherwise through alternate care
programmes and long-term institutional care shalbblast resort.

34. Adoption.— (1) The primary aim of adoption is to provide a childacannot be cared
for by his biological parents with a permanent sitltte family.

(2) For all matters relating to adoption, the @liltes issued by the Central Adoption
Resource Authority and notified by the Central Goweent under sub-Section (3) of Section 41 of
the Act, shall apply.

(3) In case of orphaned and abandoned childrenfahewing procedure shall apply,
namely:-

(&) Wherever a Specialized Adoption Agency receivesilaandoned child, it shall,
within twenty four hours inform the matter to thelipe station.

(b) Specialized Adoption Agencies shall produce all hamed and abandoned
children who are to be declared legally free foomtbn before the Committee
within twenty-four hours of receiving such childresxcluding the time taken for
journey;

(c) A child becomes eligible for adoption when the Cdttee has completed its
inquiry and declares the child legally free for ption;

(d) Such declaration shall be maddqorm X1V ;

(e) A child must be produced before the Committee attiime of declaring such
child legally free for adoption;

() Whenever intimation is received by the police abantabandoned infant, the
police shall take charge of the infant and arratogprovide immediate medical
assistance and care;

(g) Subsequently, the child shall be placed in a speeth adoption agency or
recognized and certified children’s home or in diggic unit of a Government
hospital followed by production of the child befahee Committee within twenty-
four hours;

(h) Carry out procedure for declaring a child abandoaed certifying him legally
free for adoption:-

(i) in case of an abandoned child, the recognized ggshmall within twenty
four hours, report and produce the child before Gloenmittee with the
copy of the report filed with the police stationwihose jurisdiction the
child was found abandoned,;
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(ii)

the Committee will institute a process of inquinyhich shall include a
thorough inquiry conducted by the Probation Officer Child Welfare

Officer, as the case may be and who shall givertepéorm XllIl to the

Committee containing the findings within one month;

(iii) there shall be a declaration by the specializecptimiv agency, stating

that there has been no claimant for the child eedter making
notification in at least one leading national nesysr and one regional
language newspaper for children below two yearagef and for children
above two years, an additional television or arhepprevalent mode or
radio announcement and notification to the misgpegsons squad or
bureau shall be made;

(iv) the steps stated in (iii) shall be taken withinesigd of sixty days from

(v)

the time when the child is found in case of adctbilow two years of age
and in case of children above two years of ags, fieriod shall be four
months;

the period of notification shall run concurrentlytiwthe inquiry to be

conducted and report submitted under clause (iiisfsub-rule;

(vi) The Committee shall declare the child legally friee adoption on

(vi

completion of the process of inquiry, including kdeation of the
specialized adoption agency made under clausesafi) (iii) of this
sub-rule;

i) No child above seven years who can understand xgorass his opinion
shall be declared free for adoption without his seort recorded before
Child Welfare Committee.

(4) In case of surrendered child the following @are shall apply, namely:-

(a) A surrendered child is one who had been detlase such after due process of
inquiry by the Committee and in order to be deddegally free for adoption, a
‘surrendered’ child shall be any of the following:

(b)

(©)
(d)
(e)
(f)

(i)
(i)
(iii)

(iv)

born as a consequence of non-consensualaedtip;

born of an unwed mother or out of wedlock;

a child in whose case one of the biologiparents is dead and the living
parent is incapacitated to take care;

a child where the parents or guardians amapmled to relinquish him due
to physical, emotional and social factors beyomirtbontrol;

serious efforts shall be made by the Committee counseling the parents,
explaining the consequences of adoption and exgdhe possibilities of parents
retaining the child and if, the parents are unnglito retain, then, such children
shall be kept initially in foster care or arrandedtheir sponsorship;

if the surrender is inevitable, a deed of smdier inForm XV shall be executed on a
non-judicial stamp paper in the presence of the iGitiae.

the adoption agencies shall wait for completdd two months reconsideration time
given to the biological parent or parents afterexuler;

in case of a child surrendered by his biolagmarent or parents, the document of
surrender shall be executed by the parent or pabsfore the Committee;

after due inquiry, the Committee shall decltre surrendered child legally free for
adoption inForm XIV as the case may be after a sixty days’ recongiderperiod
as per Central Adoption Resource Agency guidelines.

(5) For the purposes of Section 41 of the Actuftoimplies a civil court, which has
jurisdiction in matters of adoption and guardiapsaind may include the court of the district judge,
family courts and civil court.

35. Foster Care.-(1) For children who cannot be placed in adoption, oslall be issued
by the competent authority in Form XVII for carrgiout foster care, as given in sub-Section (2) of
Section 42 of the Act under the supervision of@bption officer or case worker or social worker, as
the case may be, and the period of foster caréddyand on the need of the child.
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(2) State Government shall design its own fostee ggogramme or adopt any guideline or
programme or scheme as may be prescribed or mbbiffethe central government so as to reduce
institutionalization of children and enable a nurig family environment for every child.

(3) The State Government shall consult the Boand€Committees, non-governmental
organizations, academicians and organizations wgreh alternative care for children in developing
the foster care programme.

(4) De-institutionalisation of children and placitigem in foster care shall be made with the
concurrence of the Child Welfare Committee.

36. Criteria for selection of families for foster care- (1) In case of the children covered
under Rule 35 of these rules, the following créeshall apply for selection of families for foster
care, namely:-

(a) foster parents should have stable emotionakadent within the family;

(b) foster parents should have an income in wihely are able to meet the needs of
the child and are not dependent on the fosterroaietenance payment;

(c) the monthly family income shall be adequatdatce care of foster children and
approved by the Committee;

(d) medical reports of all the members of the fgmesiding in the premises should
be obtained including checks on Human Immune Daficy Virus (HIV) and
Hepatitis B to determine that they are medically fi

(e) the foster parents should have experiencehild caring and the capacity to
provide good child care;

(f) the foster parents should be physically, migntnd emotionally stable;

(g) the home should have adequate space andfbesites;

(h) the foster care family should be willing tdléov rules laid down including regular
visits to pediatrician, maintenance of child healtid their records;

() the family should be willing to sign an agremmh and to return the child to the
specialized adoption agency whenever called tado s

() the foster parents should be willing to attéraining or orientation programmes;

(k) the foster parents should be willing to take thild for regular (at least once a
month in the case of infants) checkups to a pediatr approved by the agency;
and

() Single parents cannot be given foster carehiifien of the opposite sex, having age
difference less than 20 years.

(2) There shall be no discrimination in selectidnfaster-parents on the basis of caste,
religion, ethnic status, disability, or health ggataind the best interest of the child shall berpatant
in deciding foster care placement.

(3) The foster parents shall be declared ‘fit pessdy the Committee before placing the
child as per the provisions laid down in clauseofiection 2 of the Act after thorough assessment
done by the Child Welfare Officer or Social Worlerper~orm XVI .

37. Pre-adoption Foster Care.4n case of pre-adoption foster care, the provisions
contained in sub-Section (1) of Section 42 and theresponding guidelines notified under
Subsection (3) of Section 41 of the Act, shall gppl

38. Sponsorship.—1) The State Government shall prepare sponsorshiprgroge in
consultation with the Non Governmental OrganizadjoBhild Welfare Committees, other relevant
government agencies and the corporate sector.

(2) The State Government, with the help of DistactState Child Protection Society/Unit
shall identify families and children at risk andoypide necessary support services in the form of
sponsorship for child’s education, health, nutritand other developmental needs.

(3) The children’s homes and special homes shathpte sponsorship programmes as laid
down in Section 43 of the Act.

(4) The institutions receiving sponsorship, shaimtain proper and separate accounts of all
the receipts and payments for the programme.
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(5) The Board or the Committee shall make an ofdeForm XVIII for support to a
juvenile or child through sponsorship and send@ydo the District or State Child Protection Unit
or the State Government for appropriate action.

39. After Care Organisation.—(1) The state Government shall set up an after care
programme for care of juveniles or children afteeyt leave special homes and children’s homes
with the objective to facilitate their transitiorom an institution-based life to mainstream socfety
social re-integration.

(2) After care programmes shall be made availattepérsons up to age group of 18-21
years, who have no place to go to or are unaldepport themselves, for the purpose of Section 44
of the Act and this rule.

(3) Once the Board or the Committee passes an orderm XIX for placing a juvenile or
a child completing 18 years of age under the atiee programme, a copy of such order shall be sent
to the District and the State Child Protection Uit the Director of Social Welfare, who shall be
responsible for arranging aftercare. A copy of infation shall be made available to the
superintendent of the concerned home.

(4) The Board of the Committee shall have jurisdittover persons placed in after care
programme.

(5) The objective of these organizations shalldertable such children to adapt to society
and during their stay in these transitional honfessé children will be encouraged to move away
from an institution based life to a normal one.

(6) All juveniles or children enrolled into an afteare programme must be considered a
beneficiary in all appropriate schemes and prograsnmun by the state government on priority
basis.

(7) The key component of the programme shall inelud

(@ community group housing on a temporary basis faugs of young persons
aged 18-21 years;

(b) imparting vocational training, job oriented traiginand encouragement to
contribute towards the rent or other expenses ef @#lscommodation and
maintenance;

(c) encouragement to gradually sustain themselves utitbimte support and move
out of the group home to stay in a place of theun after saving sufficient
amount through their earnings;

(d) provision for a peer counselor to stay in regulantact with these groups to
discuss their rehabilitation plans and provide tiveaoutlets for their energy and
to tide over crisis periods in their life.

(8) Loans may be arranged for the youth in an aftee programme aspiring to set up
entrepreneurial activities on the basis of an apfibn made by them and after due verification of
the need for such a loan, and necessary professidae and training shall be made available to
the youth in the after care programme in this reégar

(9) The After Care Organization shall facilitate the issuance of the documents such as
Voter's ID Card, Aadhar card, Bank Savings AccolRgsidence Certificate, etc. in the name of the
person enrolled into the after care programme.

40. Linkages and co-ordination.-1) The State government shall establish effective
linkages between various government, non governngenporate and other community agencies for
facilitating the rehabilitation and social reintatjon of juvenile or children through the Boardtloe
Committee as the case may be.

(2) The Government shall identify the roles angoesibilities of each department at State
or district levels for effective implementation thfe Act and the rules and inform them through a
notification.

(3) The State Government shall arrange for appatgriraining and sensitization of
functionaries of these departments from time tatimcoordination with any appropriate agency.

(4) The State Government through State or Disttibild Protection Unit shall develop
effective networking and linkages with local nonsgmnmental organizations for specialized
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services and technical assistance like vocatiaa@tihg, education, health care, nutrition, mental
health intervention, drug de-addiction, legal ad/ges etc.

(5) Voluntary participation of organization of metil persons, social workers, health,
personnel shall be encouraged, to organize worlsstooitural programme, sports, camps
counseling and recreational services.

CHAPTER - VI
STANDARDS OF CARE AND INSTITUTIONS
41. Physical infrastructure.—(1) The homes for juveniles in conflict with lawdaohildren
in need of care and protection shall function friseparate premises.
(2) The accommodation in each institution shalabger the following criteria, namely:-
(a) Observation Home or Place of Safety:

(i) Separate observation homes for girls and boys;

(i) Classification and segregation of juvenilexarding to their age group preferably
7-11 years, 12-15 years and 16-18 years, givingadumsideration to physical and
mental status and the nature of the offence comdhitt

(b) Special Home:

(i) Separate special Home for girls above the ageéagfehrs and boys with further
segregation in the age group of 11 to 15 and LBtgears;

(i) Classification and segregation of juveniles the basis of age and nature of
offences and their mental and physical status.

(i) The State Government shall notify a ‘PladeSafety’ to accommodate juveniles
who have been referred by the Board under Sectoof the Act, in such manner
as prescribed from time to time.

(c) Children’s Home:

() Separate facilities for children in the age grodp0é years with appropriate

facilities for infants.
(i)  Separate children’s homes for boys and girls iretlpe group of 6 to 18 years with
a further classification and segregation of girig #oys in the age group of 6 to
10 years, 11 to 15 years and 16 to 18 years;
(d) Shelter Home:
() Separate shelter homes for girls and boys;
(i) Classification and segregation of girls amayb in the age group of 6 to 10 years,
11 to 15 and 16 to 18 years.
(3) The building or accommodation for an institatizvith 50 juveniles or children may
include space for:-
(i) 2 Dormitories or living room,
(i) 2 Classrooms,
(iif) Sickroom/First aid room,
(iv) Kitchen and Dining Hall, Store
(v) Recreation room or hall, Library,
(vi) Bathrooms, toilets/latrines,
(vii) Counseling and guidance room
(viii) Office rooms,
(ix) Superintendent’s room,
(x) Workshop,
(xi) Residence for Superintendent,
(xii) Rooms for Juvenile Justice Board/Child Wedf&ommittee,
(xiii)y Play ground of sufficient area according tioe total number of juveniles or
children.
(4) The Superintendent shall stay within the instin and will be provided with quarters
and in case he is not able to stay in the homdefiitimate reasons (prior written permission of
Director, Social Welfare shall be obtained) anduch case any other senior staff member of the
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institution shall stay in the institution and besiposition to supervise the overall care of thimm
or juvenile and, take decisions in the case ofa@isjs or emergency.
(5) (i) the standards of accommodation as penthens laid down in Rule 41(3) shall be
observed to the extent possible and shall inclusénémum of following facilities:
(a) Dormitory or living rooms: 40 Sq. ft. per junite or child.
(b) Toilet and bathrooms: at least one for evechi8ren.
(c) Classroom: 300 Sq. ft for each classroom focl@ldren.
(d)  Sickroom/First aid room: 375 Sq. ft for eacbm.
(e) Workshop: 75 Sq. ft. per juvenile or child.
() Play ground: Sufficient play ground area shb# provided in every
institution according to the total number of judesiin institution

(i) there shall be proper and smooth flooringgoeventing accidents;

(i) There shall be adequate lighting, ventatj heating and cooling arrangements, safe
drinking water and clean toilets, in terms of gendege appropriateness and
accessibility to persons with disability.

(iv) All institutions under the Act shall makeguision of first aid kit, fire extinguishers
in kitchen, dormitories, store rooms, counselingno periodic review of electrical
installations, proper storage and inspection ofclag of food stuffs, stand-by
arrangements for water storage and emergencynighti

(6) The Observation Homes and Special Homes shalhidd-friendly and in no way shall
they look like a jail or lock-up.
42.Clothing and Bedding.—The clothing and bedding shall be as per the stadeclimatic
conditions. The requirements of each juvenile aldcéind the minimum standards for clothing and
bedding are laid down iBchedule-l of these rules (The State Government may makegesaim
minimum standard as per the needs of a child ovenijle).
43. Sanitation and Hygiene.—Every institution shall have the following faciliés,
namely:-
(a) sufficient treated drinking water; water filtersaditbe installed;
(b) sufficient water for bathing and washing clotheajmtenance and cleanliness of the
premises;
(c) proper drainage system;
(d) arrangements for disposal of garbage;
(e) protection from mosquitoes by providing mosquittsne
(f) annual pest control;

(g) sufficient number of well lit and airy toilets aththrooms in the proportion of at
least one for 8 children;

(h) sufficient space for washing;

() clean and fly proof kitchen and separate areavéshing utensils;

()) sunning of bedding and clothing;

(k) maintenance of cleanliness in the sick room/ firdtroom/Medical Centre.

44. Daily Routine.—{1) Every institution shall have a daily routiner fihe juveniles or
children developed in consultation with the Childse Committees, which shall be prominently
displayed at various places within the institution.

(2) The daily routine shall provide, inter aliar f@ regulated and disciplined life, personal
hygiene and cleanliness, physical exercise, yodacaional classes, vocational training, organized
recreation and games, moral education, group #esyiprayer and community singing and special
programmes for Sundays and holidays.
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45. Nutrition and Diet Scale.- The following nutritiorand diet scale shall be followed by
the institutions, namely:-

(a) the children shall be provided four meals in a id&juding breakfast;

(b) the menu shall be prepared with the help of a thartidl expert or doctor to ensure
balanced diet and variety in taste as per the mimimutritional standard and diet
scale set out ichedule Il of these rules;

(c) every institution under this Act shall strictly adh to the minimum nutritional
standard and diet scale specifiedSichedule 1l (The State Government may make
changes in minimum standard as per the needstofdaar a juvenile);

(d) Juveniles or children may be provided special mealholidays and festivals;

(e) Infants and sick juveniles or children shall bevided special diet according to the
advise of the doctor on their dietary requirement.

46. Medical Care.—Every institution shall-

(@)
(b)
(©)

(d)

(e)
(f)

@)
(h)
0
®
0

(m)
(n)

(0)

P

maintain a medical record of each juvenilecbitd on the basis of monthly
medical check-up and provide necessary medicditfesj

ensure that the medical record includes weagiat height record, any sickness
and treatment, and other physical or mental proplem

have arrangement for the medical facilitieg)uding a doctor on call available
on all working days for regular medical check-upd &reatment of juveniles or
children;

have sufficient medical equipments to handieomhealth problems including
first aid kit with stock of emergency medicines amthsumables;

train all staff in handling first aid;

tie-up with local Primary Health Centre, governmembspital, medical
colleges, other hospitals, clinical psychologistsl gsychiatrists and mental
health institutes for regular visits by their dost@and interns and for holding
periodic health camps within the institutions;

make necessary arrangements made for the immumizatbverage and
maintain proper records in respect thereof;

take preventive measures against out break of gmnis or infectious
diseases;

set up a system for referral of cases with detatilog health or serious cases to
the nearest civil hospital or recognized treatnoentres;

keep sick children under constant medical supemjsi

admit a juvenile or child without insisting on adiwal certificate at the time of
admission;

arrange for a medical examination of each juvenilechild admitted in an
institution by the Medical Officer within twenty o hours and in special cases
or medical emergencies immediately;

arrange for a medical examination of the juvenitechild by the Medical
Officer at the time of transfer within twenty folours before transfer;

not carry out any surgical treatment on any juverdl child without the
previous consent of his parent or guardian, urdégber the parent or guardian
cannot be found and the condition of the juveniletold is such that any delay
shall, in the opinion of the medical officer, invelunnecessary suffering or
injury to the health of the juvenile or child, otherwise without obtaining a
written consent to this effect from the superintmdf the institution;

provide or arrange for regular counselling of evjemenile or child and ensure
specific mental health interventions for those ieedh of such services,
including separate rooms for counselling sessioitirwthe premises of the
institution;

refer such children who require specialized drugisab prevention and
rehabilitation programme, to an appropriate ceattministered by qualified



126 fIgR 57T (SNTYRYT), 24 AaFaT 2015

personnel where these programmes shall be adopt#tetage, gender and
other specifications of the concerned child.

47. Mental Health.— (1) A mental health record of every juvenile orilghshall be
maintained by the concerned institutions.

(2) Both mileu-based interventions that is creatingenabling environment for children and
individual therapy are must for every child andlsbe provided in all institutions.

Explanation: For the purpose of this sub-rule, mileased intervention is a process of
recovery, which starts through providing an enapbinlture and environment in an institution so as
to ensure that each child’s abilities are discodened they have choices and right to take decisions
regarding their life and thus, they develop anaiife beyond their negative experiences and such
intervention has a critical emotional impact on ¢héd.

(3) The environment in an institution shall be ffe®m abuse, allowing juveniles or children
to cope with their situation and regain confidence.

(4) All persons involved in taking care of the jailes or children in an institution shall
participate in facilitating an enabling environmantd work in collaboration with the therapists.

(5) Individual therapy is a specialized process @ach institution shall make provisions for
it as a critical mental health intervention.

(6) Every institution shall have the services dfirted counselors or collaboration with
external agencies such as child guidance centsgshplogy and psychiatric departments or similar
government and non-governmental agencies, for ajmesil and regular individual therapy for every
juvenile or child in the institution.

(7) A mental health care plan shall be developeadefery juvenile or child by the child
welfare officers in consultation with mental heakkperts associated with the institution and
integrated into the individual care plan of the @ammed juvenile or child.

(8) The recommendations of mental health exped# be maintained in every case file and
integrated into the care plan for every child.

(9) All care plans shall be produced before the &mment Committee set up under Rule
56 of these rules every month and before the Ghigédfare Committee every quarter.

(10) No juvenile or child shall be administered mation for mental health problems
without a psychological evaluation and diagnosis &pypropriately trained mental health
professionals.

48. Education.—1) Every institution shall provide formal, non4ioal and life skill
education to all juveniles or children accordingtie age and ability, both inside the institution o
outside, as per the requirement.

(2) There shall be a range of educational opparamiincluding, mainstream inclusive
schools, bridge school, open schooling, non foreakication and learning and input from special
educators where needed.

(3) Wherever necessary, extra coaching shall beeragdilable to school going children in
the institutions by encouraging volunteer servimetying up with coaching centers.

49. Vocational Training.— (1) Every institution shall provide gainful and rker oriented
income generating vocational training to juvendeghildren.

(2) The institutions shall develop networking witecognized Institute of Technical
Instruction, Jan Shikshan Sansthan, GovernmenPardte Organization or Enterprises, Agencies
or nongovernmental organizations with expertisplacement agencies.

(3) Superintendent of the institution shall makasenable efforts for placement of children
of 16-18 years of age as an apprentice.

50.Recreation facilities.—{(1) A provision of guided recreation shall be magailable to
all juveniles or children in the institutions.

(2) It shall include indoor and outdoor games, mutglevision, picnics and outings, cultural
programmes and library.

(3) Every institution shall provide materials, togames in sufficient quantity to all children
for recreational activities.
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51. Institutional Management of juveniles or children.—1) The following procedure shall
be followed in respect of the newly admitted juleni

(a) receiving and search. The girl juvenile orla¢thshall be searched by a female
member of the staff, and both the girl and boyldhalsearched with due regard to
decency and dignity;

(b) disinfection and storing of juvenile's persopelongings and other valuables, entry
of belongings in a separate register;

(c) bath and haircut (unless prohibited by reljjo

(d) issue of toiletry items, new set of clothesdthng and other outfit and equipment
(as per scales);

(e) medical examination and treatment where nacgsmnd in case of every juvenile
suspected to be suffering from contagious or infestdiseases, mental ailments or
addiction;

(f) segregation in specially earmarked dormitoeesvards or hospitals in case of a
child suffering from contagious disease requiripgaal care and caution;

(g) attending to immediate and urgent needs @f jiveniles like appearing in
examinations, interview, letter to parents, perspnablems and verification by the
superintendent of age of juvenile as per ordehefBoard or the Committee.

(2) Every newly admitted juvenile or child shall &éotted a case worker from amongst the
probation officers or child welfare officers or pessionally trained social workers or counselors
attached to the institution or professionally temirvoluntary social workers or counselors.

(3) Every newly admitted juvenile shall be famiimd with the institution and its
functioning and shall receive orientation in thiédwing areas:

(a) personal health, hygiene and sanitation;

(b) institutional discipline and standards of bebay, respect for elders and teachers;
(c) daily routine, peer interaction, optimum usealefelopmental opportunities; and
(d) rights, responsibilities and obligations witlie institution.

(4) The designed officer shall enter the name ef jtivenile or child in the Admission
Register and allocate appropriate accommodatidhtyac

(5) The photograph shall also be taken immediatetyrecords and the case worker or
probation officer or welfare officer shall begiretmvestigation and correspondence with the person,
the juvenile or child might have named.

(6) The Superintendent shall see that the persbekingings of the juvenile or child
received by the institution is kept in safe custaahyl recorded in the Personal Belonging Register
and the item must be returned to the juvenile ddabhen he leaves the institution.

(7) The educational level and vocational aptitutiéhe juvenile admitted, may be assessed
on the basis of test and interview conducted byté&aeher, the workshop supervisor and other
technical staff and necessary linkages may alsoesftablished with outside specialists and
community-based welfare agencies, psychologistctpayrist, child guidance clinic, hospital and
local doctors, open school or Jan Sikshan Sansthan.

(8) A case history of the juvenile or the child aded to an institution shall be maintained
as perForm XX, which shall contain information regarding his isecultural and economic
background and this information may invariably lmlected through all possible and available
sources, including home, parents or guardians, @mapl school, friends and community.

(9) A well conceived programme of pre-release piagand follow up of cases discharged
from special homes shall be organized in all io8ohs in close collaboration with existing
governmental and voluntary welfare organizations.

(10) In the event of a juvenile or child leavingetlnstitution without permission or
committing an offence within the institution, th&armation shall be sent by the Superintendent of
the concerned institution to the police and theiligmf known; and the detailed report of
circumstances along with the efforts to trace tineiile or child where the juvenile or child is
missing, shall be sent to the Board or the Commitis the case may be.

(11) An individual care plan for every juvenile cohild in institutional care shall be
developed with the ultimate aim of the child berababilitated and re-integrated based on their case
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history, circumstances and individual needs andritiwidual care plan shall be based on following
guidelines:

(&) the Superintendent along with the child welfafficer or case worker, or social
worker shall prepare an individual care plan fogrg\child in an institution
within one month of his admittance as per FOtHi ;

(b) all care plans shall include a plan for thespile’s or child’s restoration,
rehabilitation, reintegration and follow-up;

(c) the care plan shall be reviewed quarterlyheyNlanagement Committee set up
under rule 62 of these rules for appropriate dgaraknt and rehabilitation
including options for release or restoration toifgrar sponsorship or foster
care or adoption;

(d) juveniles or children shall be consulted whittermining their care plan;

(e) continuity of care plan shall be ensured wesaof transfer or repatriation or
restoration.

52. Prohibited Articles.—No person shall bring into the institution the doling prohibited
articles, namely:

(a) fire-arms or other weapons, whether requilicgnse or not (like knife, blades,
lathe, spears and swords);

(b) alcohol and spirit of any description;

(c) bhang, ganja, opium or other narcotics or peyropic substances;

(d) tobacco, cigarette, gutkha; or

(e) any other article specified in this behalfthg State Government by a general or
special order.

53. Articles found on search and inspection.-2) The Superintendent shall see that every
juvenile received in the institution is searchedthaut adversely affecting the dignity of the
juvenile, his personal belongings inspected andeyar any valuables found with the juvenile is
kept in the safe custody of the Superintendenteffin-charge.

(2) The girls shall be searched by a female merab#re staff and both the girls and boys
shall be searched with due regard to decency amdltyli

(3) In every institution, a record of money, vallgsband other articles and found with a
juvenile shall be maintained in the “Personal Bglogs Register”.

(4) The entries made in the Personal BelongingssRagrelating to each juvenile, shall be
read over to juvenile in the presence of a witne$mse signature shall be obtained in token of the
correctness of such entries and it shall be cosigteed by the Superintendent.

54. Disposal of articles.—The money or valuables belonging to a juvenile ikexk or
retained in an institution shall be disposed dhim following manner, namely:

(a) on an order made by the competent authority ineespf any juvenile, directing the
juvenile to be sent to an institution, the Superident shall deposit such juvenile's
money together with the sale proceeds in the malamgdown from time to time in
the name of the juvenile;

(b) the juvenile’s money shall be kept with the Superident and valuables, clothing,
bedding and other articles, if any, shall be kadfe custody;

(c) when such juvenile is transferred from one ingtitutto another, all his money,
valuables and other articles, shall be sent alorith whe juvenile to the
Superintendent of the institution to which he hasrbtransferred together with a full
and correct statement of the description and egtitngalue thereof;

(d) at the time of release of such juvenile, the vakmland other articles kept in safe
custody and the money deposited in name of thenjlesghall be handed over to the
juvenile or the child himself or the parent or giian, as the case may be, with an
entry made in this behalf in the register and siigmgthe Superintendent;

(e) when a juvenile in an institution dies, the val@alind other articles left by the
deceased and the money deposited in the name givtbrile shall be handed over
by the Superintendent to any person who establisiseslaim thereto and executes
an indemnity bond;
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(f) a receipt shall be obtained from such person feingareceived such valuables and
other articles and the amount;

(9) if no claimant appears within a period of six manfiom the date of death or escape
of such juvenile, the valuables and other artidled amount shall be disposed of as
per the decision taken by Management Committeeseinder Rule 56 of the rules.
Any money shall be deposited in the Fund as de=dito Section 61 of the Act.

55. Maintenance of case file. -€1) The case file of each juvenile and child shall
maintained in the institution containing the feliog information;

(a) report of the person or agency who producedu¥enile before the Board;

(b) Superintendent’s, probation officer's or chiklfare officer’'s, counselor's and
caseworker’s reports;

(c) information from previous institution, if any;

(d) report of the initial interaction with the jewile, information from family members,
relatives, community, friends and miscellaneousrimftion;

(e) source of further information;

(f) observation reports from staff members;

(g) regular health status reports from Medical €fifi drug de-addiction progress
reports, progress reports vis-a-vis psychologi@lnselling or any other mental
health intervention, where applicable;

(h) Intelligence Quotient (1.Q) testing, aptitu@sting, educational or vocational tests;

() social history;

() summary and analysis by case-worker and Sofesrilent;

(K) instruction regarding training and treatmentogsgaemme and about special
precautions to be taken;

() leave and other privileges granted;

(m) special achievements and violation of ruleany;

(n) quarterly progress reports;

(o) individual care plan, including pre-releasegsgamme, post release plan and follow-
up plan as prescribed Form XXI ;

(p) leave of absence or release under supervision;

(q) final discharge;

(r) follow-up reports;

(s) annual photograph;

(t) case history duly filled in prescrib&brm XX;

(u) follow-up report of post release cases asdpection of the competent authority if
any; and;

(v) remarks.

(2) All the case files maintained by the instiins and the Board or Committee shall, as far
as possible, be computerized and networked sditeatata is centrally available to the State aed th
District Child Protection Unit and the State Govesant.

56. Management Committee.—€1) Every institution shall have a Management Cotteai
for the management of the institution and monirthe progress of every juvenile and child,
constituted through an order of the concerned Disthild Protection Unit.

(2) In order to ensure proper care and treatmeperthe individual care plans, a juvenile or
child shall be grouped on the basis of age, nattiafence or kind of care required, physical and
mental health and length of stay order.

(3) The Management Committee shall consist ofdlewing persons:

() District Child Protection Officer (District Glal Protection Unit)- Chairperson

(i)  Superintendent- Member-Secertary

(iif)  Probation officer or child welfare officer €ase Worker- Member

(iv) District Medical Officer-Member

(v) Psychologist or counselor- Member

(vi) Workshop supervisor or Instructor in Vocatibtfember

(vii) Teacher- Member
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(viii) Social Worker Member of Juvenile Justice Bdbaor Child Welfare Committee-
Member
(ix) A Juvenile or child representative from eawfhthe Children’s Committees (on a
monthly rotation basis to ensure representatignwaniles of children from all age
groups)-Member
(x) A representative from senior citizen forum amdResident welfare Association-
Member
(xi) One Non-government organization Represergativember
(4) Where voluntary organization are involved irowding professional and technical
services like education, vocational training, p®gdtial care, mental health intervention and legal
aid, the Management Committee may invite four re@néatives of such voluntary organization as a
special invitee to the Management Committee megting
(5) In the district where District Child Protectiddnit is not constituted, the District
Magistrate shall be the Chairperson of this conaaitt

(6) (a)

The Management Committee shall meet apiéetly as possible but at least once

in every three months to consider and review;-

(i)

(i)
(iif)
(iv)
V)

(vi)
(vii)
(vii)
(i)

(x)

(xi)

(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)

(xviii)
(xix)

custodial care or care in the institution, himg, area of activity and type of
supervision or interventions required;

medical facilities and treatment;

food, water, sanitation and hygiene condigp

mental health interventions with the juvesikend children;

individual problems of juveniles and childrgprovision of legal aid services
and institutional adjustment, leading to the quérteeview of individual care
plans;

vocational training and opportunities for dayment;

education and life skills development progiraes;

social adjustment, recreation, group wodtigties, guidance and counseling;
review of progress, adjustment and modifieatof residential programmes to
the needs of the juveniles and children;

planning post-release or post-restoration béitation progamme and follow-up
for a period of two years in collaboration witheaftare services;

pre-release or pre-restoration preparation;

release or restoration;

post release or post-restoration follow-up;

minimum standards of care, including infrasture and services available;
daily routine;

community participation and voluntarism imetresidential life of children such
as education, vocational activities, recreation lamioby;

oversee that all registers as required untle Act and rules are maintained by
the institution, check and verify these registeltdy stamped and signed in the
monthly review meetings;

matters concerning the Children’s Commitse

any other matter which the Superintendeny ifilee to bring up.

(b) The Superintendent shall file a quarterly pesg report of every juvenile or child
in the case file and send a copy to the DistridgtdJArotection Unit and Board or
Committee, as the case may be.
(7) The Management Committee shall set up a comiptaid redressal mechanism in every
institution and a Children’s Suggestion Box shallibstalled in every institution at a place easily
accessible or rooms or dormitories of the children.

(8)(a)

The Children Suggestion Box, whose key Ishahain in the custody of the

Chairperson of the Management committee, shallHeeled every week by the
Chairperson of the Management committee or hisemsgntative from District
Child Protection Unit, in the presence of the mersbef the Children’s
Committees.
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(b) If there is a problem or suggestion that rezpiiimmediate attention, the
Chairperson of the Management Committee shallfoathn emergency meeting of
the Management Committee to discuss and take reagesstion.

(© The quorum for conducting the emergency megstishall be five members,
including two members of Children’s Committees, i@berson of the Management
Committee, Member of Child Welfare Committee or Bward as the case may be
and the Superintendent of the institution.

(d) In the event of a serious allegation or commplagainst the Superintendent of the
institution, he shall not be part of the emergenweting and another available
member of the Management Committee shall be indludéis place.

(e) All suggestions received through the suggedtimx and action taken as a result of
the decisions made in the emergency meeting arrantiquired to be taken shall be
placed for discussion and review in the quarterlgeting of the Management
Committee.

(9) A Children’s Suggestion Book shall be maintdin@ every institution where the
complaints and action taken by the Management Ctiesnare duly recorded and such action and
follow up shall be communicated to the Children’'sn@nittees after quarterly meeting of the
Management Committee.

(10) The Board or Committee shall review the Cleilds Suggestion Book at least once in
six months.

57. Children’'s Committees.-1) Superintendent of every institution for juvesl or
children shall facilitate the setting up of Childi® Committee for three different age group of
children, viz., 6-10 years, 11-15 years and 16-&8ry and these Children’s Committee shall be
constituted solely by children. There may be clegnand hygiene committee, education and
vocational training committee, sports and culta@hmittee, recreational committee etc.

(2) Such Children’s Committee shall be encourageubtticipate in following activities.-

(a) improvement of the condition of the instituijo

(b) reviewing the standards of care being followed

(c) preparing daily routine and diet scale;

(d) developing educational, vocational and re@oegtlans;

(e) supporting each other in managing crisis;

(f) reporting abuse and exploitation by peers carggivers;

(g) creative expression of their views throughlpagbers or newsletters or paintings
or music or theater;

(h) management of institution through the Managen@ammittee.

(3) The Superintendent shall ensure that the GildrCommittees meet every month and
maintain a register for recording its activitieslgroceedings, and place it before the Management
Committee in their quarterly meetings.

(4) The Superintendent shall ensure that the Gmldr Committees are provided with
essential support and materials including statyyrepace and guidance for effective functioning.

(5) The local voluntary organization or counsel@ynsupport the Children’s Committees in
the following:-

(a) selecting their leaders;

(b) conducting the monthly meetings;

(c) developing rules for the functioning of Chiddrs Committees and following it;

(d) maintaining records and Children’'s SuggestiBook and other relevant
documents;

(e) any other innovative activity.

(6) The Management Committee shall seek a repam the Superintendent on the setting
up and functioning of the Children’s Committeesjee these reports in their quarterly meetings
and take necessary action where required.

58 Rewards and Earnings. —The rewards to a juvenile or child, at such ratesnay be

fixed by the management of the institution fromeito time, shall be granted by the Superintendent
as an encouragement to steady work and good belnaauiad at the time of release, the reward shall
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be handed over after obtaining a receipt from @reqt or the guardian who comes to take charge of
the juvenile or child or juvenile or child himself.

59. Visits to and communication with juveniles or chien.— (1) The parents and
relatives of the juveniles or children shall beoa#d to visit at least twice in a month or in spéci
cases, more frequently at the discretion of theeBogendent as per the visiting hours laid down by
him, except where parents or relatives or guartiere been found to be responsible for subjecting
the juvenile or child to violence, abuse and exptan.

(2) The receipt of letters by the juveniles oddtan of the institution shall not be restricted
and they shall have freedom to write as many ketésr they like at all reasonable times and the
institution shall ensure that where parents, gaaglior relatives are known, at least one letter is
written by the juvenile or children every month fehich the postage shall be provided by the
institution.

(3) The Superintendent may peruse any letter writte or to the juvenile or children, and
may for the reasons that he considers sufficidtsecto deliver or issue the letter and forwarib it
the Committee after recording his reasons in a boaiatained for the purpose.

(4) The Superintendent shall, in special circuntanor as per orders of the Board or
Committee, allow a juvenile or child to make teleplt communication with his parents or
guardians or relatives.

60. Death of a juvenile or child.—On the occurrence of any case of death or suicidmi
institution the procedure to be adopted shallderaler: -

(1) In the event of an unnatural death or suicide pfvanile or child in an institution it is
imperative for the institution to ensure that aguest and post-mortem examination is held at the
earliest.

(2) In case of natural death or due to illness of &fle or child, the Superintendent shall
obtain a report of the Medical Officer stating tteuse of death and a written intimation about the
death shall be given immediately to the State Guwent, nearest Police Station, the Board or
Committee, the State Commission for the Proteatio€@hild Rights, District Child Protection Unit
or State Child Protection Unit or any other coneérrmuthority and the parents or guardians or
relatives of the juvenile or child.

(3) Whenever a sudden or violent death or death froimid®u or accident takes place,
immediate information shall be given by the casekeoor probation officer or welfare officer to
the Superintendent and the Medical Officer and Sperintendent shall immediately inform the
nearest police station, Board or Committee andnparer guardians or relatives of the deceased
juvenile or child.

(4) If a juvenile or child dies within twenty four hauof his admission to the institution, the
Superintendent of the institution shall report thatter to the Officer in charge of the Police $tati
having jurisdiction and the District Medical Officer the nearest Government Hospital and the
parents or guardians or relatives or such juvenilehild without delay.

(5) The Superintendent shall also immediately givemation to nearest Magistrate
empowered to hold inquests and to the Board dnesdse may be the Committee.

(6) The Superintendent and the Medical Officer at thetitution shall record the
circumstance of the death of the child and senebart to the concerned Magistrate, the Officer in
charge of the police station having jurisdictiome tCommittee and the District Medical Officer or
the nearest government hospital where the dead didite juvenile or child is sent for examination,
inspection and determination of the cause of daaththe Superintendent and the Medical Officer
shall also record in writing their views on the sawf the death and submit it to the concerned
Magistrate and the Officer in charge of the po$itation having jurisdiction.

(7) The Superintendent and the Medical Officer shalkenthemselves available for any
inquiries initiated by the police or the Magistratencerning the cause of death and other details
regarding such juvenile or child.

As soon as the inquest is held, the body shallameléd over to the parents or guardian or
relatives or, in the absence of any claimant, éiserites shall be performed under the supervigion
the Superintendent in accordance with the knowgiogl of the juvenile or child.
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61. Abuse and exploitation of the juvenile or child.H2) Every institution shall ensure the
observance of the Protocol for prevention and ptaie of children from abuse, exploitation and
neglect and maltreatment within the institutioas,prescribed by the State Government from time
to time.

(2) Superintendent of the institution shall enstimat there is no abuse, neglect and
maltreatment and this include the staff being awafewhat constitutes abuse, neglect and
maltreatment as well as early indicators of abnsglect and maltreatment and how to respond to
these.

(3) The following action shall be taken in the evehany physical, sexual or emotional
abuse, including neglect of juveniles and childrean institution by those responsible for care and
protection:-

(i) the incidence of abuse and exploitation or ange must be reported by any staff
member of the institution immediately to the Supemdent;

(i) when an allegation of physical, sexual or ¢immmal abuse comes to the knowledge
of the Superintendent, a report shall be placedrbethe Board or Committee,
who in turn, shall order for special investigation.

(i) the Board or Committee shall direct the Ibpmlice station or Special Juvenile
Police Unit to register a case, take due cognizasfceuch occurrences and
conduct necessary investigations;

(iv) the Board or Committee shall take necess#éepssto ensure completion of all
inquiry and provide protection, legal aid as well@unseling to the juvenile or
child victim;

(v) the Board or Committee shall transfer suchugenmile or child to another
institution or place of safely or fit person;

(vi) in the event of any other crime committedr@spect of juveniles or children in
institutions, the Board or committee shall take ripgnce and arrange for
necessary investigation to be carried out by tlwallpolice station or Special
Juvenile Police Unit;

(vii) the superintendent of the institution shalsa inform the chairperson of the
Management Committee and place a copy of the repiothe incident and
subsequent action taken before the Management Qitaenmi its next meeting;

(viii) the Board or Committee may consult Children’s Cotteniset up in each
institution to enquire into the fact of abuse ardl@itation as well as seek
assistance from relevant voluntary organizatiohddcights experts, mental
health experts or crisis intervention centres ialidg with matters of abuse and
exploitation of juveniles or children in an institan.

62. Mode of dealing with Child suffering from dangeus diseases or mental health
problems. —(1) When a child kept in an institution under ghevisions of the Act or under care of
a fit person or a fit institution is found to beffening from a disease or physical or mental health
problems requiring prolonged medical treatment ®rfound addicted to a narcotic drug or
psychotropic substance, the child shall be trarsfieby an order of the competent authority to an
approved place set up for the purpose for the nmedeaiof the term for which he has to be kept in
custody under the order of the competent authoritipr such period as may be certified by medical
officer to be necessary for the proper treatmemtheifchild.

(2) Where it appears to the authority ordering ttansfer of the child under sub rule (1)
above that the child is cured of disease or phisicanental complaint the child is still liable be
kept in custody, order the person having chargetw to the institution or fit person from which or
from whom he was transferred or if the child’s éslanger required to be kept in home, order him to
be discharged.

(3) Where action has been taken under sub-rulen(ttje case of a child suffering from an
infectious or contagious disease, the authority e@mgred under the sub rule before restoring the
said child to his parent or to the guardian, ascme may be, where it is satisfied that such ctio
will be in the interest of the said child, call upparents or the guardian, as the case may be, to
satisfy it that such parents or guardian not reanhthe child.
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(4) Where there is no organization either withia phrisdiction of the competent authority,
or nearby District or State for care and protectdrjuveniles or children suffering from serious
psychiatric or physical disorder and infection reguired under Section 58 of the Act, the child or
the juvenile shall be referred to a suitable placenstitution, as it may deem fit to cater to the
special needs of such juveniles or children.

63. Leave of absence of a juvenile or child&) A juvenile or child in an institution may
be allowed to go on leave of absence or releasddrwsupervision for examination or admission,
special occasions like marriage or emergencieddidah or accident or serious illness in the family

(2) While the leave of absence for short periodegelty not exceeding seven days
excluding the journey time may be recommended byStiperintendent, but granting of such leave
shall be by the Board or Commiittee.

(3) The parents or guardian of the juvenile @ 8uperintendent on behalf of the juvenile
or child may submit an application to the BoardCmmmittee requesting for relieving the juvenile
or child on leave, stating clearly the purposetlierleave and the period of leave.

(4) While considering the application of leaveatifsence, the Board or Committee shall
hear the juvenile or child or the parents or guargliof the juvenile or child and if the Board or
Committee considers that granting of such leawe iBe interest of the juvenile or child, appropgia
order shall be made and the Board or Committee gatiyfor a report from the probation officer or
child welfare officer in case the preliminary infioation gathered from the juvenile or child or
concerned parent or guardian is not sufficientHierpurpose.

(5) While issuing orders sanctioning the leavalodence or relieving under supervision, as
the case may be, the competent authority shall iorerthe period of leave and the conditions
attached to the leave order, and if any of theselitons are not complied with during the leave
period, the juvenile or child may be called backhte institution.

(6) The parent or guardian shall arrange to edbertjuvenile or child from and to the
institution and where this is not possible, the Simgendent may arrange to escort the juvenile or
child to the place of the family and back. In ctee parents or guardian is willing to arrange dscor
but does not have requisite financial means, theefutendent shall arrange for the traveling
expenses as admissible under the rules.

(7) If the juvenile or child runs away from therfdy during the leave period, the parent or
guardian is required to inform the Superintenddrthe institution immediately, and try to trace the
juvenile or child and if found, the juvenile or khishall be brought back to the institution
immediately.

(8) If the juvenile or child is not found within sty four hours, the Superintendent shall
report the matter to the nearest police station amsking person’s bureau, but no adverse
disciplinary action shall be taken against the juleeor child and procedure laid down under the Act
shall be followed.

(9) If the parent or guardian does not take pragaee of the juvenile or child during the
leave period or does not bring the juvenile or cthobck to the institution within the stipulated
period, such leave may be refused on later occasion

(10) If the juvenile or child does not return teetinstitution on expiry of the sanctioned
leave, the Board or Committee shall refer the ¢ageolice for taking charge of the juvenile and
bring him back to the institution.

(11) The period of such leave shall be counted@ateof the period of stay in the
institution and the time which elapses after thieifa of a juvenile to return to the institutionttiin
the stipulated period, shall be excluded while cotimg the period of his stay in the institution.

64. Inspection. —(1)The State Government shall constitute Statefribisor City level
inspection committee on the recommendation of Sele€Committee, constituted under Rule 89 of
these rules, for a period of 3 years.

(2) The inspection committee shall visit and overiee conditions in the institutions and
appropriateness of the processes for safety, wéilgband permanence, review the standards of care
and protection being followed by the institutiotsk out for any incidence of violation of child
rights, look into the functioning of the Managemé&ummittee and Children’s Committees set up
under Rules 56 and 57 of these rules and give pppte directions.




ER I5Te (IFMTYROT), 24 AgFET 2015 135

(3) The team shall also make suggestions for ingrent and development of the
institution.

(4) The team shall consist of seven members wiphesentation from the Judiciary/State
Government, local authority, the Board or Committibe State Commission for the Protection of
Child Rights or the State Human Rights Commissioredical and other experts, voluntary
organizations and reputed social workers.

(5) The inspection shall be carried out at leasedn every three months.

(6) The inspection visit shall be carried out by less than three members.

(7) The team shall visit the institutions eithergsjor intimation or make a surprise visit.

(8) The team shall interact with the children dgrthe visits to the institution, to determine
their well being and uninhibited feedback.

(9) The follow up action on the findings and sudmesof the children shall be taken by all
concerned authorities.

(10) The action taken report, finding and suggestifsom the Inspection Committee shall
be sent to the District Child Protection Unit ahd State Government.

65. Social Audit—(1)The State Government shall monitor and evaltremplementation
of the Act annually by reviewing matters concerniegfablishment of Board or Committee or
Special Juvenile Police Unit where required, fumttig of Board or Committee or Special Juvenile
Police Unit, functioning of institutions and staffinctioning of adoption agencies, child friendly
administration of juvenile justice and any othertteraconcerning effective implementation of the
Act in the State.

(2) The Social audit shall be carried out with sap@and involvement of organizations
working in the field of mental health, child camdgprotection and public accountability.

66. Restoration and Follow-up— (1) The order for restoration of the juvenile oildishall
be made by the Board or Committee on the basisfairdearing of the juvenile or child and his
parents or guardian, as well as on the reportee@Probation Officers or Child Welfare Officers or
non-governmental organizations directed by the @aarCommittee to conduct the home study and
any other relevant document or report brought leettve Board or Committee for deciding the
matter.

(2) The Board or Committee shall send a copyefrestoration order along with a copy of
the order for escort as pEorm XXII to the District Child Protection Unit or State @onment
who shall provide funds for restoration of the joNe or child.

(3) Every restoration shall be planned for as paithe individual care plans prepared by
the case-workers or counselors or child welfareef§ or probation officer, as the case may be, and
shall be based on the review and recommendatiotiedflanagement Committee set up under Rule
56 of these rules.

(4) Besides police, the Board or Committee mak selaboration with non-governmental
organizations to accompany juveniles or childrecklia their family for restoration.

(5) In case of girls, the juvenile or child shadicessarily be accompanied by female escorts.

(6) The expenses incurred on restoration of arjieeor child, including travel and other
incidental expenses, shall be borne by the Dis@itild Protection Unit or State Government, if
directed by the competent authority.

(7) When a juvenile or child expresses his unagifiess to be restored back to the family,
the Board or Committee shall make a note of itsnrécords in writing and such juvenile or child
shall not be coerced or persuaded to go back tdatindy, particularly if the social investigation
report of the child welfare officer or probatiorfioér establishes that restoration to family may no
be in the best interest of the juvenile or child ibthe parents or guardians refuse to accept the
juvenile or child back.

(8) A follow-up plan shall be prepared as part log individual care plan by the Child
Welfare Officers or Probation Officers or non-gaweental organizations assigned by the Board or
Committee to assist in restoration of the child.

(9) A quarterly follow up report shall be submittéal the Board or Committee by the
concerned Child Welfare Officer or Probation Offioe non-governmental organization for a period
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of two years with a copy to the superintendenthef institution from where the juvenile or child is
restored.

(10) The follow up report shall clearly state sttoa of the juvenile or child post restoration
and the juvenile’s or child’s needs to be met bgt&tGovernment in order to reduce further
vulnerability of the juvenile or child.

(11) The Superintendent shall file the follow upa# in the case-file of the juvenile or child
and place the report before the Management Conenitt¢ up under Rule 56 of these rules in its
next meeting.

(12) The Superintendent shall also send a coplefdllow up reports to the District Child
Protection Unit.

(13) Where a follow up in not possible due to urlakdlity of government functionaries or
non-governmental organizations, the concerned iBisiChild Protection Unit shall provide
necessary assistance and support to the conceosed Br Committee.

67. Visitor's Book.— (1) A Visitor's Book shall be maintained, in evanmgtitution, in which
the person visiting the home shall record the détais visit with remarks or suggestions, which he
may think proper.

(2) The Superintendent shall forward a copy ofrgv@&ich entry to the District Child
Protection Unit or Director of Social Welfare, wiguch remarks as he may desire to offer in
explanation or otherwise; and thereon, the destghauthority shall issue such orders as he may
consider necessary.

68. Maintenance of Registers.—¥he Superintendent shall maintain in his officejisters
and forms, as required by the Act and as spechiiethese rules made thereunder and the list of
registers or files or books to be maintained smatimally comprise of,-

(@) Admission and discharge register;

(b) Supervision register;

(c) Medical file or medical report;

(d) Nutrition diet file;

(e) Stock register;

() Log book;

(g) Order book;

(h) Meeting book;

() Cash book;

() Budget statement file;

(K) Inquiry report file;

() Individual case file with individual care plan
(m) Children’s suggestion book;

(n) Visitor's book;

(o) Staff movement register;

(p) Personal belongings register;

(q) Minutes register of Management Committee;
() Minutes register of Children’s Committees;
(s) Attendance register for staff and juvenileshutdren;
(t) complaint & action taken report register; and
(u) rewards & punishment register of inmates.

69. Personnel or Staff of a Home. —1) The personnel strength of a home and the number
of posts in each category shall be determined &ystate Government.

(2) The institutional organizational set up shallfixed in accordance with the size of the
home, the capacity, workload, distribution of fuoos and requirements of programmes.

(3) The whole-time staff in a home may consist ap&intendent, Probation Officer (in
case of Observation home or Special home), Cas&ao(in case of Children's home or shelter
home or after care organization), Counselor, Educafocational Training Instructor, Medical
Staff, Administrative staff, Care Takers, volunteestore keeper, cook, helper, washerman, safai
karamchari, gardener as required.
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(4) The part-time staff, shall include PsychiatrRsychologist, Occupational therapist, and
other professionals as may be required from tintete.

(5) The staff of the home shall be subject to a@nand overall supervision of the
Superintendent who by order, shall determine tkeiecific responsibilities and shall keep the
concerned authority informed of such orders madhitmyfrom time to time.

(6) The duties and responsibilities of the stafflemthe Superintendent shall be fixed in
keeping with the statutory requirements of the Act.

(7) The staff shall be appointed in accordance wfite rules prescribed by the State
Government.

(8) The suggested staffing pattern for an insttutivith a capacity of 50 juveniles or
children could be as mentioned below:-

Sl. Staff/Personnel No. of Posts
1 Officer-in-Charge (Superintendent) 1
2 Counsellor 1
3 Probation Officer or Case Worker 1
4 House Mother or House Father (one for every 25ioéil) 2
5 Educator (voluntary or part time) 1
6 PT Instructor cum Yoga Trainer (voluntary or parie) 1
7 Doctor (voluntary or part time) 1
8 | Art and Craft-cum- Music Teacher (voluntary or parte) 1
9 Paramedical staff 1
10 | Store-keeper cum Accountant 1
11 | Cook 1
12 | Helper 1
13 | Housekeeping staff 2
14 | Security Guards 3

Total 18

(9) In case of institutions housing infants or dréin up to 12 years of age or physically or
mentally challenged ones provision for ayahs amedrpadical staff shall be made as per the need.

70. Duties and responsibilities of Superintendent of arstitution.—(1)The Superintendent
shall have the primary responsibility of maintagithe institution and shall stay within the
institutional premises to be readily available ad when required by the juvenile or children arel th
staff and in case where an accommodation is nataé@ within the institutional premises, the
Superintendent shall stay at a place in close prigyito the institution till such time that such an
accommodation is made available within the ingotut

(2) The general duties and functions of the Supemofent shall include:

(a) compliance with provisions of the Act and thkes and orders made there under;

(b) compliance with the orders of the Board or Guttee;

(c) providing homely atmosphere of love, affecticare, development and welfare
for juveniles or children;

(d) maintaining minimum standards of care in tifution.

(e) proper maintenance of buildings and premises;

(f) security measures and periodical inspectinaluiding daily inspection and rounds
of the institution, proper storage and inspectidérfoond stuffs as well as food
being served;

(g) supervision and monitoring of juvenile’s oildren’s discipline and well being;
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(h)

(i)

()
(k)
(
(m)
(n)
(0)
(P)
(@)

(r)
(s)
(t)

(u)
(v)

(w)
(x)

v)

(2)

planning, implementation and coordination ofl @hstitutional activities,
programmes and operations, including training amdtment programmes or
correctional activities as the case may be;

prompt action to meet emergencies includingutar fire drills and evacuation
plan;

ensuring accident and fire preventive measuidsn the institutional premises;
stand by arrangements for water storage, pplegrt, emergency lighting;

careful handling of plants and equipments;

segregation of a juvenile or child sufferimgrh contagious or infectious diseases;
observance and follow up of daily routine;

filling of monthly report of juvenile or chilgh the case file;

organize local and national festivals in thetitution;

organize recreational activities includingp#i or excursions or picnics for
juveniles or children;

preparation of budget and control over finahanatters;

allocation of duties to personnel;

supervision over office administration, incling attending to personnel welfare
and staff discipline;

prompt, firm and considerate handling of alcgblinary matters;

organize the meetings of the Management Cotemiaind provide necessary
support;

maintenance of all documents and registersirequnder the Act and the rules;
liaison, coordination and cooperation with thestrict Child Protection Unit or
State Government as and when required; and

coordination with the legal officer in the Bist Child Protection Unit to ensure
that every juvenile is legally represented and jpled free legal aid and other
necessary support or, where the District Child éatxdn Unit has not been set up,
services of the District or State Services Autlyashall be made available.
organize children committee meetings and pl@viecessary support.

(3) The Superintendent also have the other dlikies

(i)
(i)
(iif)

(iv)

(v)

(Vi)
(vii)

(vii)

to ensure the Rights of child in all possibtanner within the frame of these rules
and regulations;

he shall exercise control over the staff amall issue instructions for the smooth
and effective functioning of the institutions;

the Superintendent shall ensure that all staff are discharging their duties in
accordance with the rules and regulations and thielren are provided with
quality and quantity of food, educational and vawal training in accordance
with the aptitude and need base of the childrentrobover budget and accounts,
financial management of the institution, proposganphnd non-plan schemes for
the further development of the institution;

the Superintendent of the institution shale lhe custodian of important
confidential documents, deeds, agreements, persileal of staff, valuable
articles of children etc;

the Superintendent shall be responsible fée sinking water, proper sanitary
and hygienic conditions in the institution, propealth care of children/juveniles
etc;

the Superintendent shall pay surprise viattéeast once in fortnight during night
and ensure that the institutional managementdéeintrol and vigil during night;

the Superintendent shall nurture a congem&htionship among inmates and
convene the meetings of various committees and umintthe proceedings and
supervise that the decisions of the Committeesngoiemented effectively;he

shall be responsible for evolving a rehi#htion plan for every child.
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71. Duties of Deputy Superintendert- The duties and responsibilities of Deputy
Superintendent will be as follows:-

(@) Custodian of placement orders.

(b) Supervision of food preparation, food distributimmd maintenance of related
records etc.

(c) To conduct open house meeting with children anifl &ta&ncourage children’s
participation in the activities.

(d) To conduct interviews with parents of children amdgulation of
communication of children with outsiders.

(e) To facilitate the children to participate in semmgacultural progammes,
meetings etc.

()  Monitor the application of positive reinforcememgnitive restructuring,
prepare a status report in consultation with thesegarents or wardens.

() To monitor the supply of external eatables if amppdied to children by
parents.

(h)  Custodian of clothing and bedding being supplie@hddren’s Home.

(i) Organization of camps, picnics, cultural programmestra- curricular
activities like Scouts, Red Cross work etc

() To see that the protective and developmental righthildren are ensured.

(k)  Ensuring that the children’s need of food and clr#amet as per standard..

(D  Ensuring the cleanliness of the premises and nmaante of physical
infrastructure including provisions of water andatticity etc.

(m) Any other duties and responsibilities assigned H®y $uperintendent. In the
absence of the post of Deputy Superintendent thk shwall be performed by
the Superintendent.

CHAPTER - VII
MISCELLANEOUS

72. Recognition of fit persons or fit institutior— (1) Any individual who is willing
temporarily to receive a juvenile or child in nesfccare, protection or treatment for a period ay ma
be necessary, may be recognized by the compettwiray as a fit person after due verification of
their credentials and reputation.

(2) Any suitable place or institution, the managewhich is willing temporarily to receive a
juvenile or child in need of care and protectiondmeriod as may be necessary, may be recognized
by the State Government as a fit institution onrtdfemmendation of the competent authority.

(3) An institution recognized as a fit institutiosisall—

(a) meet the standards of care laid down in theaAd the rules made thereunder;

(b) have the capacity and willingness to meetdiamdards of care laid down in the
Act and the rules;

(c) receive and provide basic services for caré protection of the juveniles and
children;

(d) prevent subjection of juvenile or child to afgrm of cruelty or exploitation or
neglect; and

(e) abide by the orders of the competent authority

(4) A list of fit institutions approved by the StaGovernment shall be kept in the office of
the Board and the Committee.

(5) A fit institution with collateral branches magnd the juvenile or child placed therein by
an order of the competent authority to any of itanches after seeking permission from the
competent authority.

(6) Before declaring any person as a fit persarecommending an institution as a fit
institution, the competent authority shall hold @unguiry and only on being satisfied, recognition
shall be given.
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73. Certification or recognition and transfer of Manageent of Institutions and After
Care Organizations.—(1) Any organization requiring certification undgre Act shall make an
application together with a copy each of the rubs®-laws, articles of association, list of members
of the society or the association running the ogion, office bearers and a statement showing the
status and past record of specialized child candces provided by the organization, to the State
Government, along with a copy to competent authofihe state government shall after getting
verified the provisions made by the organization tlee boarding and lodging, general health,
educational facilities, vocational training and atreent services may grant certification or
recognition for a maximum period of 3 years atnaeti under Sections 8, 9, 34, 37, 41 or 44 of the
Act, as the case may be, on the condition thabthanization shall comply with the standards or
services as laid down under the Act and the rulesiéd there under, from time to time and to
ensure an all round growth and development of jieem child placed under its charge.

(2) Any organization desiring recognition under thet shall make an application to the
District Child Protection Unit or any other authgrprescribed by the State Government from time
to time. The competent authority, within a monthreteipt of the application, shall after due
inquiry, recommend or advise the state governnm@ngudch recognition.

(3) The State Government may, transfer the manageaieany State run institution under
the Act to a voluntary organization, who has thpacédty to run such an institution; and certify or
recognize the said voluntary organization as an8titution to own the requisite responsibilities
under a Memorandum of Understanding for a specpisibd of time.

(4) The State Government may, if dissatisfied wlig conditions, rules, management of the
organization certified or recognized under the Attany time, by notice served on the manager of
the organization, declare that the certificateemognition of the organization, as the case may be,
shall stand withdrawn as from a date specifiechariotice and from the said date, the organization
shall cease to be an organization certified orgeized under Sections 8, 9, 34, 37,41 or 44 of the
Act, as the case may be:

Provided that the concerned organizasioall be given an opportunity of making a
representation in writing, within a period of tlirtdays, against the grounds of withdrawal of
certificate or recognition of that organization.

(5) The decision to withdraw or to restore theitiedte or recognition of the organization
may be taken, on the basis of a thorough invesbigdty the District Child Protection Unit or any
other authority prescribed by the State Government.

(6) On the report of the District Child Protectiomit or such other authority, the Officer-
in- charge of the institution shall be asked tovgltause so as to give an explanation within thirty
days.

(7) When an organization ceases to be an orgammzatertified or recognized under
Sections 8, 9, 34, 37,41 or 44 of the Act, the juiteeor the child kept therein shall, be transfene
some other institution of like nature, certifiedrecognized under Sections 8, 9, 34, 37, 41 orf44 o
the Act or discharged, in accordance with the miows of the Act and the rules relating to their
discharge and transfer by giving intimation of swtischarge or transfer to the Board or the
Committee, as the case may be.

74. Registration under the Act.—1) All institutional care services for children mreed of
care and protection, whether run by Governmentaduntary organization, shall get themselves
registered under sub-Section (3) of Section 3hefAct.

(2) All such institutions shall make an applicatibgether with a copy each of rules,
byelaws, memorandum of association, list of govegody, office bearers, balance sheet of past
three years, statement of past record of socigbulrlic service provided by the institution or
organization to the State Government, who shakrafterifying that provisions made in the
institution or organization for the care and prttat of children, health, education, boarding and
lodging facilities, if any, vocational facilitiesnd scope of rehabilitation, may issue a registnatio
certificate to such organization under sub-Sed{®rof Section 34 of the Act and as per this rule.

75. Grant in aid to certified or recognized organizatic— (1) An organization certified or
recognized or registered under Sections 8, 9, 34438 or 44 of the Act may during the period of
certification or recognition in force, may applyrfgrants in aid to the State Government for
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maintenance of children received by them undemptiogision of Act and for expenses incurred on
their education, treatment, vocational developmmmd rehabilitation; and the government may
sanction the amount as per availability of funds.

(2) The grants-in-aid shall not be admissible & thrganization is receiving grant in aid
under Orphanage Control Board or from foreign sesirc

(3) In case of transfer of management of governmemhomes under Sections 8, 9, 34, 37,
44, sub Section (3) of Section 34, sub Section d#)Section 44 of the Act to a voluntary
organization, the same budget which the Governmastspending on that home, shall be given to
the voluntary organization as grant-in-aid under Memorandum of Understanding signed between
both the parties describing their role and oblmyzi

76. Admission of outsiders.1) No stranger shall be admitted to the premisieshe
institution, except with the permission of the Sumendent or on an order from the Board or
Committee.

(2) In special cases, where parents or guardiave tnavelled a long distance from another
state or district, the Superintendent shall allawepts or guardians entry into the premises and a
meeting with their children, provided they possassper identification and are not reported to have
subjected the juvenile or child to abuse and esation.

77.1dentity Photos.—(1) On admission to a home established under theeiery juvenile
or child shall be photographed.

(2) One photograph shall be kept in the case filehe juvenile or the child, one shall be
fixed with the index card, a copy shall be kepaimalbum serially numbered with the negative in
another album, and a copy of the photograph slealdmt to the Board or Committee as the case
may be, as well as to the District or State Chilgt&ction Unit.

(3) In case of a child missing from an institutionin case of lost children received by an
institution, a photograph of the child with relevatetails shall be sent to the missing person’s
bureau and the local police station.

78. Police Officers to be in plain clothes.-While dealing with a juvenile or a child under
the provisions of the Act and the rules made ther@er, except at the time of arrest, the Police
Officer shall wear plain clothes and not the policéform to maintain friendly atmosphere.

79. Prohibition on the use of handcuffs and fetters.-.No child or the juvenile in conflict
with law dealt with under the provisions of the Aand the rules made there under shall be
handcuffed or fettered.

80. Procedure to be followed by a Magistrate not empmadeunder the Act. —1) When
any juvenile or child is produced before a Magistrather than Board or Committee, and the
Magistrate is of the opinion that such person jsvenile or child, he shall record his reasons and
send the juvenile or child to the appropriate compeauthority.

(2) In case of a juvenile produced before a Magistnot empowered under this Act, such
Magistrate shall direct the case to be transfewwate Board for inquiry and disposal.

(3) In case of a child in need of care and prodecgroduced as a victim of a crime before a
Magistrate not empowered under the Act, such Megistshall transfer the matter concerning care
and protection, rehabilitation and restorationhaf thild to the appropriate Committee.

81. Transfer.— (1) During the inquiry, if it is found that the jewile or child hails from a
place outside the jurisdiction of the Board or Cdttere, the Board or Committee shall order the
transfer of the juvenile or child and send a copyhe order to the State Government or State or
District Child Protection Unit, provided that:

()  such transfer is in the best interest of thespile or child;

(i)  no child shall be transferred or proposedéotransferred only on the ground that
the child has created problems or, has becomeculiffto be managed in the
existing institution or, is suffering from a chroror terminal illness or, on account
of disability;

(i) Such transfer shall only take place aftee tbompletion of evidence and cross
examination that may be required in a legal procegthvolving a juvenile or
child and the reasons for and circumstances of dtaisfer are recorded in
writing.
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(2) The State Government or State or District CRitdtection Unit shall accordingly:-

)] send the information of transfer to the appiaje competent authority having
jurisdiction over the area where the child is oedeto be transferred by the
Board or Committee; and

(i)  send a copy of the information to the Suptdent of the institution where the
child is placed for care and protection at the tohthe transfer order.

(3) On receipt of copy of the information from tBe¢ate Government or State or District
Child Protection Unit, the Superintendent shalhage to escort the child at government expenses to
the place or person as specified in the order.

(4) On such transfer, case file and records ofjukienile or child shall be sent along with
the juvenile or child.

82. Procedure for sending a juvenile or child outsidbe jurisdiction of the competent
authority.— (1) In the case of a juvenile or a child whose ady place of residence lies outside the
jurisdiction of the competent authority, and if tt@mpetent authority considers it necessary to take
action under Section 50 of the Act, it shall diragirobation officer or case worker or child wedfar
officer, as the case may be, to make enquiries teetfitness and willingness of the relative dreot
person to receive the juvenile or the child at tndinary place of residence, and whether such
relative or other fit person can exercise propee ead control over the juvenile or the child.

(2) Where a juvenile or child is ordered to be derthe ordinary place of residence or to a
relative or fit person, execution of a bond by jineenile or child without any surety, Form VI, is
necessary along with an undertaking by the saativel or fit person ifform V or Form IX as the
case may be.

(3) Any breach of a bond or undertaking or of bgitren under sub rule (2) of this rule, shall
render the juvenile liable to be brought before ¢henpetent authority, who may make an order
directing the juvenile to be sent to an institutibhome.

(4) Any juvenile or a child, who is a foreign natad and who has lost contact with his
family shall also be entitled for protection.

(5) The Juvenile or the child, who is a foreigniomaal, shall be repatriated, at the earliest, to
the country of his origin in coordination with thespective Embassy or High Commission.

(6) The Board or Committee shall keep the MinisifyExternal Affairs informed about
repatriation of every juvenile or child of foreigiationality carried out on the orders of the Board
Committee.

(7) A copy of the order passed by the competertaity under Section 50 of the Act shall
be sent to-

(a) The probation officer or child welfare officetho was directed to submit a report

under sub-rule (1) of this rule;

(b) The Probation Officer or child welfare officef,any, having jurisdiction over the

place where the juvenile or the child is to be sent

(c) The competent authority having jurisdiction otlee place where the juvenile or the

child is to be sent;

(d) The relative or the person who is to receiwejtivenile or the child,; and

(e) The approved escort by fax or any other inataus mode of communication.

(8) During the pendency of the order under sub-(@)eof this rule, the juvenile or the child
shall be sent by the competent authority to anreasen home or children’s home as the case may
be.

(9) Where the competent authority considers it digre to send the juvenile or the child
back to his ordinary place of residence under 8ed0, the competent authority shall inform the
relative or the fit person, who is to receive thegnile or the child accordingly and shall invibet
said relative or fit person to come to the hometat@ charge or the juvenile or the child on such
date, as may be specified by the competent aughorit

(10) The competent authority inviting the said tigkaor fit person under sub rule (8) of this
rule may also direct, if necessary, the paymeimetonade by the Superintendent of the home, of the
actual expenses of the relative or fit person’sney both ways, by the appropriate class and the
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juvenile’s or child’s journey from the home to ligdinary place of residence, at the time of sending
the juvenile or the child.

(11) If the relative or the fit person fails to cerno take charge of the juvenile or the child
on the specified date, the juvenile or the childlishe taken to his ordinary place of residencéhay
escort as decided by the competent authority atiteicase of a girl, at least one escort shall be a
female.

83. State Child Protection Unit.—1) The state government shall set up an office Sfade
Child Protection Unit with such officials and empdes as it considers necessary.

(2) Functions of the State Child Protection UnBesides the overall implementation of
various provisions of the Act and supervision ar@hitoring of the agencies and institutions setup
under the Act, the Unit shall be responsible fort, it limited to, the following specific functions

(a) setup, support and monitor the District ClRitdtection Units;

(b) represent as a member in the Selection Coenftir appointment of members of
Boards or Committees;

(c) prepare annual budget and facilitate for nesmgsand timely allocation of funds to
the Child Welfare Committee, Juvenile Justice Beaidistrict Child Protection
Units, Juvenile homes, or any other institutionag@encies to ensure their effective
functioning.

(d) documentation of all data related to childesmd units established under the Act,
publishing such reports as required from time tmeti development of IEC
(Information, Education, Communication) materials ather such materials for
awareness and sensitization, including documentaayerials on website, posters,
brochures etc;

(e) network and coordinate with all government atépents (state and central) to
build inter-sectoral linkages on child protectiosslies, including departments
dealing with health, education, social welfare,fas child labour, child marriage,
trafficking, abuse, child rights, police, judiciaridlV/AIDS etc. The Unit shall
coordinate with any other state units in the Statecreated for the welfare and
protection of children, including State level Adiopt Coordinating Agency, State
Adoption Resource Agency, Child Line, etc;

() network and coordinate with NGOs and civil imbg organizations working on the
issues related to children, including the processihthe NGO’s and civil society
organisation’s application for recognition, cedftion, registration or grant-in-aid;

(g) training and capacity building of all persoh(@@overnment and Non Government)
working under the Act and development of trainingnmmals and curriculum,
development of a list of resource persons and gafdin of such materials and
manuals for distribution among the stakeholders;

(h) establish minimum standards of Care and enstsreimplementation in all
institutions set up under the Act;

(i) review of the functioning of Committees;

() formulation and implementation of such scheraed programmes necessary for
implementation of the provisions of the Act and asgheme of the Central
Government, as the case may be, including nondmisthal services such as
adoption, foster care, after care progrmame, spehgoetc;

(k) to accomplish capacity building, awarenessgudeentation, survey, studies or
impact assessment and such other programmes iciatsso with research and
training institutes;

(D  to provide necessary inputs to the Departnaérocial Welfare or the concerned
Department responsible for the implementation ef Attt by any other name, as
and when required for effective policy planningnailation and implementation.

84. District Child Protection Unit.—(1) The State Government shall constitute a Distric
Child Protection Unit in every district with sucHioials and employees as it considers necessary.

(2) Functions of the District Child Protection UniBesides the overall implementation of
various provisions of the Act and supervision ar@hitoring of the agencies and institutions set up
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under the Act, the District Child Protection Unitall be responsible for, but not limited to, the
following specific functions,-

(i)
(ii)

(i)
(iv)

(v)

(vi)

(vii)

(vii)
(ix)

(%)
(xi)
(xii)
(xii)

(xiv)

(xv)

(xvi)

work under the overall guidance from the t&t&hild Protection Unit and
implement the directions issued from the State @Guowent from time to time;
support to district level units such as Jole Justice Board, Child Welfare
Committee, District Advisory Board, Special Juvenifolice Unit, children’s
institutions, juvenile homes, etc. and facilitate get up their offices with
adequate infrastructure, funding and staff;

performance appraisal of the Board memlzerd the Committee and send the
report to the State Government;

The screening of the applications and veations of the credentials of the
applicants for the selection of social membershef duvenile Justice Board,
Child Welfare Committee, District Advisory Boarddaimspection Committee
as per the criteria laid down in the Act and theses by a three-member
Screening Committee comprising of District Magitdtaan senior officer
representing Education or Health Department andstssg Director Child
Protection of the District Child Protection UniT.he member Secretary of the
Screening Committee will be Assistant Director @Hilrotection of the District
Child Protection Unit of the concerned district.eTDistrict Child Protection
Unit will send all such applications with the rek®mrof the Screening
Committee.

Committee members, Advisory Board/Inspecti@am members and process
all such applications as directed by the StatedPibtection Unit or the State
Government from time to time.

identify and maintain data base of suchadtah in need of care and protection
through survey, campaigns or such other methodsagsby necessary and like
them to agencies for protection, emergency seryvicese, restoration or
rehabilitation;

network and coordinate with all governmel@partments to build inter-sectoral
linkages on child rights issues, including Depariteeof Health, Education,
Social Welfare, Welfare, Urban Development, Bacldweasses & Minorities,
Youth Sports and Culture, Police, Judiciary, LahoBtate AIDS Control
Society, among others through monthly meetings;

network and coordinate with civil societyganizations working under the Act;
implement family based non-institutional \dees including sponsorship, foster
care, adoption and after care;

identify families at risk and children in reeef care and protection;

assess the number of children in difficultcamstances and creating district
specific database to monitor trends and patternscholfdren in difficult
circumstances;

periodic and regular mapping of all childlated services in the district for
creating a resource directory and making the in&tiom available to the
Committees and Boards from time to time;

ensure setting up of District, Block andilldge level Child Protection
Committees for effective implementation of progragsnas well as discharge
of its functions;

facilitate transfer of children at all Iegefor either their restoration to their
families or placing the child in long or short-termhabilitation through
institutionalization, adoption, foster care andrsgrship;

supporting State Adoption Resource Agencyimplementation of family
based non institutional services at district level;

develop parameters and tools for effectivenitoring and supervision of
agencies and institution in the district in corstitin with experts in child
welfare;
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(xvii) supervise and monitor all institutionsagencies providing residential facilities
to children in district;

(xviii) train and build capacity of all personn@overnment and Non government)
implementing the Act to provide effective serviteshildren;

(xix) organize quarterly meeting with all stakkleys at district level including
CHILDLINE, Specialized Adoption Agencies, Superimient of homes, non-
government organizations and members of publictéew the progress and
implementation of the Act; and

(xx) liaison with the state Child Protection Uritate Adoption Resource Agency
at State level and District Child Protection Urfibther districts.

85. Special Juvenile Police Unit.-{1) The State Government shall constitute special
Juvenile Police Unit at the district level to handhses related to juvenile in conflict with lawdan
the children in need of care and protection.

(2) The Special Juvenile Police Unit shall alsordomate with all the police stations in the
District, Special Juvenile Police Units establisliedther districts and the District Child Protecti
Unit.

(3) The Special Juvenile Police Unit at the distlevel shall consist of Special Juvenile
Police Officer (not below the rank of Deputy Suptghdent of Police) along with two paid social
worker (one woman) and all the Juvenile-cum-Childifafe Officers of the district.

(4) A police officer shall be designated as Chileltare Officer in all the police stations of
the district, who shall sensitively handle the sasé children and report the matter to Special
Juvenile Police Unit in the District.

(5) The Special Juvenile Police Unit may assocratognized voluntary organizations,
Gram Sabha, Panchayat or Child Line to assist thie whder the guidance of the Special Juvenile
Police Officer in a manner which may help him/hethe care and protection of children, including
social investigation, counseling, care, restorasiod rehabilitation.

(6) The District Child Protection Unit or State €hProtection Unit or any other designated
training institute shall provide regular trainingdasuch orientation as may be necessary, to the
Special Juvenile Police Officers and other persassociated with the handling of child related
matters. It shall be mandatory for the Special diedPolice Officers and Child Welfare Officer to
undertake the trainings.

(7) In case there is any contradiction betweenpiforisions of the juvenile Justice (Care
and Protection of children) Act, 2000 (as amendae#d06) and the Rule framed there under on the
one hand and other provisions of the Bihar Policg 2007 or any other Rules made there under or
any Manual or Official Directions, it shall be deed in the best interest of the child.

(8) The Special Juvenile Police Units shall pattdy seek assistance from Gram Sabha,
Panchayat, voluntary organizations recognised aegion agencies by the State Government for
the purpose of assisting Special juvenile PolicétdJand local Police Stations at the time of
apprehension, in preparation of necessary redortsaking charge of juveniles until production and
at the time of production before the Board as pkr 11(12) of these rules.

(9) The Superintendent of Police in a district Ehabhd the Special Juvenile Police Unit and
oversee its functioning from time to time.

(10) A Nodal Officer from Police not less than tlaek of Inspector General of Police shall
be designated in each State to coordinate and d@gade of police on all issues pertaining to care
and protection of children or juveniles under Act.

(11) Any police officer found guilty, after due imigy, of torturing a child, mentally or
physically, shall be liable to be removed from s&Fybesides being prosecuted for the offence.

86. Honorary or Voluntary Welfare Officers and Probatio Officers.—To augment the
existing probation service, honorary or voluntarglfare officers and probation officers may be
appointed from the voluntary organization and dowiarkers found fit for the purpose by the
competent authority and their services may alsodepted into the implementation machinery by
the orders of the competent authority.
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87. Disqualification for officer-in-charge, probation &icer or case worker and other care
givers and staff.—1) The Superintendent, Probation officer or caseker and other care givers
and staff shall not employ a juvenile or child untleir supervision or care and protection forthei
own purpose or take any private service from them.

(2) Any report of physical, sexual or emotional séof a juvenile or a child in an institution
or outside, by a caregiver, shall hold them lidbledisqualification after due inquiry.

88. Training of Personnel.—(1) The State Government with the help of the S@Ghdd
Protection Unit, shall organize regular trainingl arapacity building of personnel involved in the
implementation of the Act and the rules made thsdety in keeping with their statutory
responsibilities and specific jobs requirementthegi itself or in collaboration with training and
research institutes.

(2) The training programme shall include-

(a) orientation and training or the newly-recruitedi@#ls, staff, care givers, officials,
members, Police etc;

(b) refresher training courses and skill enhancemesggmmes for all care givers once
a year;

(c) staff conferences, seminars, workshops.

89. Selection Committee and its composition.( The State Government shall constitute a
Selection Committee by noatification in the officigédzette, for a period of three years, consisting o
the following seven members, namely:

(a) a retired Judge of a high court or a retiristridt Judge or a person who has served
as Secretary to the Government of Bihar and ha®defrom active service to be
nominated as the Chairperson.

(b) one representative from the department corcenot below the rank of Director as
the Member-Secretary.

(c) one representative from a reputed non-goventeherganization, working on the
child rights issues but not running any child dasgitution;

(d) two representatives from the Academic bodiesmcerned with social work,
psychology, sociology, child development, gendemen studies, education, law,
criminology and with experience or working on chéd’s issues;

(e) arepresentative of the State Commission foteletion of Child Rights or the State
Human Rights Commission;

() one Government official from SC/ST communitie®t below the rank of Joint
Secretary, to be nominated by the State Government.

(2) The selection committee shall hold its sittirgs per requirement and the member
secretary shall be responsible for organizing susitting.

(3) Any member of the selection committee may mesigy time giving in writing to the
state government. Any vacancy so arising from regign shall be immediately filled preferably
within 4 weeks as per the composition of the selactommittee and tenure of such a member shall
be co-terminus with the remaining period of thesgbn committee.

90. Functions of the Selection Committee.—£1) The Selection Committee shall select and
recommend a panel of names to the State Child &arte Unit or State Government for
appointment as members of the Juvenile JusticedBtlae Chairperson and Members of the Child
Welfare Committee, the non official members of 8tate Advisory Board or District or City Level
Inspection Committee/Advisory Board.

(2) The Selection Committee shall take into consitien the panel of names recommended
by the District Child Protection Unit. For any Stdevel Committee or Board, the State Child
Protection Unit shall recommend the names to tHecBen Committee. The Selection Committee
may prescribe the manner for processing applicdiorselection including a personal interview
with the short-listed applications.

(3) The panel of names so recommended by the &ldcommittee shall be considered by
the State Government to fill in any vacancies, Whigay arise during the tenure of the Board,
Committee or the Unit.




fBR I9e (FHTURYT), 24 A9+ 2015 147

(4) Applications of appointment in the Board or coittee shall be invited through public
advertisement in the prescribed format.

(5) In making appointment of members of the Boar@oemmittee, the Selection Committee
shall take into consideration the applications irexk in this regard in response to a public
advertisement to this effect by the District ort&t@hild Protection Unit or the State Government.

(6) In the event of any complaint against a menabéne Board or Committee, the Selection
Committee shall hold necessary inquiry and reconghtermination of appointment of such member
to the State Child Protection Unit or State Governtnif required.

(7) The Selection Committee, at the time of recomuiey names for appointment as
member of Board or Committee shall also preparareepof names for each Board or Committee to
fill in vacancies, which may arise during the temnaf the Board or Committee.

(8) In the event of a vacancy in the Board or Cotiaej the District Child Protection Unit
shall inform the State Child Protection Unit ort8t&overnment for filling up such vacancy.

(9) The State Child Protection Unit or State Goweent shall fill the vacancies on the basis
of the panel of names recommended by the SeleCionmittee.

91. Advisory Boards.{1) The State Government shall constitute Adviddoard at State,
District and City levels for a period of 3 years.

(2) The State Government shall constitute the Stdteésory Board consisting of:-

(&) The Chief Secretary-Chairperson;

(b) Principal Secretary, Department of Social \&edfConvenor

(c) Secretary or its representative from the depemts of Health, Education, Police,
Law, Labour, and Building Construction Department;

(d) Chairperson of the Selection Committee

(e) Two representatives from NGOs working in tieédfof child welfare;

() Representatives from Legal Services Authority.

(3) The functions of the State Advisory Board shealj

(i) to advise the government on matters relatinthe establishment and maintenance
of the homes,

(i) to advise on creation and management of tinedFas prescribed under Section 61
of the Act,

(i) to inspect various provisions, facilities argkrvices such as food, clothes,
medicine, education, vocational training, economnel social rehabilitation for
the children in institution and their rates.

(iv) Any other matter considered necessary foicgpplanning and implementation of
any scheme for the benefit of the children

(v) Inter-departmental coordination at the apexle

(4) The State Government shall constitute Distidvisory Board consisting of;

(@) The District Magistrate-Chairperson,

(b) Civil Surgeon- Member,

(c) District Superintendent of Education- Member,

(d) Head of the District Child Protection Unit-Geamer

(e) Two representatives from NGOs.

(5) All the Advisory Boards shall hold at least tweetings in a year.

(6) The District or City level Advisory Board coitated in terms of sub-Section (3) of
Section 62 of the Act shall also function as thepattion committee under Section 35 of the Act.

(7) The Advisory Boards shall inspect the varioustitutional or non-institutional services
in their respective jurisdictions; and the recomdations made by them, shall be considered by the
State Government.

(8) The State Government, through the Selection rGitt@e constituted under Rule 99 of
these rules, shall recommend a panel of namefdandn-official members of the State, District and
City level Advisory Boards.

(9) The termination, resignation, or other vacawith regard to the non-official members,
caused in an advisory board and appointment ofmembers therein shall be done in the same
manner as is done in case of the competent aythorit
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92. Juvenile Justice Fund.—(1) The State Government shall create a Fund aSthte
level under Section 61 of the Act to be called‘thwenile Justice Fund’ (herein under referredgo a
the Fund) for the welfare and rehabilitation of flaeenile or the child dealt with under the
provisions of the Act.

(2) In addition to donations, contributions or striggions coming under Sub-Section (2) of
Section 61, the Central Government/ State Goverhstall also make contribution to the Fund

(3) There shall be an autonomous and non-profitybajistered under the Societies
Registration Act, 1860 and the management and asimzition of the Fund shall be under the State
Advisory Board, constituted under Section 62.

.(4) The Fund shall be applied, -

(a) To formulate and implement programmes and scheraeassary for the welfare,
rehabilitation and restoration of juveniles or dnn;

(b) To pay grant-in-aid to non- governmental organoai

(c) To meet the expenses of State Advisory Board anplitpose;

(d) To do all other things that are incidental and Beagy for the above purpose.

(5) The assets of the Fund shall include all suelmtg and contributions, recurring or non-
recurring, from the Central Government and Statere@ument or any other statutory or non-
statutory bodies set up by the Central or StateeBowent as well as the voluntary donations from
any individual or organization.

(6) The regular accounts shall be kept of all moaay properties, and all incomes and
expenditure of the Fund and shall be audited bygsstered firm of Chartered Accountants, or any
other recognized authorities as may be appointatidoBoard.

(7) All contracts and other assurances shall heemame of the board of management and
signed on their behalf by the secretary-cum-treas@nd one member of the board of the
management authorized by it for the purpose.

(8) All withdrawals shall be made by cheques owurgitjons, as the case may be, signed by
the secretary-cum-treasurer and in the case of mineceeding rupees ten thousand, they shall be
signed duly by the secretary-cum-treasurer and mbae of the board of management to be
nominated by the State Advisory Board.

(9) The board of management shall invest for time tbeing the proceeds of sale or other
disposal of property, as well as any money or ptgp®ot immediately required to be used to serve
the objective of the Fund, in any one or more efrtiodes of investment authorized by law for the
investment of trust moneys as the board of managemay think proper.

93. Pending Cases.—1) No Juvenile in conflict with law or a child @hbe denied the
benefits of the Act and the rules made there under.

(2) All pending cases which have not received fipahall be dealt with and disposed of in
terms of the provisions of the Act and the rulesientihere under.

(3) Any juvenile in conflict with law, or a chilchall be given the benefits under sub rule (1)
of this rule, and it is hereby clarified that summefits shall be made available to all those atus
who were juvenile or a child at the time of comnuasof an offence, even if they cease to be a
juvenile or a child during the pendency of any iingor trial.

(4) While computing the period of detention or staysentence of a juvenile in conflict with
law or of a child, all such period which the juMeror the child has already spent in custody,
detention, stay or sentence of imprisonment skeatidunted as a part of the period of stay or
detention or sentence of imprisonment containdgterfinal order of the court or the Board.

94. Openness & Transparency.—(1) All Children's homes shall be open to visitanish
the permission of the Officer-in-charge and the @uttee or Officer-in-charge as the case may be,
may consider appropriate to allow representatifdsaal self-government, voluntary organizations,
social workers, researchers, medicos, academicpoginent personalities, media and any other
persons as visitors, as the Officer-in-charge amsi appropriate keeping in view the security,
welfare and the interest of the children.

(2) The Officer-in-charge of the home shall encgeraactive involvement of local
community in improving the conditions in the hom#sthe members of the community want to
serve the institution or want to contribute throdlgéir expertise.
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(3) The officer-in-charge shall maintain a visitta@ok and the remarks of the visitors given
therein shall be considered by the advisory inspg&tuthority.

(4) While visiting an institution, the visitors wihot say or do anything that undermines the
authority of the Officer-in-charge or is in contesion of the Act or rules or impinges on the
dignity of the children.

(5) Notwithstanding anything contained in the abeub-rules it shall be lawful for the
officer in charge to refuse permission when hekthithat such visit will be prejudicial to the irget
of the inmates or the running of homes.

(6) The visitors may be allowed to visit observatimmes and special homes with the
permission of the competent authority.

95. Disposal of records or documents.Fhe records or documents in respect of a juvenile
or a child or a juvenile in conflict with law shdile kept in a safe place for a period of sevensyear
and no longer, and thereafter be destroyed in d¢iaisun with the Board or the Committee, or the
Child Protection Unit, as the case may be.

96. Disposed of cases of juveniles in conflict with law (1) The State Government or as
the case may be the Board may, either suo motun @nacapplication made for the purpose, review
the case of a person or a juvenile in conflict wakv, determine his juvenility in terms of the
provisions contained in the Act and rule 12 of &hesles and pass an appropriate order in the
interest of the juvenile in conflict with law und8ection 64 of the Act, for the immediate releafse o
the juvenile in conflict with law whose period oeténtion or imprisonment has exceeded the
maximum period provided in Section 15 of the said. A

(2) For the purpose aforementioned a Review Coremittill be constituted by the State
Government which will submit its recommendatioreafeviewing the matter.

97. Protection of action taken in good faith.—No suit or legal proceedings shall lie against
any functionary under the Act including the membefsthe voluntary organization and social
worker, in respect of anything which is done in ddaith or intended to be done in pursuance of the
Act during the performance of the duties assigogtiém.

98. Repeal and Saving.—(1) The Bihar Juvenile Justice (Care and ProteatioGhildren)
Rules, 2012 in hereby repealed.

(2) Nothing contained in these rules shall be dektoaffect any act done or order issued in
pursuance of the Bihar Juvenile Justice (Care aotk&ion of Children) Rules, 2012 before these
rules come into force.

By order of the Governor of Bihar,
S.M. RAJU,
Secretary to Government.



150 fagR TTo1e (3MITYRYT), 24 AgF=R 2015

SCHEDULE-1
Clothing, bedding, toiletries and other articles (ule 48)
(1) Juvenile or children shall be provided with thefollowing articles:

Bedding
Sl | Article Quantity to be provided per child
No.
1 | Towels 4 per year
2 | Cotton Bed Sheets 2 per 2 year
3 | Pillow (Cotton Stuffed) 1 per 2 year
4 | Pillow Covers 2 per 2 year
5 | Woolen blankets 2 per 2 years
6 | Cotton Durry 2 per 2 years
7 | Cotton filled quilt 1 per 2 year (in cold regigns
8 Mattress 1 per 2 years
9 Mosquito Net 1 per 2 years
Clothing for girls
1 | Skirts & Blouse or Salwar Kameez or5 sets per year for girls depending on age and
Half sari with blouses and petticoats| regional prefernces
2 | Banyans (1 Metre each) 6 per year for youngés gir
3 | Brassieres 6 per year for older girls
4 | Panties (1 Metre Cloth each) 6 per year
5 | Sanitary Towels 12 packs per year for older girls
6 | Woolen Sweaters 2 in 2 years ( in cold regions)
7 | Woolen Shawls 1in 2 years (in cold regions)
Clothing for boys
1 | Shirts 5 sets per year
2 | Shorts 5 sets per year for younger boys
3 | Pants 5 sets per year of older boys
4 | Vest 4 set per year
5 Underwear 4 set per year
6 | Woolen Jerseys 2 in 2 years (for cold regions)
7 | Scarfs 2 in 2 years (for cold regions)
Miscellaneous Articles
1 | Slipers 1 pair per year
2 | Shoes 1 pair per year
3 | School Uniform 2 sets per year for children atteg outside schools
4 | School shoes 1pair per year for children attemdintside schools
5 | School Bag and Stationery 1 set per year fodddil attending outside schools
6 | Handkerchiefs 6 per year

Note:-In addition to the clothing specified above, eakitdcshall be provided, once in three
years, with a suit consisting of one white shirte gair of khaki shorts or pants, one pair of white
canvas shoes and one blazer (for cold regionsyigerduring ceremonial occasions. In the case of
girls it shall be one white half sari or one sallkameez or one white skirt and one white bolouse, a
pair of white convas shoes and a blazer (for cefiions).
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(2) In every hospital attached to the institutiomene there is provision for in patient cots the
following scale has to be followed:

Sl Night clothing & bedding Scale for supply

1 | Mattress One per bed per 3 years

2 | Cotton Bed Sheets Four per bed per year

3 | Pillows One per bed per two year

4 | Pillows Covers Four per bed per year

5 | Woollen blankets One per bed per 2 year

6 | Pyiamas and loose shirts (Hospital type for boys3 Pairs per child per year

7 | Skirts and blouses or salwar kameez for girls aiBsHper child per year

8 | Cotton durry One per bed per three years

Note:

() When a child is admitted as an in patient in thstimtion Hospital, the Institution
Doctor shall issue the in patient with the hospdathing, the clothes on body being
preserved duly washed and handed back an the fitiee @hild’'s discharge from the

hospital.

(i) Each child shall be provided with kit Box or a Leckas per convenience and

necessity.

(i) The Superintendent shall make arrangement for ivoklied system in place or
conventional cots, as per convenience and necessity
(3) Toiletry: Every resident to the Home shall bsued with oil, soap and other material for

Hair oil for grooming the hair

100 mgs per month

Toilet soap or carbolic soap

1 large bar per month

Tooth Paste and brush

1 Brush per 3 months 50 gsis per month

Comb

1 Per Year

Note:-(a) For washing of cloth and towels, bed-sheetc, the following scale may be followed:

(i) Washing Soap
(i) Whitening/bleaching agent

1 Soap for one month (125gms)
to the extent regdionly for white clothing

Provided, however, the hospital clothing is not @dixvith other clothing at the time
of washing and if necessary, the Superintendentismre the above items separately for

washing of hospital clothing.

(b) The children attending school outside the insttutmay be issued with one additional
bar of washing soap (100 gms) per head per montivdehing their school uniform.

(4) The following items shall be provided for maiming the Homes in a healthy and
sanitary condition:

Sl Item Scale of supply
No.
1 | Broom Stick 25 to 40 Nos per month dependinghenatrea of
the institution
2 | DDT spary As per the institution Doctor’s advice
3 | Effective bugs killing agent As required
4 | Phenyl and cleaning acid (daily) Depending onattea of lavatories to be clean

as per institution Doctor’s advice

ed
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SCHEDULE Il
Nutrition and Diet Scale (rule 44)

Sl Name of the articles of diet Scale per head pday
1 | Rice/Wheat/Ragi/Jowar 600 Gms (700 Gms for 16-18 age) of
which atleast 100 gms to be either wheat or
ragi or jower
2 | Dal/Rajma/Chana 120 Gms
3 | Edible QOil 25 Gms
4 | Onion 25 Gms
5 | Salt 25 Gms
6 | Turmeric 05 Gms
7 | Coriander Seed Powder 05 Gms
8 | Ginger 05 Gms
9 | Garlic 05 Gms
10 | Tamarind/Mango Powder 05 Gms
11 | Milk (at breakfast) 150 ml
12 | Dry Chillies 05 Gms
13 | Vegetables Leafy 100 Gms
14 | Vegetables Non Leafy 130 Gms
15 | Curd or Butter Milk 100 Gms/MI
16 | Jaggery & Ground Nut Seeds or Pane6b Gms each (100 Gms for paneer) Once in
(vegetarian only) a week
17 | Sugar 40 Gms
Following items for 50 Children per day
18 | Pepper 25 Gms
19 | Jeera Seeds 25 Gms
20 | Black Gramdall 50 Gms
21 | Mustard Seeds 50 Gms
22 | Ajwain Seeds 50 Gms
On Chicken Day for 10 kg. of Chicken
23 | Garam Masala 10 Gms
24 | Kopra 150 Gms
25 | Khas Khas 150 Gms
26 | Groundnut Oil 500 Gms
For Sick Children
27 | Bread 500 Gms
28 | Milk 500 MI
Other Items
29 | LP Gas for Cooking only

Instructions:
(2) Variation in Diet

(&) Three varieties of dal i.e., Toor (Tuvari), &g (Green Gram) and Chana (Bengal
Gram) may be issued alternatively.

(b) The Superintendent may also arrange to substithicken with fish at his
discretion, provided that there is no extra expemeito Government.

(c) On non-vegetarian days, vegetarian childreall $fe issued with either 60 Gms of
Jaggery and 60 Gms of Groundnut seeds per hedteishape of laddus or any
other sweet dish or 100 gms paneer.

(d) Potatoes shall be issued in lieu or vegetadmes in a week.

(e) Leafy vegetables such as Fenugreek(Methi)naggpi (Palak), Sarson (Mustard
leaves) Gongura Thotkaura or any other saag ety, afso be issued once in a
week. If a kitchen graden is attached to any wistih leafy vegetables, in addition
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to drumstick trees, curry leaves trees and coriate/es, should be grown and
issued and the Superintendent should try to isanety of vegetables and see that
the same vegetable is not repeated for at leasti@adoof one week.

(f) The Superintendent may make temporary altema in the scale of diet in
individual cases when considered necessary by ainon the institution Doctor’s
advice subject to the condition that the scale diaghn is not exceeded.

(3) Meal Timing and Menu:-(a) Breakfast after 8:00am
() Upma or chapattis made of Wheat or Ragi or atiner dish.
(i) Chutneys from Gongura or fresh curry leavef@sh coriander or Coconut and
putnadal etc., dal/vegetable may be issued asha di

(i) Milk

(iv) Any seasonal fruit in sufficient quantity

(b) Lunch at 1:00 P.M. and Dinner After 7:00 P.M.

@ Rich/Chapattis or combination of both
(i)  Vegetable Curry
(i)  Sambar or Dal
(iv)  Butter Milk or curd
(4) Others:-

(@) Depending on the season, the Superintendafitrelve the discretion to alter the
time for distribution of food.

(b) On the advise of the Institution Doctor, eveigk who is prevented from taking
regular food, on account of his ill, health, mayibsued with medical diet, as
indicated in diet scale.

(c) Extra diet for nourishment like milk, eggsgaun and fruits shall be issued to the
children on the advice of the institution Doctoraddition to the regular diet, to
pick up weight or for other health reasons andHerpurpose of calculation of the
daily ration, the sick children shall be excludeshi the day’s strength.

(d) On the following national and festival occasipsweet dishes may be distributed
to all the children at the Home at the rate fixgdhe Commissioner from time to
time.

Republic Day (Z6January)
Ambedkar’s Birthday (F%4April)
Independence Day (13ugust)
Mahatma Gandhi’s Birth Day{20ctober)
Children’s Day (14 November)
Child Rights Day (ZONovember)
Dussehra (Vijayadasami)
Deepavali
. Ramzan (Id-Ul-Fitr)
10. Bakrid (Id-Ul-Zuha)
11. Christmas (25December)
The States may specify additional festivals depandpon local preferences.

CoNoahrwNE
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Form-I
[Rule 12(6)(c)]

SUPERVISION ORDER
When the juvenile is placed under the care of @rmgamguardian or other fit personf/fit institution

Profile NO. .....coovviiiii . Oof oo, 20 ....

Whereas (name of the juvenile) has this day fountlave committed an officence and has been
placed under the care of (NAME) ..o deess)
........................................................................................ on executing a bond by the
SAI oo and the Board is satedi that it is expedient

to deal with the said juvenile by making an ordecmg him/her under supervision.
It is hereby ordered that the said juvenile be gdacunder the supervision of
................................................................................................... probation
officer/case worker, for a period of ... subject to the following
conditions:-
1. that the juvenile along with the copies of the ordad the bond executed by the said
.............................................................................. shall be produced before
the probation officer/caseworker named therein ...........c...cooiiii i
2. That the juvenile shall be submitted to the susgoni of the aforesaid probation officer/case

worker.
3. That the juvenile shallreside at ........................... forerjpd of ............. .
4. That the juvenile shall not be allowed to quit thgtrict jurisdiction of ............... without

the permission of the probation officer/case warker

5. That the juvenile shall not be allowed to assoaidth bad characters.

6. That the juvenile shall live honestly and peacgfulland will go to school
regularly/endeavour to earn an honest livelihood.

7. That the juvenile shall attend the attendance eargularly.

8. That the person under whose care the juvenileasepl shall arrange for the proper care,
education and welfare of the juvenile.

9. That the preventive measures will be taken by #rsgn under whose care the juvenile is
placed to see that the juvenile does not commitodience punishable by any law in India.
10. That the juvenile shall be prevented from takingcoac durgs or psychotropic substances

or any other intoxicants.
11. That the directions given be the probation officase worker from time to time, for the due
observance of the conditions mentioned above, beathrried out.

Dated this ..........cooiviiiei s dayof ... 20 .........
(signature)
Principal Magistrate, Juvenile Justice Board
Additional, conditions, of any may be inserted bg fuvenile Justice Board



fBR I9e (FHTURYT), 24 A9+ 2015 155

FORM-II
[Rule 12(6)(d)]

Order of detention under Sub-Section................. of SECt............... . Sub-Section
................ of Section ...................... and Sub-Section ............ooeviiiiiianiiieinina.Of
=11 (o] o

To

Whereas onthe ... day of ...
20 ....... e e e e (name of the juvenile), son/dgater of ...................... ,
aged ................ , residing at ... being founih Profile No.
....................................................... to be juvenile in conflict with law/section
........................ is order by me .......................... Principal Magiate, Juvenile Justice
Board under section .............cooiiii i, of Juvenile Justi&ct, 2000 to be kept in the
Observation Home/Special Home/..........cooiiiiiiiii e far a period of

This is to authorize and require you to receive sh&l juvenile; into your charge, and to keep
him/her in the Observation Home/ Special Home/......... ;o ve i i, for the
aforesaid order to be carried into execution adgogrtb law.

Given under my hand and the seal of Juvenile JuBaard

(signature)
Principal Magistrate, Juvenile Justice Board

Encl:

Copy of the judgment, if any, or orders, particalaf home and case history and individual care
plan, if any:

Strike which is not required.



156 fIgR 57T (SNTYRYT), 24 AaFaT 2015

FORM-III
ORDER OF SOCIAL INVESTIGATION/INQUIRY
[Rule 12(1) and 12(6) (e)]

To

Probation Officer/Case Worker/Person-in-charge oluvitary Organization/Case Worker

Whereas a report/complaint under section ..................... cowsuu........ Of the Juvenile Justice
(Care and Protection of Children) Act, 2000 hastreeeived from ...,
in respect of ... (name of the juvenile), son/daughter of
........................................................... approximate age ........................ residing at

.......................................................................................... , who has been produced
before the Board.

You are hereby directed to enquire into the samcedents family background and circumstances
of the alleged offence by the said juvenile andnsulyour social investigation report on or before
............................. or within such time allowed to you byd Board.

You are also hereby directed to consult an experthild psychology, psychiatric treatment or
counselling for their expert opinion if necessand asubmit such report along with your Social

Investigation Report.

Dated this .............coceoieenn .. dayof ..oooovviiiiiiinnes 20.......

(signature)

Principal Magistrate, Juvenile Justice Board
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FORM IV
[Rules 13(5) and 80(1)(a) and (2)]
SOCIAL INVESTGATION REPORT

Submitted to the Juvenile Justice Board ..................ccoeeviiienann, (address)

Probation Department/Concerned State  Government hohiti/Voluntary
......................................................... (Signature and Stamp)

Profile No.

Under section:
Title of Profile:
Police Station:

Nature of offence charge:

Name Religion
Father’'s Name Caste
Permanent Address Year of birth
Last address before apprehension Age

Previous institutional/case history and individoate plan, if any

FAMILY

Organisation

Members | Name | Age| Health| Educatiof Occupation MonthlyDisabilities

of family earnings

Any other
e.g. Social
habits

Father

Step-
Father

Mother

Step-
mother

Siblings

Any other
legal
guardian/
relative

If married, relevant particulars

Other near relatives or agencies

LY (=Y L1 =] [

Attitude towards religion normal

And ethical code of the hOME EIC. ...ovvvii i e
Social and ECONOMIC SEATUS ... .v et ittt et e e e e e e e e et e e et er e
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Delinquency record of members

0 = 10 117/
Present liVing CONItIONS ...t e e e e e e e e e e e e eae s
Relationship between parents/

Parents and children especially

With the juvenile under INVeStigation ........ ... i e e e
Other factors of IMportanCe if @nNY ..........oiii i e e e e

JUVENILES HISTORY

Mental condition

(Present and Past) .......co.uie et
Physical condition

(Present and Past) .......ovuveie it e
Habits, interests

(moral,recreational  1C.).........iuiie e
Outstanding characteristics and

Personality traitS .........cooviiii it e e
Companions and their influence ...
Truancy from home, if any

School (attitude towards school,

Teachers, class mates and vice-versa)

Work record (jobs held, reasons for leaving,

Vocational interests, attitude towards job or ergeis) ..............ocooeeenes
Neighbourhood and neighbours report ...
Parent’s attitude towards discipline

In the home and child’s reaction ...............cooii i
Any other remarks

RESULT OF INQURY
Emotional factors
Physical condition
Intelligence
Social and economic factors
Religious factors
Suggested causes of the problems
Analysis of the case including reasons for delimgqye
Opinion of experts consulted

Recommendation regarding treatment and its PlaProlpation Officer

Signature of the Probation Officer/Case Worker
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FORM V
[Rules 15(5) and 92 (2)]
UNDERTAKING/BOND TO BE EXECUTED A PARENT/GUARDIAN/ RELATIVE/FIT
PERSON WHOSE CARE A JUVENILE IS PLACED

Whereas | ........ccooevviiinninn. being the parent, guardiamatiee or fit person under whose
Lo | = (name of the juvenile) has bewdered to be placed by the
Juvenile Justice Board ..........ccooiiiiiiii i halveen directed by the
said Board to execute an undertaking/bond withtgurethe sum of Rs. .............../- (Rupees
......................................................................... ) or without surety. | heby bind myself
onthesaid .........coooiii i or being placed undey care. | shall have the said
............................................ properly taken care of and | dorther bind myself to be
responsible for the good behavior of the said ......... oo and to
observe the following conditions for a period Of i, years
W

1. that I shall not charge my place of residence witlgiving previous intimation in writing to
the Juvenile Justice Board through the Probatidit@fCase Worker;
2. that | shall not remove the said juvenile from timeits of the jurisdiction of the Juvenile
Justice Board without previously obtaining the teritpermission of the Board;
3. that | shall send the said juvenile daily to schoosuch vocation as is approved by the
Board unless prevented from so doing by circumssubeyond my control;
4. that | shall send the said juvenile to an Attenda@entre regularly unless prevented from
doing so by circumstances beyond my control;
5. that I shall report immediately to the Board whesreso required by it;
6. that | shall produce the said juvenile in my caefobe the Board, if he/she does not follow
the orders of Board or his/her behaviour is beyomutrol;
7. that | shall render all necessary assistance tgtbkeation Officer/Case Worker to enable
him to carry out the duties of supervision;
8. in the event of my making default herein, | undegtto produce myself before the Board for
appropriate action or bind myself, as the case begyto forfeit to Government the sum of
RS o (RUPESS et e e e e ).
Dated this .......ccccovviiiiii i, dayof ......ccoooiiiiiiinn. 20.
Signature of person executing the Undertaking/Bond.

(Signed before me)
Principal Magistrate, Juvenile Justice Board

Additional conditions, if any, by the Juvenile JostBoard may be entered numbering them

properly;
(Where a bond with sureties is to be executed add)

(Place of residence with full particulars) herelecldre myself/ourselves as surety/sureties for the
aforesaid ..................., (name of the person executing the undertaking/pemcidhere to
the terms and conditions of this undertaking/bdnatase of ..............cccoiiviiiiiin . (name of
the person executing the bond) making fault theréiie hereby bind myself/ourselves jointly or
severally to forfeit to government the sum of Rs. ............./- (Rupees
......................................................................... ) dated this the .............. gaof
........................... 20 in the presence of

Signature of Surety(ties)

(Signed before me)
Principal Magistrate, Juvenile Justice Board
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FORM VI
[Rules 15(6) and 92 (2)]
PERSONAL BOND BY JUVENILE/CHILD

Personal Bond to be singed by juvenile/child whos hbeen ordered under Clause
.............................................................. of Sub-Section...................coeeveeene L Of

Whereas, | ... inhabitant of ..................... give full
particulars such as house number, road, Vvillage/towtehsil, district, state)
............................................... have been ordered to be sent hastored to my native place

by the Juvenile............oooi Justice Board/ @hiWelfare Committee
...................................................... under Section ............................ of thduvenile
Justice (Care and Protection of Children) Act, 2080my entering into a personal bond under sub
rule .................. of Rule ............. and sub rule .......... of Rule........ of these Rules to

observe the conditions mentioned herein below. Nberefore, |1 do solemnly promise to abide by
these conditions during the period ..o e

I hereby bind myself as follows:

1. That during the period ...................... | shall not ordrily leave the village/ town/district to
which | am sent and shall not ordinarily returnto.................. or go anywhere else beyond the
said district without the prior permission of theadd/Committee;

2. That during the said period | shall attend stfooational training in the village/town or in the
said district to which | am sent;

3. That in case of my attending school/vocationaintng at any other place in the said district |
shall keep the Board/Committee informed of my oadyrnplace of residence.

| hereby acknowledge that | am aware of the alsowelitions which have been read over/explained
to me and that | accept the same.

(Signature or thumb impression of the juvenile/chidl)

Certified that the conditions specified in the abavder have been read over/explained to (Name of
Juvenile/Child)..........coooo i and that he/she hascepted them as the
conditions upon which his/her period of detentitaépment in safe custody may be revoked.
Certified accordingly that the said juvenile/chilthas been released/relieved on the

Signature and Designation of the certifying authoty
i.e. Officer-in-charge of the institution



fBR I9e (FHTURYT), 24 A9+ 2015 161

FORM VII
[Rule 17(9)]
DISCHARGE ORDER

b name and designation of the disafiag authority
......................................................................... State Government/Union firgory
Administration, do by this order permit ... e

son/daughter of ... residence ........ccocceeeiiiiiiinnnn
Profile Number ... ... Who was ordered to lietained/placed in a
observation home/special home/after care home éyltivenile Justice Board ........................
under section ...... of the Juvenile Justice (CareRuatection of Children) Act, 2000, for a term of
.................. onthe .............day of ...............20......... and who iswaon the ..............
home, at ..................... to be discharged from the said ....ccccovoooni.n..... home and
supervision and the authority of ..., urihg the remaining period of
stay.

This order is granted subject to the conditionsbery upon the breach of any of which it shall be
liable to be revoked.

Dated Signature and Designation of Releasiutipéity.
Place:

Conditions:

1. The discharged person shall proceed tO .........cccooviiiiiiiiiiii it e, and live
under the supervision and authority of ...t until the expiry of
the period of his/her detention unless the remimsssooner cancelled.

2. He/She shall not, without the consent of the ........... e femove
himself/herself from that place or any other plaadich may be named by the said

3. He/She shall obey such instruction as he/she mageive from the said
.............................................. with regard to punctual and regulattendance at
school/vocation or otherwise.

4. He/She shall attend the Attendance Centre locdted.a...................... regularly.

5. He/She shall abstain from committing any offence simall lead a sober and industrious life
to the satisfaction of ...

6. In the even of his/her committing a breach of ahyhe above conditions the remission of
the period of detention hereby granted shall béldiato be cancelled and on such
cancellation he/she shall be dealt with under sdiien (3) of section 59 of the Juvenile
Justice (Care and Protection of Children) Act, 2000

I hereby acknowledge that | am aware of the abovelitions which have been read over/explained
to me and that | accept the same.
(Signature or mark of the released juvenile)

Certified that the conditions specified in the abavder have been read over/explained to (Name of
Juvenile/child)...........oooii and that he/she hascepted them as the
conditions upon which his/her period of detenticeyrbe revoked.

Certified accordingly that the said juvenile/chilchas been discharged on the

Signature and Designation of the certifying authotty
i.e. Officer-in-charge of the institution
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FORM VIl
[Rule 27(18)]
SUPERVISION ORDER
When the Child is placed under the case of a p@uentdian or other fit person

Case NO. ....cvviiiiiii i Of oo 20.....

Whereas (hame of the child) ... hhss day been found to
be in need of care and protection, and has beeeglander the care and supervision of (name)
............................................... (Address) ...iciiiii e e, ON
executing a bond by the said ... and the Committee is

satisfied that it is expedient to deal with thedselild by making an order placing him/her under
supervision.

It is hereby ordered that the said child be plaocsgader the supervision of (name)
........................................... (@ddress) .....coiiiiiii s i, TO @
periodof .................oonl subject to the following cottidins that:

1. the child along with the copies of the order and Hond, if any, executed by the said
............................................ shall be produced before the Cortiee as and when
required by the person executing the bond.

2. the child shall be placed under the supervisiothefaforesaid parent/guardian/fit person

3. thechildshallresideat ..............cccooveiiiiiiinnns for a periof...............

4. the child shall not be allowed to quit the distjiatisdiction of ........................... within
the permission of the Committee.

5. the child shall go to school regularly/endeavouedon an honest livelihood.

6. the person under whose care the child is placelil @tange for the proper care education
and welfare of the child.

7. the child shall not be allowed to associate witdesiwrable characters and shall be prevented
from coming in conflict with law.

8. the child shall be prevented from taking narcotiopgd or psychotropic substances or any
other intoxicants.

9. the directions given by the Committee from timetitoe, for the due observance of the
conditions mentioned above, shall be carried out.

Dated this ..........coeiiieinn. day of ..oooviiiiiiii 200,
(Signature)
Chairperson, Child Welfare Committee
* Additional conditions, if any may be inserted by tle Child Welfare Committee
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FORM IX
[Rules 27(18) and 92(2)]
UNDERTAKING BY THE PARENT OR ‘FIT PERSON' TO WHOM C HILD IS
RESTORED

b resident of House No. .......cooovviiiiiiiinnnnns

Street ..., Village/Town ............ccoal. District ....ce............... State
............................ Do hereby declare that | am willing take charge of (name of the child)
........................................... Aged ............. under the orders of the ChilWelfare
Committee .......c.cooviiiiii i subject to the following tes and conditions:

(1) If his/her conduct is unsatisfactory | shalloaice inform the Committee.

(i) I shall do my best for the welfare and edueatof the said child as long as he/she remainsyin m
charge and shall make proper provision for hisfhaintenance.

(iii) In the event of his/her iliness, he/she shele proper medical attention in the nearest kalspi

(iv) I undertake to produce him/her before the cetapt authority as and when required.

Date this .................... dayof ...l
Signature

Signature and address of witness (es)

(Signed before me)
Chairperson, Child Welfare Committee
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FORM X
[Rule 27 (19)]
ORDER OF SHORT TERM PLACEMENT PENDING INQUIRY

Name of the child
Sex
Father's Name
Mother's Name
Address
Date of receiving by Organization/Institution
Produced by:
This is to authorize and direct you to receive ghi child in your charge, and keep her/him in the
Shelter Home/Children’s home for care and protectinder section 33 (1) of the Juvenile Justice
(Care and Protection of Children) Act, 2000.
Next Date:
(Signature)

Chairperson/Member
Child Welfare Committee
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FORM XI
[Rule 27(20)]
ORDER OF RESTORATION OF A CHILD TO AN INSTITUTION

To

The Officer-in-Charge
Whereas onthe ............coooo i, Dayof ..o, 20 ...... (name of the child)
........................................................ son/daughter of ........................eeee ... 80€d
......... (=S o T = PPN o 111 gTo g

care and protection under section 33 (4) of theedile Justice (Care and Protection of Children)
Act, 2000 is ordered by the Child Welfare Committee..............cooiiiiiiiiiiiii ey
to be kept in the children’s Home/Shelter HOme ......ccoiiiiii i

foraperiod of .........ccooiiiiii i, :

This is to authorize and require you to receivedhiel child in your charge, and to kept him/her in
the Children’s Home/Shelter Home .......................l. forethaforesaid order to be carried

into execution according to law.

Given under my hand and the seal of Child Welfavenfdittee.

(Signature)
Chairperson/Member
Child Welfare Committee

Encl:
Copy of the orders, particulars of home and previacord, case-history and individual care plan,

whichever is applicable:
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FORM XII

[Rule 28 (1)]
ORDER FOR ENQUIRY

To

Child Welfare Officer/Person in charge of Volunt@®yganization/Social Worker/Case Worker

Whereas a report under section .......................... of theedile Justice (Care and Protection of
Children) Act, 2000 has been received from .............coovievecee s in respect of (name
ofthechild) ..., aged (approximate), ........ccecv...... , son/daughter of
.................................... residing at..............ccec e viiiiiiic i i e, Who hadeen
produced before the Committee under section .................... of the Juvenile Justice (Care and

Protection of Children) Act, 2000.

You are hereby directed to enquire into the soarad family background of the said child and
submit your inquiry report on or before ... ar within such time allowed to

you by the Committee.

You are also hereby directed to consult an experthild psychology, psychiatric treatment or
counselling for their expert opinion if necessand aubmit such report along with your Inquiry

Report.

You are hereby directed to enquire into the charaamd social antecedents of the said juvenile and
submit your social investigation report on or befor

............................................................................................... or within such te

(Signature)
Chairperson/Member
Child Welfare Committee
SEAL
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FORM XIlII

[Rules 28(3); 33(3) (h)(ii); and 33(4)(f); 80(1)@hd (2)]

FORMAT FOR INQUIRY REPORT

Produced before the Child Welfare Committee................... (address)
Case No.
Concerned Government Department/Voluntary Orgaioisat

Category of child in need of care and protection:

Name Religion
Father's Name Caste
Permanent Address Year of birth
Address of last residence Age

Sex

Previous institutional/case history and individoate plan, if any

FAMILY

Members of | Name | Age| Health | Education| Occupation Monthly | Disabilities | Any other
famil earnings eg. Social
y habits

Father

Step-Father

Mother

Step-
mother

Siblings

Any other
legal
guardian/
relative

If married, relevant particulars

Other near relatives or agencies
interested

Attitude towards religion, normal and ethical code of the home
etc.

Social and economic status

Delinquency record of members of family
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Present living conditions

Relationship between parents/
parents and children especially
with the said child

Other factors of importance if any

CHILD'S HISTORY
Mental condition

(Present and past)

Physical condition

(Present and past)

Habits, interests

(moral, recreational etc)

Outstanding characteristics and Personality traits

Companions and their influence

Truancy from home, if any

School (attitude towards school, teachers, clagesrand vice-versa

Work record (jobs held, reasons for leaving Voaaio interests, attitude towards job or
employers)

Neighbourhood and neighbour’s report

Parent’s attitude towards discipline In the homendlachild’s reaction

Any other remarks

RESULT OF INQUIRY
Emotional factors
Physical condition
Intelligence
Social and economic factors
Religious factors
Reasons for child’s need for care and protection
Opinion of experts consulted

Recommendation of Child Welfare Officer/Case-Wof8ecial Worker regarding psychological
support, rehabilitation and reintegration of thédcchnd suggested plan

Signature of the Child Welfare Officer/Case WorkerSocial Worker
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1.

FORM XIV
[Rule 33 (3) (d)]
ORDER FOR DECLARING CHILD LEGALLY FREE FOR ADOPTION

In exercise of the powers vested in the Child Well@ommittee constituted

under sub-section of section of thenllevdustice (Care and Protection of

Children) Act, 2000 and sub-rule__  of rule__ dhese rules, minor
born on (date) glacecustody of Specialised

Adoption Agency (name & address) ,

vide order dated of thdnair@erson, Child Welfare

Committee , has beeardddegally free for adoption on

the basis of details furnished through:
a) Inquiry/home study conducted by Child Welfare GéfilSocial Worker/Case- Worker
b) Document of surrender executed by the parents@)samender deed signed in the
presence of the Committees under sub-rules of rule of these rules.
c) Declaration submitted by the specialised Adoptiganey under sub-rules_ of rule
of these rules.

(name obpkeeialised Adoption Agency)
shall fulfill all conditions specified in Juvenilistice (Care and Protection of Children ) Act,
2000 and the rules relating thereto and furnisbpy ©f adoption decree/guardianship order
in respect of the minor as may by required by Cattemiand the concerned Department of
the State Government of

Date:

Place: Chairperson/Member
Child Welfare Committee

For completion by the Specialised Adoption Agency.

i. | have read and understood Chapters Ill and Nwifenile Justice (Care and
Protection of Children) Act, 2000 and the rulesr¢i@der and agree to abide/be
bound by the same while placing said minor in aidopt

ii. | further declare that the particulars stated i@ tieclaration submitted by me on
are true and correct. In case @neyfound to be false or
incorrect, the Committee has right to suspend Rakease Order for (name of the
minor) and ask for production ofd saiinor before the

Committee.

Date:

Place:
Child Welfare Officer/Social Worker
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FORM XV

[Rule 33 (4) ()]
DEED OF SURRENDER

| d/o or s/o

residing at am

not in a position due to social reasons/due togosingle/ill/disabled to take care of my child (ram

if any) approeirage years. | am explained

the consequences of surrendering my child by thédGhelfare Officer/Social Worker (name)

and the Child Welfare Committee . In full knowledge of all these

facts, | am surrendering my child before the Corteritoday, dated . Within two

months from this stated date if | do not revise decision to take back my child and do not
approach the said Committee for the same, the Cteenshall declare my child legally free for

adoption and | shall have no further claim on miyach

Signature of parent/guardian
Date

That | Child Welfafficer/Social Worker have explained
the procedure and the consequences of surrendibenghild to the concerned parent/guardian on
(date)

Signature of Child Welfare Officer/Social worker
Date

(Signed before me)

Ghzerson/Member
Chiltelfare Committee
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A.
1.

FORM XVI
[Rule 35 (3)]

FOSTER CARER’'S ASSESSMENT

Agency Details

Name of the Agency

Address

Telephone

Fax

E-mail

Name of the Social Worker

Tel

Date (Form Completed)

Details of the Applicant
Surname

Full Name

Date of Birth

Religion

Language (s) spoken at home
Occupation

(a) Nature of Work

(b) Hours of Work
Address

Telephone

Description of a preferred child
The type of child, the foster-carer would consider
(To be filled after a full discussion with the Fastarer)

Age Range Under 2 years 3-6years 7-12 yea 16-18 years
Sl. No. Type of placement Duration
0] Pre adoption
(ii) Emergency
(iii) Short term
(iv) Assessment
(V) Long term
The Child an applicant can care for (please Tick)
A child who is:
i. Neglected
il. Orphaned

iii.
iv.
V.
vi.
Vii.

viii.

Xi.
Xii.

Xiii.
Xiv.

XV.

With Physical impairment

Mental impairment

Hearing impairment

Speech impairment

Special Education needs

Learning difficulties

Physical abuse

Sexual abuse

Who does not relate easily

Who needs control/may defy authority
Born of rape/incest

Whose parent (s) is suffering from disease
Whose parent (s) is HIV positive
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xvi.  Whose parent (s) are AIDS patient
xvii.  Whose parent (s) is alcoholic
xviii.  Drug addicts
Xix.  Arein jall
XX. Relinquished
XXi. Belong to another caste
xxii.  Are of different religion
4. Profile of the family

Brief Family Profile

Name

Gender Approx. Age Occupation Education Relatinship with
the applicant

(Give details of personalities, family life, exparces etc, Also highlight specific qualities of the
family that can match with a child’s needs. Theadgtshould facilitate initial identification of a
potential match with a specific child.)

Accommodation (House)

(Details of type, size, own/ rented space, amenéte.)

Neighbourhood

(Details of composition, amenities and facilitipaplic transport etc.)

5.

Verification of applicant’s identity
Place of residence
Period of stay
Nationality
Marital status (date/ length of marriage)
Has either of the applicant had a previous marfidyetails
If children from previous marriage? Details
Specify documents seen with date

Career History
(Details of education, employment, voluntary wagy&rt-time work, leisure activities)

Agency Inquiries:
Medical check
Police check
Employer

Personal references (from 2 persons)
This section to be completed after interviews witlo references; information gathered
through these interviews should include:
= Length of time known
» Relationship to the applicant
= Provide evidence on the applicant’s ability to parf the tasks involved in_____
» Caring for children
» Providing a safe and caring environment
» Applicant as a neighbor
» Interests, talents, personality
Assessment of the social worker for these reference

HOME STUDY REPORT

A Home Study Report of the foster carer(s) beimyuzial document being prepared by the
social worker of the Specialised Adoption Agencgdzhon the information collected by the
format given above should broadly include the fellty information:
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e Social Status and family background

e Description of the home

e Standard of living as it appears in the home

e Current relations amongst the members in the home

« Status of development of the children already exhtbme

« Employment and economic status

* Health details

« Details of facilities of education, medical, vdoatl trainings available in the
neighborhood

* Reasons for wanting a child in foster care

« Attitudes of the grandparents and other relatives

* Anticipated plans for the foster child

* Legal status of the foster carer(s)

* Willingness to undergo training

C. DETAILS OF APPLICANT(S)
1.Background.—Family structure with details of parents and siinsignificant details of
other family members, childhood experiences, etc.

2.Relationship.—f couple- Length of married life, what qualitieeas each applicant bring to
the partnership, what makes the relationship p@sfor each other? Within the relationship how do
applicants cope with problems/stress/anger? Hovamjnicants support each other? What is each
applicant’s assessment of how the Foster placeméiraffect his or her relationship?

3.Decision making.—How is decision—making exercised in this relatiopsénd how does
each of the applicants view this? Is there widéemcted family involvement in the couple’s decision
—making process? If so, how will this affect thédatko be placed?
What are the strengths and vulnerabilities of plaignership?
= Children
= Children and their parents’ relationships
= Children’s attitude and readiness for a foster gaaent sibling. Describe each child and
their temperament, any special talent and need, ttaldren have been involved in
preparation etc.
4. Applicants support networks.-Give a general picture of support systems currarghd
by the applicants including expended family, frisndeighbours, religious activities, community
groups etc. including details of the location etc.

5.0ther significant members of the family.-ving in the house or not. Their relationship to
the applicants, how much time they spent withinlibee, their attitude to the proposed placement.
How important is their acceptance of placemenh&applicants.

6.Description of the family life style-Gutline what family considers important e.g. how
important are religious and cultural practices. Hewaffection show in the family? How do the
members spend their time? What expectations faméynbers have with regard to personal space?
What value is placed on education/hobbies andrieiactivities that the whole family undertakes?

7.Parenting capacities.-Experience of the applicants of caring and worlavith children.
Describe their adjustment to parenthood. Whatég timderstanding of how children develop?

Using their own childhood experiences what patternparenting would they repeat and
what would they change? What is their understandfrtheir own parenting strengths/potentials and
about their parenting skills to meet the needsdividual child? To what extent they would expect
other family members to be involved in parentingh&ir children/placed children.

How will they ensure that a child will be safe frgrhysical sexual abuse in their family and
within wider support networks?
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8. Managing Unacceptable BehabiorWhat are the rules in the household? How do the
applicants show approval/disapproval? What areli$epline measures that they use? Their attitude
towards punishment?

What do they anticipate would be the issues aritdifies for themselves and for their own
children and for their support network? What doythaticipate would be the issues and difficulties
for the child? Which changes do they anticipate ldidne needed in their lifestyle?

Social Workers assessmentlt should provide an analysis of all the informaticollected
through the format and its significance with regémdthe capacity of the applicant to carryout
fostering task:

(What skills do the applicants have in relatingutm working with children? How well will
the applicant work with the agency, with biologipalrents? What are the strengths and resources of
the applicants and which are the areas where they enperience difficulty? Also the point of
disagreement between the social worker and thecapps should be recorded here.)

Recommendations of the Child Welfare Officer/SocialWorker

(Signature)
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FORM XVII
[Rule 34 (1)]
ORDER OF FOSTER CARE PLACEMENT

The child (name and address)

approximate age d/o or s/o Mr.

and Mrs. or Ms.

is in need of care and protection of a family. Mr.

and Mrs. or Ms.

resident of (complete address and contact numbers)

is/are declared fit

person/persons for foster-care placement of thiel tlaised on the home study report of
the Child Welfare Officer/Social Worker Ms./Mr.

of the organization (address)

The child (name) is placed in foster

care for a period of (days/months), under the

supervision of the aforesaid Child Welfarer OffiGmcial Worker (name and contact)

Chairperson/Member
Child Welfare Committee
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FORM XVIII

[Rule 43 (5)]
ORDER OF SPONSORSHIP PLACEMENT
The juvenile/child (name and address)

approximate age d/o or s/o Mr. and

Mrs. or Ms.

has been identified by the State/District ChildtBction Unit as a juvenile/child at risk
needing urgent care and protection. On the badiseofnquiry Report submitted by the
State/District Child Protection Unit/Child Welfar®©fficer/Social Worker it is
established that the said juvenile/child needs spahmip support for

education/health/nutrition/other developmental
needs (pleasefyypelrhe State/District
Child Protection Unit is hereby directed to releRse per month/Rs. as

one time sponsorship support to the said juvemikfcfor a period of
(days/month) and carryout necessary follow up.

State/District Child Protection Unit is also diredtto clearly lay down the terms and

conditions for sponsorship support and follow up.

Pricipal Magistrate, Juvenile Justice Board/
Chairperson/Member, Child Welfare Committee

Copy to: State/District Child Protection Unit or concerned Department of the State
Government
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FORM XIX
[Rule 44(4)]
ORDER OF AFTER CARE PLACEMENT
The juvenile/child (name) d/o
or s/o has /witldmepleting 18 years of age on
(date) . She/he is still in need of car@ protection for the purpose of

rehabilitation and reintegration. She/he is placed (name of organization)

for providing aftercare. The in-gkasf the organization is directed to
admit the child and providing all possible opportiés for her/his rehabilitation and
reintegration in its truest sense. The person dbalprovided all these opportunities
maximum till the age of 21 years only or till reagtation in the society, whichever is
earlier. The in-charge will send halfyearly repont the status of the child/youth to the
Child Welfare Committee.

The State/District Child Protection Unit is herabgected to arrange for aftercare for the
said juvenile/child for a period of (daysnhtin) and carryout necessary follow
up. The State/District Protection Unit is also diesl to clearly lay down the terms and

conditions for aftercare programme and carryouessary follow up.

Pricipal Magistrate, Juvenile Justice Board/
Chairperson/Member, Child Welfare Committee

Copy to: State/District Child Protection Unit or concerned Department of the State
Government
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Case/Profile No.
Date & Time

A
1.
2
3

4.

© N

10.

11.

12.

FORM XX
[Rule 57(8) and 61(1) (1)]
CASE HISTORY FORM FOR CHILDREN IN NEED OF CARE FAND
PROTECTION

PERSONAL DATA

Name

Male/Female (tick the appropriate category)
a.) age at the time of admission

b.) present age:

Category:
* Separated from family
* Abandoned/deserted
* Victim of exploitation and violence (give detail)
* Run-away
* Any other
Religion Hindu(OC/BC/SC/ST)
Muslim/Christian/Other(pl. specify)
Location of Residence Urban/Sub-urban/Rural/Slon/industrial/Other (pl. specify)
Native District & State:
Description of the Housing:
i) Concrete building Tiled house/Hut/On the stt@#ters (please specify)
ii) Three bed room/two-bed room/one-bed room/mmasate bed room
iif) Owned/rental
By whom the juvenile was brought before the Child Vélfare Committee:
i) Police-Local Police/Special Juvenile Police UniilRay Police/Women Police
i) Probation Officers
iif) Social Welfare Organization
iv) Social Worker
v) Parent (s)/Guardian (s) (please specify the redaliip)
vi) Child himself/herself
Reasons for leaving the family
i) Abuse by parent(s) guardian(s) /step parents(s)
i) In search of employment
iii) Peer group influence
iv) Incapacitation of parents
V) Criminal behaviour of parents
Vi) Separation of parents
vii) Demise of parents
viii) Poverty
iX) Others (please specify)
Types of abuse met by the child
i) Verbal abuse — Parents/siblings/employers/othérsgpcify)
i) Physical abuse
iii) Sexual abuse-Parents/siblings/employers/othersggptify)
iv) Others — Parents/siblings/Employers/others (plcifge
Types of ill-treatment met by the child.
) Denial of food - parents/siblings/employers/othkergpecify)
ii) Beaten mercilessly— parents/siblings/employerstdiie specify)
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14.

15.

16.

17.

18.

20.

21.
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iii) Causing injury — parents/siblings/employers/otipbrgpecify)

iv) Other (pl. specify) — parents/siblings/employeistot(pl. specify)
Exploitation faced by the child

i) Extracted work without payment

i) Little (low) wages with longer duration of work

iii) Other (pl. specify)
Health status of the child before admission.

i) Respiratory disorders - present/not known/abse
i) Hearing impairment - present/not known/absent
iif) Eye diseases - present/not known/absent
iv) Dental disease - present/not known/absent
v) Cardiac diseases - present/not known/absent
vi) Skin disease - present/not known/absent
vii) Sexually transmitted diseases - presenténotvn/absent
viii) Neurological disorders - present/not knoalngent

iX) Mental handicap - present/not known/absent
x)  physical handicap - present/not known/absent
xi) Other (pl. specify) - present/not known/aldsen

With whom the child was staying prior to admission
Parent(s) — Mother/Father/Both
Guardian(s) — Relationship
Friends
On the street
Night shelter
Orphanages/Hostels/Similar Homes
. Other (pl. specify)
Visit of the parents to meet the child
a. Prior to institutionalization — Frequently/Occasatig/Rarely/Never
b. After institutionalization — Frequently/Occasidg#Rarely/Never
Visit of the child to his family
a. Prior to institutionalization— Frequently/Occasitiy@arely/During festival
times/During summer holidays/Whenever fallen sick/dr
b. After institutionalization — Frequently/Occasidg#dRarely/During festival
times/During summer holidays/Whenever fallen siak/dr
Correspondence with parents —

@~ooooTy

i) Prior to institutionalization — Frequently/OccasatiwRarely/During festival
times/During summer holidays/Whenever fallen siev/gr
i)  After institutionalization - Frequently/OccasioyéRarely/During festival

times/During summer holidays/Whenever fallen siev/gr

CHILDHOOD HISTORY (up to the age of 12 years)
Diet of Mother during pregnancy
a. Taken nutritious diet
b. Ordinary diet
c. Inadequate food intake
Health during pregnancy
a. Mother infected with contagious diseases
b. Mother consumed/used contraceptives
c. Intake of antibiotics
d. No such details available
e.
Birth details
a. Normal delivery/prolonged delivery/caesarian
b. Under weight/normal weight/over weight
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22. Details of immunization provided

23. Details of handicap/disability
i) Hearing impairment
i) Speech impairment

iif) Physical handicap/disability

iv) Mental handicap/disability

v) Other (please
C. FAMILY DETAILS:

specify)

24. Household Composition:

By birth /After acciderigdases
By birth /After accidems&hses
By birth /Aftexccident/diseases
By birth /After eident/diseases

S. Name &
No. | Relationship

Age

Sex

Education

Occupation

Income

1 2

3

5

6

7

Health

History of Mental illness

Handicap/Disability

Habit

Socialization

8

9

20

11

12

25. Type of family.—Nuclear family / Joint family/ Broken family
26. Relationship among the family members:
i) Father & mother

ii) Father & child
iif) Mother & child

iv) Father & siblings
v) Mother & siblings
vi) Juvenile & siblings

27. Histor

Cordial/ Non cordial/ Not known
Cordial/ Non cordial/ Not known

Cordial/ Non cordial/ Not knomw
Cordial/ Non cordial/ Not éwn
Cordial/ Non cordial/ Not knm
Cordial/ Non cordial/ Nkhown

of crime committed by family members:

Sl.
No.

Relationship

Nature of
crime

Arrest if
any made

Period of
confinment

Punishment
awarded

Father

Step-father

Mother

Step-mother

aipwneE

Brother
(a)
(b)
(c)
(d)

Sister
(a)
(b)
(c)
(d)

Child

7.
8.

Others (uncle/aunty/
grandparents)

28. Properties owned by the family:

i) Landed properties (pl. specify the area)
if) Household articles-Crows/cattle/Bull

iif) Vehicles-two wheeler/three wheeler/four where{lorry/bus/car/tractor/jeep)
iv) Others (please specify)
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29.

30.

31.

33.

34.

35.

Marriage details of family members:
i) Parents
i) Brothers
iii) Sisters
Social activities of family members:

i) Participate in social and religious functions

ii) Participate in cultural activities

Arranged/Special Marriage/Local Union
Arranged/Special Marriage/Local Umio
Arranged/Special Marriage/Local Umio

iii) Does not participate in social and religidusction

iv) Not known

Parental care towards juvenile before admission

i)  Over protection
i) Affectionate

iii) Attentive

iv) Not affectionate
v) Not attentive
vi) Rejection

ADOLESCENCE HISTORY (Between 12 and 18 years)

. puberty

Early
Middle age
Late
Details of delinquent behaviour if any
i) Stealing
i) Pick pocketing
iii) Arrack selling
iv) Drug pedaling
v) Petty offences
vi) Violent crime
vii) Rape
viii) None of the above
ix) Others (Please specify)
Reason for delinquent behaviour
i) Parental neglect
ii) Parental overprotection
iiiy Parents criminal behaviour
iv) Parents influence (negative)
v) Peer group influence
vi) To buy drugs/ alcohol
vii) Others (pl. specify)
Habits
A
i)  Smoking
if)  Alcohol consumption
iii) Drug use (specify)
iv) Gambling
v) Begging
vi) Any other
E. EMPLOYMENT DETAILS

i)
ii)
i)
iv)
v)
Vi)

B
Watching TV/movies
Playing indoor/outdogames
Reading books
Religious activities
Drawing/painting/acting/singing
Any other

Employment details of the juveniles prior to entryinto the Home:

S. No. Details of employment

Duration Wages earned

[ Cooly

ii Rag picking

iii Mechanic

iv Hotel work
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S. No. Details of employment Duration Wages earned
v Tea shop work
U Shoe Polish
Vil Household works
Viii Others (Pl specify)
36. Details of income utilization:
(i) Sent to family to meet family need
(i) For dress materials
(iii) For gambling
(iv) For prostitution
(v) For alcohol
(vi) For drug
(vii) For smoking
(viii) Savings
37. Details of savings
i) With employers
i)  With friends
iif)  Bank/post Office
iv)  Others (pls specify)
38. Duration of working hours
i) Less than six hours
i) Between six and eight hours
iii) More than eight hours
F. EDUCATIONAL DETAILS
39. The details of education of the juvenile prioto the admission to Children’s Home
() lliterate
(i) Studied up to V Standard
(i) Studied above V Std but below VIII Standard
(iv) Studied above VIl Std but below X Standard
(v) Studied above X Standard
40. The reason for leaving the school
(i) Failure in the class last studied
(i) Lack of interest in the school activities
(i) Indifferent attitude of the teachers
(iv) Peer group influence
(v) To earn and support the family
(vi) Sudden demise of parents
(vii) Rigid school atmosphere
(viii) Absenteeism followed by running away from school
(ix) Other (pls specify)
41. The details of the school in which studied last
(i) Corporation/Municipal/Panchayat Union
(i) Government/SC welfare School/BC Welfare School
(i) Private management
(iv) Convents
42. Medium of instruction:
Hindi/English/Urdu/Tamil/Malayalam/Kannada/ Telu@ther language (please specify)
43. After admission to Children’'s Home, the educatinl attainment from the date of
admission till date:
No. of years Class studied Promoted/ detained
44. Vocational training undergone from the date ofadmission into Children’s Home till
date.

No. of years Name of Vocational Trade ProficiencAttained



ER I5Te (IFMTYROT), 24 AgFET 2015

183

45. Extra curricular activities developed form thedate of admission into the Children’s
Home till date.

i.) Scout

ii.) Sports (please specify)
iii.) Athletics (please specify)

iv.) Drawing

v.) Painting

vi.) Others (pl. specify)
G. MEDICAL HISTORY

46. Height and weight at the time of admission:-

47. Physical condition:

48. Medical History of child (gist):

49. Medical History of parent/guardian (gist):
50. Present Health Status of the Child:

Sl

Annual Observation

1st
Quarter

2nd
Quarter

3rd
Quarter

4th
Quarter

Date of review

Height

Weight

Nutritious diet given

Stress disease

Dental

ENT-Tonsils

o|No|o|swin kS

External eye problem: vision

Left

Right

51. Height and Weight Charr:

Date, Month & Year

Height

Admissible weight

Actualweight

H. SOCIAL HISTORY

52. Details of friendship prior to admission into Qiildren’ s Home:

i. Co-workers

ii.  School/Classmate

iii.  Neighbours

iv.  Others (pl. specify)
53. Majority of the friends are

I. Educated

ii. llliterate

iii. The same age group
iv. Older in age

V. Younger in age

Vi. Same sex

Vii. Opposite sex
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54. Details of membership in group (please specitietails)
i. Associated with cine fans association
il. Associated with religious group
iii. Associated with arts and sports club
iv. Associated with gangs
V. Associated with voluntary social service league
Vi. Others (please specify)
55. The position of the child in the groups/league
i. Leader
il. Second level leader
iii. Middle level functionary
iv. Ordinary member
56. Purpose of taking membership in the group:
i. For social service activities
ii. For leisure time spending
iii. For pleasure seeking activities
iv. For deviant activities
V. Others (please specify)
57. Attitude of the group/league
I. Respect the social norms and follow the rules
ii. Interested in violating the norms
iii. Impulsive in violating the rules
58. The location/meeting point of the groups
i. Usually at fixed place
ii. Places are changed frequently
iii. No specific places
iv. Meeting point is fixed conveniently
59. The reaction of the society when the child fitcame out of the family
I. Supportive
ii. Rejection
iii. Abuse
iv. lll-treatment
V. Exploitation
60. The reaction of the police towards children
i. Passionate
ii. Cruel
iii. Abuse
iv. Exploitation
V. lll-treatment
61. The response of the general public towards thehild

HISTORY OF THE CHILD(GIST)

i Education

ii. Health

iii. Vocational training

iv. Extra curricular activities
Y Others

Suggestion of Child Welfare Officer/Probation Oéfiafter orientation to juvenile/child and

the response towards orientation.

Follow up by Child Welfare Officer/Probation Offic€ase-Worker/Social Worker
Quarterly Review of Case History by Management Cdtesn
SUPERINTENDENT/
WELFARE OFFICER/PROBATION OFFICER
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FORM XXI
[Rules 57(11)(a), 61(1)(0) and 80(1)(k)]
INDIVIDUAL CARE PLAN

Individual care plan for each child shall be preplafollowing the principle of the best
interest of the child. In preparing individual caslan the care options in the following order of
preferences shall be considered:-

0] Preserving the biological family

(i) Kinship Care

(iii) In-country adoption

(iv) Foster Care

(v) Inter-country Adoption

(vi) Institutional Care

Case/profile NO.......cuven..e. of 20 --------- (year) of the Board/Committee

Admission No.
Date of Admission:
A. PERSONAL DETAILS
Name of the Child:
Age:
Sex: Male/Female
Father’'s/Mother’'s name:
Nationality:
Religion/Caste:
Educational attainment:
Summary of Case History:
* Health needs
« Emotional and psychological support needed
* Educational and Training needs
 Leisure, creativity and play
« Attachments and Relationships
* Religious beliefs
Protection from all kinds of abuse, neglect andtreatment
« Social mainstreaming
 Follow-up post release/restoration
B. FORTNIGHTLY PROGRESS REPORT OF PROBATIONER
Part One
Name of the Probation Officer/Case-Worker
For the month of
Registration No.
Competent Authority
Profile No.
Name of the Child
Date of Supervision Order
Address of the Child
Period of Supervision

ONoOGAWNE

CoNorwWNE

Part Two
Places of interview Date
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. Where the child is residing?
. Progress made in any educational/training course.
. What work he/she is doing and his/her monthly ayemrarning, if employed.
. Savings kept in the Post Office.
. Savings Bank Account in his/her name.
. Remarks on his/her general conduct and progress
. Whether property cared for?
Part Three

1. Any proceedings before the competent authority ofro
a) Variation of conditions of bond
b) Change of residence
c) Other matters
2. Period of supervision completed ONn ..........c.cooeiiiiiiiii i e
3. Result of supervision with remarks (if any)
4. Name and Addresses of the parent or guardifihgerson under whose care the juvenile is to
live after the supervision is over.
Date of report Signature of the Probddifficer/Case Worker

~No b~ WNRE

C. PRE-RELEASE REPORT
Tick whichever is applicable.

Final Release Transfer

1. Details of place of transfer and concerned authaesponsible in the place of
transfer/release
Details of placement of the juvenile/child in diéat institutions
Training undergone and skills acquired
Final progress report of the officer-in-charge/g@in officer/ child welfare officer/
case worker/ social worker (to be attached)
Date of release/transfer
Date of repatriation
Requisition for escort if required
Identification of escort
Recommended rehabilitation plan including possitdeements
Sponsorship requirement and report, if applicable
Identification of Probation Officer/ Case-workedcsal worker/non-governmental
organization for post-release follow-up
12.  Memorandum of Understanding with non-governmentghnization identified for
post-release follow-up
13. Identification of sponsorship agency/individual spor for the child post-release, if
any
14. Memorandum of Understanding between the sponscagency and individual
sponsor
15. Details of Savings Account of the child, if any
16. Details of child’s earnings and belongings if any
17. Details of awards/rewards due to the child if any
18.  Opinion of the child
19. Any other information
Note:— Pre-release reports shall be prepared 6 monm$ prior to the date of
release/transfer of juvenile/ child and shall takénto account the recommendations of the last
review report and all other relevant information.

Bw

RBROo~NO O

= o
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D. POST-RELEASE REPORT

1.
2.

© N o g &

Status of Bank Account: Closed/ Transferred

Earnings and belongings of the child: handed owerthe child or his/her
parents/guardians-Yes/ No

First interaction report of the probation officdrld welfare officer/ case
worker/social worker/non-governmental organisatidentified for follow-up with
the child post-release

Placement of the juvenile/child if any

Family’s behaviour towards the child

Social milieu of the child, particularly attitudé meighbours/ community
How is the child using the skills acquired?

Whether the child has been admitted to a choobortion? Give date and name of
the school/ institute/ any other agency

Report of second and third follow-up interactionhathe child after two months and
six months respectively
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FORM XXI|
[Rule 73 (2)]
ESCORT ORDER

CaseNO......ccoveviiiiiieen In the matter of Boy/Girl Child

Aged about ......... year taken
Charged for sole custody under
Section 33(3) of the Juvenile
Justice Act 2000

The Parents of the boy/girl child are reportedeadsiding at:

He/She therefore be sent under supervision of pgpnaolice/non-governmental organization escort
10 TN e

For tracing and for handing over to the parentslase relatives of the said Boy Child/Girl Child
residing at the aforesaid address or at other pMieh may be shown by the Child, if no such
parents or relative are traced or if traced buy tire unwilling to take charge of the boy/girl bepk

in the custody of the Superintendent .............cccooiiiiiiiiii e, Children’s Home and
the said Boy/Girl child be produced before the esned Child Welfare Committee for further
orders.

Orders

Pending Escort, the said Boy/Girl Child shall rema Children’'s Home, residing at present at
............................................................................ . The State/District Child Protection
Unit, or Police Department or non-governmental orgation/Childine shall positively make
immediate arrangement not less than 15 days frend#te of receipt of this order by him and send
the said Boy Child/Girl Child at his/her aforespldce of residence.

Dated this .......c.cooviiiii i dayof ...coooviiiiiiiiinn. 20........

Chairperson/Member
Child Welfare Committee
CC to:
1. The Superintendent, Children’s Home,.
2.The State/District Child Protection Unit or nasvgrnmental organization or Childline.

Ref.: 1. Order of admission of minor ................ bornon............ Profile No............

3refteres, AAfAdTery qSumed,
fagR, 9e1 aRT yaIfera wd gfsal
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